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LEGISLATIVE ASSEMBLY.
Tuesday, 5rd September, 1935,

The Assembly met in the Asserably Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBER SWORN.

Mr., Nirmal Chandra Chunder, M.L.A. (Calcutta : Non-Muhamma-
dan Urban).

QUESTIONS AND ANSWERS.

PURCHASE OF ARTICLES REQUIRED BY THE MILITARY DEPARTMENT.

31. *S8ardar Bant 8ingh : What was the total amount spent by
the Military Department in the year 1933-34 in making purchases of
articles required by that department ! What portion was spent through
the Indian Stores Departinent, and what portion was spent through the
Stores Department, London !

Mr. G. B. F. Tottenham : The total amount spent by the Defence
Departments (including Military Engineer Bervices, Royal Air Force,
Royal Indian Navy and manufacturing concerns) on stores purchased
in India and England during the year 1938-34 was Rs. 5.64 crores in
round figures. The value of purchases made by the Indian and London
Stores Departments, respectively, is contained in the annual reports of
the two Departments, copies of which are available in the Library of the
House.

Mr. Lalchand Navalrai : May I know if only those things are pur-
chased in London which cannot be obtained in India !

Mr, G. R. F. Tottenham : Yes, Sir ; those things which cannot be
purchased in India are alone purchased m London, that is to say, motor
cars, eroplanes, and in this particular case a new ship for the Royal
Indian Navy.

Mr. M. Ananthagsayanam Ayyanoar : Are any articles required for
the army purchased in foreign countries or only in England ?

Mr. G. B. F. Tottenham : There may be a few : I have not got
details.

Mr. M. Ananthasayanam Ayyangar : Through what agency are
those articles, bought in countries other than England, purchasged ?
Who makes the inspection ¥ Who negotiates for their purchase {

Mr. G. B. F. Tottenham : Some of them are purchased through the
Indian Stores Department and some through the London Stores Depart-
ment ¢

Prof. N. G. Ranga : Do you purchase any things direetly in London
without the mediation of the London Stores Department 1

(169 )
L168LAD A
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Mr. G. R. F. Tottenham : I think there are a few things that are
bought direet through the War Office.

PURCHASE OF ARTICLES REQUIRED BY THE RAILWAY BOARD.

32, *Sardar Bant Bingh : What was the total amount spent by
the Railway Board in the year 1933-3¢ in making purchases of articles
required by that Department ¥ What portion was spent through the
Indian Stores Department, and what portion was spent through the Stores
Department, London ?

Mr. P. R. Rau : The total value of all stores (both indigenous and
foreign) purchased for the State-managed Railways during 1933-34 was
Rs. 7,62 lakhs, Out of this, the value of stores purchased by the Indiau
Stores Department and the India Store Department, London, on hehalf of
those railways during the same year was approximately Rs, 171 lakhs
and six lakhs, respectively.

Mr. Lalchand Navalrai : May I know if the same rule as in the
military is being followed and only those articles are purchased in
London which cannot be purchased in India ¥

Mr. P. R. Rau: Yes, Sir.
VaLuk oF IMPORTS FROM, AND Exporrs 10, THE UNITED KINGDOM.

33. *Bardar Sant Bingh : Since the Ottawa Agreement became
operative, what has been the total value of imports from the United
Kingdom into India and what is the total value of exports from India to
the United Kingdom 1

The Honourable Sir Mubammad Zafrullah Khan : I lay on the table

a statement containing the information asked for as far as it is avail-
able.

Statement showing smports from and exports to the United Kingdom from January, 1933 to

July, 1935.
Im .
(In m of
Rs.)

January, 1033 . 3,99
February, 1933 .. 3,87
March, 1933 .. 4,48

—_— 12,34

April, 1933—Maroh, 1934 . .. .. .. .. 47,59

April, 1934—March, 1835 .. .. .. .. .. 53,73
April, 1936 .. . .. .. .. 4,63
May, 1935 . .. .. . . 4,44
June, 1935 . .. .. .. .. 3,60
July, 19356 .. .. .. . .. 4,00

—_— 18,66

Total .. 1,30,32
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Exports.
(In lakhs of
Rs.)

January, 1933 .. .o . . . 2,85
February, 1933 . . . . . 2,67
March, 1938 . ‘e . .. 2,03

_— 8,55

April, 1933—March, 1934 . . " .- .- 47,21

April, 1034—March, 1935 .a .e . .- .s 47,81
April, 1936 .. .. .. . 2,24
May, 1035 .. . . . .. 8,49
June, 1935 ‘e .. . . .. 8,38
July, 1935 .. .. . . .. 3,76

—_—_— 12,85

Total . 1,16,42

Prof. N. G. Ranga : Is it not the fact that the imports from the
United Kingdom have increased to a greater extent than our exports to
the United Kingdom in the same period ever since the Ottawa Pact was
concluded ?

The Honourable 8ir Muhammad Zafrullah Khan : It 1s a question
of figures : I have supplied the figures.

ALLEGED DISCRIMINATION AGAINST INDIAN ProDpUCTS BY BRITISH
CoNCERNS IN INDIA.
34. *Sardar Sant 8ingh: (¢) Has the attention of Government
been drawn to the following published in the London Times ?

‘¢ A pranch of the Tata Iron and Steel Company is obtaining an increasingly
large share of the trade in hoes, axes, chisels, billhooks, pickaxes, hammer
heads, cxecpt for those requ:md by the British- mlnngadw esmeorns. ... ',

If so, are (iovernment aware that there is a discrimination against Indian
products at the hands of British-managed concerms in India ! If so, do
Government propose to do anything about it ?

(D) 1s it a fact that the Railways in India were making such a dis-
erimination against the local produects !

The Honourable Bir Muhammad Zafrullah KXhan: (q) Govern-

ment have no information on the point.

(b) No.

Mr. 8. Batyamurti : May I know why Government could not
make inquiries after receipt of the question, part (a), especially con-
sidering this is a vital matter 1

The Honourable Sir Muhammad Zafrullah Khan : The question is
whether British firms make diserimination against Indian manufac-
tures : if I made inquiries from the British firms, is it reasonable to
expect them to tell me whether they do or do not diseriminate f

Mr. B, Satyamurti : May I know if any inquiry was made of these
eoncerns, and they declined to furnish any information 1

L168LAD A2
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The Honourable Sir Muhammad Zafrullah Khan : I did not make
any enquiry, because the firms would at once say : ‘* This is no business
of yours, and we will not give you any information . I did not wish
to place the Government in that position.

Prof. N. G. Ranga : Has any attempt been made to ascertain
from the High Commissioner in London with respect to the discrimina-
tion of some European firms ?

The Honourable 8ir Muhammad  Zafrullah Khan : There is no ques-
tion of European firms in England : the guestion does not relate to
them.

Mr. 8. Satyamurti : Why was no inquiry made of the Tata Iron and
Bteel Company !

The Honourable Sir Muhammad Zafrullah Khan : How could Tatas
give me information whether this discrimination was being practised
against them by any British firm or mnot ?

Mr. 8, S8atyamurti : Did the Honourable Member make any attempt
to get the information ?

The Honourable Sir Muhammad Zafrullah Khan: I did not,
because I knew no useful information could be supplied by them on this
point.

OVERHAULING OF THE INCOME-TAX SYSTEM OF INDIA,

35. *Bardar 8ant Bingh : (¢) Have Government taken any steps
towards the fulfilment of their promise to undertake the overhauling of
the Income-tax system of India ¥ If so, what steps have been taken so
far ?

(b) Do Government propose to associate some Indian busimessmen
with this enquiry 1

Mr. A. H. Lloyd : May I answer this question on behalf of the
Honourable the Finance Member who is wunfortunately prevented by
indisposition from attending today ?

I would refer the Honourable Member to the remarks of the
Honourable the Finance Member on this subject in the Report of the
Proceedings of the Assembly for the 4th of April lasl (pages 3650-51
and page 8667). Definite arrangements have now been made for the
expert review there mentioned to begin during the coming cold
weather,

Mr. F. E. James : I understand that memoranda may be sent by
commercial associations in respect of this committee’s work : is the
initiative left to the associations or will Government send tho usual
cirecular inviting such memoranda !

Mr. A H. Lloyd : The position is that the procedure to bhe followed
by the experts will not be determined until they have arrived, but I
bave personally no doubt that in due course these representative bodies
-will be invited to submit memoranda to (Government,

Mr. T. 8. Avinashilingam Chettiar : May 1 know the' answer to
clause (b) ? '
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Mr. A H Lloyd : The answer to that is contained in what I have
already said, if the Honourable Member will refer to the proceedings

of the Assembly which I have quoted.

Mr. T. 8. Avinaghilingam Chettiar : May we know that ?

Mr. A. H. Lloyd : I have quoted the reference—pages 3650-51 and
page 3667,

My, T. 8. Avinashilingam Chettiar : But the Honourable Membgr
may be pleased to give that reply : it is a matter of ‘‘ yes ”’ or ‘‘ no’’.

(No answer was given.)

APPOINTMENTS OF SUCCESSFUL KX-APPRENTICES OF THE KEasr INDIAN
Raiwway WorksHoP, LILLOOAH, IN OTEER WORKSHOPS.

36. *Mr, Amarendra Nath Chattopadhyaya : (¢) Will Government
please state whether they took action in accordance with the procedure
cited in answers to starred question No. 918 (d) of the Tth November,
1932, and unstarred question No. 23 (b) of the 5th September, 1932,
regarding the appointments of successful ezr-apprentices of the East
Indian Railway Workshop, Lillooah, in other workshops, such as Tatanagar,
Charbagh and Alambagh, which are under the Chief Mechanical Engineer ¢
If so, will Government please state the number of vacancies which occurred
in these workshops since 1934 and the names of the ex-apprentices, if any,
who have been taken in ! If not, why not ?

(b) Are Government aware that illiterate workmen, mistries, clerks,
ete., who never received any technical education at all are promoted to the
grade of journeymen, mechanics, chargemen and even to the grade of
Assistant Foremen in those workshops, although many successful technieall
tru.invleld gz—apprentices of Jamalpore Technical Behool were available 1 1If
80, why

(¢) Are Government aware that a considerable amount of money iz
spent on the theoretical and practical training of the first grade Mechani-
cal Bound Apprentices of East Indian Railway Technical School, Jamal-
pore 1

(d) Are Government aware that.some outsiders are also appointed
as journeymen, chargemen, ete., in those workshops in preference to the
ez-apprentices who were trained under them ! If so, why !

(e) If the answers to parts (b) and (d) above be in the negative,
will Government please state whether they are prepared to make an enquiry
into the matter and lay on the table of this House a statement showing the
names of the supervising staff ‘such as Asgistant Foremen, chargemen,
Jjourneymen, etc., of those workshops with the following :

(¢) particalars of practical training,

(i) particulars of service,

(##7) particulars of technical education,

(fv) division in which passed from the technical school,
(v) designations and grades of the posts,

(vi) present salary, and

(vi{) the university examination passed 1

If not, why not
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(f) Will Government please state whether they are prepared to put
a stop to promoting to such posts, persons who received no technical
education at all, in al]l future cases and appoint time-expired apprentices
of Jamalpore Technical School, who were trained under them, and issue

necessary orders to the Agent, East Indian Railway to this effect ! If not,
why not ? '

(g) If the answer to part (f) above be in the affirmative, will Gov-
ernment please lay a copy of the orders on the table * If not, why not ¢

(h) Will Government please state the amount spent on the practical
and theoretical training of each apprentice of Jamalpore Technical School,
East Indian Railway, during the five years of training 9

Mr. P. R. Rau: (g) The information has heen ecalled for and will
be placed on the table of the House in due course,

(b) Government understand that on the Oudh and Rohilkund
Railway the supervising grades were filled by promoting mechanics and
mistries deserving of such promotion. Since the amalgamation of that
railway with the East Indian Railway posts in the supervising grades are
reserved for ez-apprentice mechanies. If these are not available,
migtries are eligible for promotion to certain lower grade of chargemen.

(¢) and (k). Government understand that approximately Rs, 3,600
is spent on each apprentice in five years.

(d) The Agent, East Indian Railway, reports that it has been
necessary on occasion to appoint outsiders when ez-apprentices with
the required training have not been available,

(e) Does not arise.

.+ (f) Government understand that the present practice is to appoint
other persons to supervisory posts only if ez-apprentices with the
requisite training are not available. They do not, therefore, consider
the issue of further orders necessary.

(g) Does not arise.

Mr. V. V. Giri : With reference to part (d) of this question, will
the Honourable Member find out from the Agent of the East Indian Rail-
way' as to how many outsiders have been taken !

Mr. P. R. Rau: My Honourable friend is at liberty to put a gues-
tion on the paper.

DrrrERENT GRADES OF PAY FOR THE SUPERVISING STAFF IN THE EAsT INDIAN
RaiLway WORKSHOPS.

37. *Mr. Amarendra Nath OChattopadhyaya : Are Government
aware that there are different grades of pay for the supervising stafl in
different workshops on the East Indian Railway, although they are under
one and the same head, i.e., the Chief Mechanical Engineer ¥ If so, will
Government please state the reasons for the differences ¥ Are Government
prepared to bring them on to one standard !

Mr. P. B. Ran: Yes. The difference in the scales of pay is due to
the difference in the degree of responsibility attaching to the respective
posts. The Government do not sée any mnecessity for bringing them
on to one standard. :
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APPOINTMENT OF APPRENTICES ON THE EaAsT INDIAN RAIlLWAY.

38. *Mr. Amarendra Nath Chattopadhyays : (a) Are Government
aware that in spite of repeated assurances, given in answer to starred
questions No, 424 (d) of the 16th September, 1931 and 1528 (¢) of the
5th December, 1932, one junior ez-apprentice, who passed in a lower
division has been appointed this year in the Alambagh workshop under the
Chicf Mechanical Engineer, East Indian Railway * If so, will Govern-
ment please state the reasons for appointing him in preference to many
seniors of 1931, who passed in the first division ¥ Are Government pre-
pared to take irumediate action against this act of the railwsy administra-
tion ! If so, in what way 1

(b) If the answer to part (a) above be in the negative, are (Govern-
ment prepared to enquire into the matter *

(¢) Will Government please state how the selection for the post
referred to in part (a) above was made, who made the selection and what
were their qualifications ?

(d) Will Government please lay on the table a statement showing
the name of the rz-apprentice referred to in part (e¢) above, the date of
his completion of apprenticeship training, the division in which he passed
from the Technical School, and starting salary !

(e) With reference to the starred questions Nos. 1014 and 1015 of
the 26th March, 1935, and starred questions Nos. 1324 to 1326 of the 2nd
April, 1935, regarding the appointments of the time-expired apprentices
@f Lillooah Workshops under the Chief Mechanical Engineer, East Indian
Railway, will Government please state :

(1) whether they have received the required information from the
Agent, East Indian Railway, and

(i1) whether they are now prepared to lay the statement asked for
in the question referred to on the table !

Mr. P. R. Rau: (a) to (d). The Agent, East Indian Railway, re-
ports that it is not clear which ez-apprentice is referred to hut two
vx-apprentices were engaged in the Alambagh Workshops, Lucknow,
this year, one in the capacity of a chargehand on Rs. 85 per mensem
and the other as a fitter on Rs. 2-6-0 a day. Both these men passed in
the First' Division. Government do not consider any action necessary.

(¢) The statement has been laid on the table.

APPOTNTMENT OF APPRENTICES ON THE EAST INDIAN Ramway.

39. *Mr, Amarendra Nath Chattopadhyaya : (a) Ave Government
aware that in spite of the assurance given, the ez-apprentices of the Uast
Indian Railway Workshop, Lillooah, are not appointed from the waiting
list aceording to seniority, and that the result of the Technical School is
not cbnsidered at the time of appointments under the Chief Mechanical

Engineer 1

(b) Tf the answer to part (a) above be in the negative, will Govern-
ment please state whether they arg¢ prepared to make an enquiry into the
matter, and lay on the floor of this House a statement showing the names
of those who have heen provided with posts under the Chief Mechanical
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Engineer, East Indian Railway, sinece 1933, together with the following
information about them :

(§) dates of completion of apprenticeship training ;
(#) division in which passed in technical school ;
(#4s) workshop in which appointed ;

(#v) designations ;

(v) starting pay ; and

(v#) dates of appointments ?

Mr. P. R Rau: (a) I would invite the Honourable Member's
attention to the information laid on the table in connection with Mr,
D. K. Lahiri Chaudhry’s starred question No. 1325 asked on the 2nd
April, 1935,

(b) Government do not consider an enquiry necessary.

DemoTioN oF ELECTRICAL LINESMEN AND WIREMEN ON THE EAST INDIAN
RamLway.

40. *Mr. Amarendra Nath Chattopadhyaya : (a) Will Government
be pleased to state the actual number of the linesmen and wiremen in the
Electrical Department on the East Indian Railway in each Division 1

(b) What was their grade of pay before the retrenchment took place
in 1931, and what is their present grade 1

(¢) Is it not a faet that certain eleetrical linesmen and wirenien have
been demoted, on the plea of retrenchment, from the grade of Rs. 84 1o
Rs. 511

(d) What is the number of such demoted persons in each Division ?

(e) Is it a fact that the persons who were demoted, were given an
assurance that their grades will be restored after six months 1

(f) Will Government be pleased to state whether their grades have
been restored, or not ¥ If not, why not ¢ :

(g) Will Govermment also be pleased to state what action has heen
taken on the representations made by the demoted persons every now and
then t 1If none, will Government be pleased to state the reasons why no
action was taken ?

Mr P R. Rau: (a) and (). I lay on the table a statement giving
the required information.

(¢) Yes. The reduction in grade was accepted by them as an alter-
native to discharge.

(d) Three wiremen and two linesmen in the Lueknow Division.

(e) No.

(f) No vacancies have arisen in the higher grade for which these
demoted men are suitable. Orders have been issued by the East Indian
Railway Administration that when vacancies occur in the higher grade
for which these demoted men are suitable they are to be restored to
their original grade.

(g) A petition was received in May, 1932, from the men con-
cerned and they were informed in reply that as they had accepted the
reduced grade, they must abide by the decision,
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AMOUNT BANCTIONED TO CONDUCT THE CASE O MR. DoraN, LaTE STAFF
SUPERINTENDENT OF THE DINAPUR Division,

41. *Mr. Amarendra Nath Chattopadhyaya : (a) Is it a fact that
Government have sanctioned a sum of Rs. 10,000 to conduct the casc of
Mr. Doran, late Staff Superintendent of the Dinapur Division, who filed
a complaint against the Mazdur, an official organ of the East Indian
Railway Union, Dinapur, under sections 500, 504 and 506, Indian Penai
Code, and the accused claimed a privilege under Chapter 33, section 443,
Criminal Procedure Code for jury trial consisting of the majority of
Indian jurymen ¥

(b) 1s it a fact that the learned Session Judge of Patna accepted the
application for a jury trial and gave a privilege to the accused persons under
Chapter 33, section 443, of -the Criminal Procedure Code and observed
in his judgment on the 2nd January, 1935, that the complaint was not
filed by Mr, Doran in his official capacity and the accused were entitled to
trial by a jury of his countrymen, if he desired it ¢

(¢) Will Government be pleased to state the reasons and the grounds
under which a sum of Rs. 10,000 of the public money was sanctioned to
conduet the case of Mr. Doran ?

(d) Will Government also be pleased to state whether similar
privileges of financing the cases of subordinates were allowed when they
defended the case while they were on duty ¥ If not, will Government be
pleased to state why this favour has been shown to Mr. Doran in this
case 1

Mr. P. R. Rau: (a¢) Government have so far sanctioned an expendi-
turc of Rs. 5,376-12-0 in connection with this case.

(b) The learned Sessions Judge of Patna allowed the application for
a jury trial under section 443 of the Criminal Procedure Code. He
observed that in lodging the complaint Mr, Doran acted not only with the
approval but under the express orders of his official superiors ; but he did
not consider it to be any part of Mr. Doran’s normal duties to progecute
the editors of newspapers who may publish articles defamatory of him.

(¢) Mr. Doran was attacked in the Mazdur on the subject of acts per-
formed by him in his official capacity. The Railway Administration
accordingiy instructed him to prosecute the editor and printer of the
Mazdur and undertook to pay expenses as it was considered necessary to
protect its officers against such attacks.

(d) As Mr. Doran.instituted the prosecution under the orders of the
Railway Administration, the expenses were borne by the latter, T.have
not been able to trace readily any similar case of a subordinate being
instructed by the Administration to institute prosecution.

Mr V. V. Girl : Were the accused acquitted in that case !
The Honourable 8ir Muhammad Zafrullah Khan : Yes.

Pandit Krishna Kant Malaviya : With regard to the answer to part
(a) of this question, may I know if the opinion of the Legal Remembrancer
or of any legal adviser of the Crown was obtained before instituting this
casc ! ' '
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_The Honourable Sir ammad Zafrullah Khan : I believe the East
Indian Railway authorities®id obtain advice.

Mr. Lalchand Navalrai : May I know from the Honourable Member
what is the practice adopted in giving assistance to a railway employé for
conducting a case ! Docs the Railway Doard first of all decide the matter,
or whit is the procedure ?

The Honourable 8ir Muhammad Zafrullah Khan : If a railway ser-
vant, as was the case in this case, is instructed to institute a prosecution, the
expenses are paid by the railway administration.

Mr. Sami Venkatachelam Chetty : Did Government approve of the
act of the Railway Administration in this case ¢

The Honourable 8ir Muhammad Zafrullah Khan : What distinction

is the Honourable Member making between the Railway Administration
and the Government §

Mr. S8ami Venkatachelam Chetty : I thought that the Government
were an appellate authority. May I know if the Railway Administration

has got any power to institute cases like this without the approval of the
Railway Board ?

Mr. T. 8. Avinashilingam Chettiar : Are there any rules under which
orders are given for instituting such prosecutions 1

The Honourable 8ir Muhammad Zafrullah Khan : Eaclh question is
decided on its merits.

Mr. 8. 8atyamurti : With reference to part (c), may I know whether
the Government obtained any independent legal opinion as to the soundness
of this prosecution, before they sanciioned this sum of public money ?

The Honourable 8ir Muhammad Zafrullah Khan : As T said before,
the prosecution was instituted by the East Indian Railway Administration,
and they did obtain legal advice before instituting this prosecution. I do
not know what is meant by independent legal advice.

Mr. 8. Batyamurti : T want to know whether the Government of
India. before they sanctioned this sum of public money, obtained any other
legal advice 7

The Honourable 8ir Muhammad Zafrullah Khan : Does the Honour-
able Member mean any other advice than that which the East Indian
Railway had already obtained ?

Mr. 8. Batyamurti : Yes.

The Honourable 8ir Muhammad Zafrullah Khan : No.

Pandit Krishna Kant Malaviya : Are Government aware of the

judgment in this case ?

The Honourable Bir Muhammad Zafrullah Khan : Government are
aware of the judgment in this case.

Mr. Lalchand Navalrai : May I know if the prosecution was initiated
by the Railway Department or by the railway employé, Mr. Doran !

The Honourable 8ir Muhammad Zafrullah Khan : As the anmswer

says, the East Indian Railway Administration directed Mr. Doran to insti-
tute this prosecution,
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Prof. N. G. Ranga : Is it not the duty d® the Railway Board to see
that the prosecutions that are ordered by the various companies under them
are properly conducted and taken up ! Has the Kailway Board consulted
its own logal adviser as to the rightness of this prosecution 1

(No reply.)

ENEANCEMENT OF THE BEAT oF THE KEYMEN ON THE Easr INDIAN
RaLway,

42, *Mr. Amarendre Nath Ohattopadhyaya : (a) Will Government
be pleased to state what action they have taken in connection with the
speech of Mr. N. V. Gadgil, delivered in this House on the 26th February,
1935, in connection with the cut motion on Railway Budget, regarding
the enhancement of the beat of the keymen on the East Indian Railway ?

(b) Is it a fact that the Chief Engineer, East Indian Railway,
Calcutta, had issued a circular letter, No. 1174, dated =il, to all the
8. S. W.’s on the East Indian Railway and asked for their suggestions to
increass the beat of the keymen on the East Indian Railway from three to
six miles on double line and four miles to twelve on single lines per day !

(¢) Will Government be pleased to lay on the table the suggestions
made by the P. W. L’s, A, 8. W.’s and S. W.’s of six Divisions on the
East Indian Railway regarding the increase of the beat of the keymen on
the East Indian Railway !

(d) Is it also a fact that the beat of the keymen has been increased
from three to six miles on double lines and from four to twelve miles on
single lines per day with effect from the 15th March, 1935 ¢

(e) Will Government be pleased to state the distance between two
keys ?

(f) How many keys does each mile contain !
(g) What is the average time to set one key 1

(h) Ts it & faet that when the wage-cut was imposed on the railway
employees, the Honourable the Railway Member gave an assurance that in
future no retrenchment will be made ! If so, what ig the reason for the
enhancement of the beat of the keymen 1

Mr. P. R. Ban: (a) No action was considered necess‘ary on the
speech of Mr. Qadgil, referred to.

(b) It was decided in January, 1935, to extend the length of keymen’s
beats. This change was adopted after consideration of the proposals put
forward by the Deputy Agent (Organisation) with a view to securing
economy by a more intensive employment of permanent way staff. The
increased limits represented the maximum beat prescribed for keymen
under the most favourable conditions.

(c) Reports on the working of the revised orders have been received
and are upnder consideration together with suggestions for their modifica-
tion. These are administrative documents not intended for publication
and Government are not prepared to lay them on the table.

(d) The beat was increased from the 15th February, 1935,

(e) The distance between two sleepers is genmerally between two and
three feet.
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(f) About four thousand.

(9) A few seconds. In any one day only a very small percentage of
keys require attention.

(k) T have not been able to trace any such statement. My Honout-
able friend will, no doubt, realise that in the course of investigations by
railways into fresh avenues of economy, it is inevitable that some staff wiil
be found surplus to requirements from time to time.

PaY oF CERTAIN RalLway STAFr.

43, *Mr. Amarendrs Nath OChattopadhyaya : Will the Honourable
Member in charge of Railways be pleased to state the pay of (1) Pointsmen,
(#6) Clock-winders, (44) Relieving Ticket Collectors, (iv) Relieving Assist-
ant Station Masters, (v) Engine Assistants, 1.c., firemen and state if they
are paid any monthly allowance 1

Mr. P. R. Rau: I lay on the table a statement giving the informa-
tion.

Statement showing the pay and monthly allowances of Pointsmen, Clock Winders, Relieving
Ticket Collectors, Relieving Assistant Station Masters and Firemen on the East Indian

Raslway.

Socales of pay 1934. Monthly allowance.

(¢) Pointsmen—

In running sheds .. Rs.12—1—17) (a) (a) Local and bad climate allow-
ances are given in ocertain

At stations e .. Rs. 14—1—19 localities in accordance with
the scaleshown, at page XIII
of the pamphlet containing the
revised scales of pay 1934
a copy of which is in the library
of the House.

(#s) Clock Winders .. .. BRas.22—1—28 (b) (b) Ndl.

(¢%%) Relieving Ticket Collectors Rs.30—3—45(c) .. (c) Nomonthly allowance other
than ordinary travelling allow-
ance when relieving away from
their headquarters.

() Relieving Assistant Station Ra. 30—2—45/5—60

Masters. (e).

(v) Firemen—

Grade I . .. Rs.80—3—50(d) .. (d) Running allowances under
the rules applicable to locomo-
tive running staff.

Grade II . .. Ra.17—18 (d).

Grade TIT .. .. Re.16—16 (d).
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MONTHLY ALLOWANCE PAID TO THE TRAVELLING TICKET INSPECTORS ON THE
East INDIAN RAILwAY.

44. *Mr. Amarendra Nath Chattopadhyaya : Will the Honourable
Member in charge of the Railways be pleased to state if the travelling
inspectors of A and B grades under Mody-Ward system on the East
Indian Railway, are paid any monthly allowance ! If so, will he be
pleased to state the amount ¥ If not, why not 1

Mr. P. R. Rau : I would refer the Honourable Member to the in-
formation laid on the table of the House in reply to part (¢) of question
No. 307 asked by Dr. N, B. Khare on the 9th April, 1935.

PURCHASE OF SCALES BY THE RAILWAYS,

45. *Mr. Amarendra Nath Chattopadhyaya : (a) Will Government
be plessed to state whether weigh-bridge scales are purchased by the
Railways or by the State ?

(b) 1s it a faet that T. Avery’s scales are generally preferred by
State Railways to B. W. Company and that the latter are cheaper than
the former by not less than Ra. 500 ¢

(¢) If the answer to part (b) be in the affirmative, will Government
be pleased to state the reason for the preference {

(d) Will Government be pleased to state the number of Avery’s
scales purchased during the last five years and the rate at which they were
purchased

(e) Will Government be pleased to state if the weigh-bridge scales
are purchased by calling regular tenders from suppliers, and if so, whose
tenders were Jowest during all these years !

(f) Are Government aware of the fact that B. W. Company’s weigh-
bridge scales are purchased by almost all the factories in India for their
cheapness and durability ¢

(9) Do Government propose to stop the purchase of Avery’s scaies
in future, and start purchasing B. W, Company’s scales !

Mr. P. R. Rau : (a) Prior to the 29th January, 1935, State-managed
Railways purchased their requirements of weigh-bridges and weighing
machines directly. From that date such purchases are being made
through the Indian Stores Department.

(b) and (c). Avery’s scales have been in use on Indian Railways
for many years past and have, I understand, proved generally satisfac-
tory. There is no question, however, of giving a preference to this
Company over others since the purchase is decided on quality and price.
T understand the B. W. Scales Company, which has apparently started
operations quite reecently, have not yet tendered for railway require-
ments. If they do, T am sure, the Indian Stores Department will give
them the same consideration as other tenderers.

(d) The information is not readily available.

(e) Weigh-bridges and scales have in the past been chiefly pur-
chased by calling for tenders. In certain instances when a special
type of machine of a proprietary nature has been required the single
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tender system of purchase has been adopted. Tenders will in future
be called for by the Indian Stores Department. Government have no
information regarding the lowest tenders during the last five years.

(f) No.

(g) Government propose to purchase from the most suitable
tenderer.

Prof. N. G. Ranga : Have Government ever tried to ascertain
whether the B. W. Company’s scales are cheaper than the Avery’s
scales !

Mr. P. R. Rau : That will be easily found out when the tenders
are received.

Pandit Lakshmi Kanta Maitra : Do I understand the Honourable
Member to say that the Avery’s scales are the very best !

Mr. P. BR. Rau: No.

Pandit Lakshmi Kanta Maitra : Has the Honourable Member ever
tried to ascertain whether equally good weigh-bridges can be nad at
lower prices ?

Mr. P. R. Rau: I have never said that the Avery’s scales are the
very best. I have said that they have been in use on Indian Railways
for many years past and they have proved generally satisfactory. I
have also said that there is no question of giving preference to this
Co.mpany over others since the purchase is decided om quality and
price.

Pandit Lakshmi Kanta Maitra : Why did nof the Government think
it desirable to eall for tenders to see if equally good scales can be had
‘elsewhere at a lesser price !

Mr. P. R. Rau: Open tenders will be called for by the Indian
Stores Department in future.
Prof. N. G. Ranga : Have Government tried to make experiments

with B. W. Company’s scales and find out whether they are just as
good as Avery’s scales !

Mr. P. R. Rau : I must leave that to the Indian Stores Department.

Prof. N. G. Ranga : Is it not the duty of the Indian Stores De-
partment simply to sell the scales to the Indian Railways ?

Mr President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has given an answer.

DIFFERENTIAL TREATMENT IN RE-EMPLOYING THE DiISCHARGED TICKET
CHECKING STAFF ON THE EASTERN BENGAL RaiLway.

46. *Mr, Amarendra Nath Chattopadhyaya : (q¢) Will Government
be pleased to state if it is a fact that in the year 1928 when transferring
the Ticket Checking Staff from the control of the Audit Department to
that of the Traffic Department on the Eastern Bengal Railway, all the
staf of the Ticket Checking Department were medically examined as to
their fitness in Class ‘“ A" ¢ ' T :

(») 1f so, will Government be pleased to state how many of them
were passed in Class ‘“ A '’ and how many in Class “B”t
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. (¢) Will Government be pleased to state if it is a fact that some of
the 'ravelling Ticket Collectors failed to pass in Class ‘“ A ’’ but passed
in Class “B ™" ¢

(d) If so, will Government be pleased to state if it is a fact that somne
of them who passed in Class ‘“ B'’ were discharged and subsequently
absorbed as Ticket Collectors in the Traffic Department, and some were
taken back to the Ticket Checking Department without break of service !

(¢) 1f so, will Government be pleased to state why differential ireat-
ment was meted out to the few who were discharged and subsequently
taken back as new recruits ?

(f) Will Government be pleased to state if it is a fact that for the
sake of economy, the representation like that of the other fortunate men,
was rejected ¥

Mr. P. R. Rau: (a) Yes.

(b) They were examined only in Class ‘A’ as that was the
minimum standard laid down at the time for ticket checking staff,
158 passed.

(¢) Those who failed to pass in Class ‘ A’ were not at that time
tested in Class ‘B’

(d) and (e). If my Honourable friend means that while some of
those who failed to pass in Class ‘A’ and were subsequently re-
appointed were treated as re-appointed after a break in service, the
rest were taken back without a break, the reply is in the negative.
All were treated as re-appointed after a break in service.

(f) Does not arise.

DETACHMENT OF BriT1sH TROOPS STATIONED IN CERTAIN BIKRAMPUR VILLAGES
IN Dacca.

47. *Mr. Amarendra Nath Ohattopadhyaya : (a) Are Government
aware of the facts that two detachments of British troops have been
stationed in parts of Bikrampur (Munshiganj area) in the district of
Dacea ¢

(b) Are Government aware of the fact that a detachinent of the Bed-
fordshire and Hartfordshire Regiment was stationed in Bikrampur in
September last and that they remained there till the end of February,
1935 ¢

(¢) Are Government aware of the fact that the above detachments
were divided into seven batches, and as many as seven military camps were
set up at the following villages, namely, Taltala, Arial, Bhagyakul,
Abdullapur, Baherak, Bahar and Hashara {

(d) Are Government aware that the soldiers placed in the above
places were advised to move about freely in the villages at all hours of the
day and even late at night and that they thereby caused difficnlty and
inconvenience to the women of the villages in going about for drawing
water and buying food in the market and attending Pujahs in the temples 1

(e) Is it not a fact that the soldiers used to enter the houses of the
loeal people without asking for permission of the owners !

L168LAD B
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(f) Is it not a fact that the soldiers used to cut down trees for fuel
without waiting for the consent of the owners of the trees {

(g) Is it not a fact that these detachments were stationed in the
villages where the population is predominantly Hindus and that cows
were daily slaughtered in the slaughter house to supply them with beef ¥

. (k) If the answer to part (g) be in the affirmative, will Government
be pleased to state if they are aware that this affected the susceptibilities
of the Ilindv population of the locality {

(¢) Is it not a fact that troops visit the houses of the young men
under restraint order (sunset and curfew order) and rouse them up from
sleep more than once the same night and create a row thereby by knocking
at the doors and beating the corrugated-sheet roofs and disturb the peace
of the household and the locality ?

(j) Are Government aware that the soldiers killed a large number of
watch-dogs in the villages to the great inconvenience of the people ?

(k) Isit a fact that in spite of the prohibitory orders of Government
on the young men regarding the movement in the streets between sunset
and sunrise, the soldiers forced them to accompany them to be left at

some distant out-of-the-way place in the darkness and shift for themselves
as best as they could ?

(1) Is it a fact that detachments are placed in the interior of the
villages to put down terrorism ? If so, will Government be pleased to
state if there were any acts of terrorism in Bikrampur during the last five
years, and when the last act of terrorism took place there ?

(m) Will Government be pleased to state if they have considered
whether any further stationing of troops is required under the present
peaceful situation there ¥ If so, are Government prepared to withdraw

the regiments from these places and restore normal conditions there without
delay

The Honourable 8ir Henry Craik : (a), (b) and (c). Detachments
of the 1st Battalion of the Bedfordshire and Hertfordshire Regiment
were in Camp in the Munshiganj Sub-Division from the 7th December,
1934, to the 9th March, 1935, There were at no one time more than
eight separate camps, situated at Fursail, Abdullapur, Beltali. llasara,
Telirbag, Baharak, Arial, Munshiganj and Bhagyakul ; the last camp
was occeupied only for a very short time.

(d) No. Troops were permitted to wuse the open country but
resort to populated areas, tanks and places used by women for bathing
was expressly prohibited. and no soldier was permitted to leave camp
between sunset and sunrise. except on duty. Orders to ensurc respect
for the convenience and susceptihilities of the inhabitants were made

in consultation with U/nion Boards and no complaints of the molestation
of women have been received.

- (e) and (f). The allegations made are untrue. Government have
received no snch complaints and are satisfied that none were ever made.

. (g) and (k). Shelters for the slaughter of cattle were constructed
in consultation with Cricle Officers and Presidents of Union Boards.
No such shelter was built on land belonging to a Hindu and every
shelter was construneted so as not to give offence. No ecomplaint regard-
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ing the slaughter of cattle or the position of these shelters was
received.

(¢+) It was necessary on oecasions for combined patrols of police
and military to visit persons living under orders of restriction.

(j) No dogs were killed in any village. In ome or two camps a
few stray dogs were killed but only after the wishes of the local
inhabitants had been ascertained. The action called forth the grati-
tude of the villagers in the neighbourhood.

(k) The allegation is entirely unfounded. On the contrary, some
young men under restriction voluntcered to guide patrols at night, In
some instances their help was invited. :

(1) No less than 17 terrorist crimes including three murders and
three attempted murders were committed between 29th August, 1930
and 8th May, 1934, either in Munshiganj Sub-division, or by persons
belonging to that sub-division.

(m) Troops will be withdrawn as soon as the necessity for their
presence disappears.

Pandit Lakshmi Kanta Maitra : I could not hear the aunswer to
part (k) of the question,

The Honourable Sir Henry Oraik : The allegation is entirely un-
founded. On the contrary, some young men under restriction volun-
teered to guide patrols at night. In some instances their help was
invited.

Mr. 8. S8atyamurti : May I koow if, after the receipt of these
questions, Government made any enquiries, and, if so, of whom aund in
what manner {

The Honourable 8ir Henry Craik : We enquired of the Government
of Bengal.

Mr. Mohan Lal Saksena : With reference to the Honourable Mem-
ber’s answer to part () of the question, may I know when the last terrorist
outrage was committed 1 .

The Honourable 8ir Henry Oraik : In the Munshiganj sub-division,
the last terrorist outrage was committed on the 14th September, 1932,
and by the inhabitanis of the Munshiganj sub-division the last terrorist
outrage was committed on the 8th May, 1934,

Mr. T. 8. Avinashilingam Chettiar : Knowing the character of
soldiers as the Hlonourable Member does, does he believe the statement of
the Government of Bengal that the posting of this regiment therce has
not caused any inconvenienec to the people of the loeality ?

The Honourable 8ir Henry Oraik : Knowing the character of the
soldiers and having referred to the Government of Bengal, I am of
opinion that, so far from causing any inconvenienee to the inhabitants
of the locality, the presence of the troops was of great material benefit to,
and was welcomed by, the inhabitants. (Cries of *“ Oh, oh !’ {rom
Congress Party Benches and ‘‘ Ilear, hear ’’ from Government Benches.)

Mr. Sri Prakesa : The Honourable Member has said that he has
received no complaints. But would he kindly inform the House if there
are any avenues open for making complaints in the face of the existing

L168LAD »2
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law ! Are not papers prohibited from publishing any complaints ?
Are not people terrorised if they make any complaints ?

The Honourable 8ir Henry Oraik : The Honourable Member scems
to be induiging in a speeech. My information is entirely doferem
from his.

Mr. T. 8. Avinashilingam Chettiar : What are the grounds for
saying that the troops were welecomed !

The Honourable 8ir Henry Craik : That is the information supplicd
to me by the Government of Bengal.

Mr, 8. B8atyamurti : Are not newspapers in Bengal be'ng udv.sed
by a special officer not to publish any such accounts ¥

Mr, Mohan Lal Baksena : Did the Honourable Member make any
enquiries of the Member of the Assembly representing that distriet ?

The Honourable 8ir Henry Craik : No.
Mr. Mohan Lal 8aksena : Will he make an enquiry of him now !
The Honourable 8ir Henry Craik : No.

Beth Govind Das : As the Honourable Member has just stated that
no offence has heen committed since 1934, does he consider that the
regiment should remain there even now in spite of the fact that no
offence has been committed for a year !

The Honourable 8ir Henry Orsik : That is primarily a matter for
the Government of Bengal.

Pandit Lakshmi Kanta Maitra : Is the Honourable Member aware
that there is a press officer in Bengal and rigid censorship is applied
there and complaints against the lawlessness of the military cannot find
a place in the papers !

The Honourable 8ir Henry Craik : I am not aware of that. In any
case, there are other avenues of making complaints besides the press.

Pandit Lakshmi Kanta Maitra : Do I understand from the Honour-
able Member that he is not aware that there is a press officer in the Gov-
ernment of Bengal wha censors all news about the activities and lawless-
nesses committed by the military people in the village areas ?

The Honourable Bir Henry Oraik : There is certainly a press officer
in Bengal. _

Pandit Lakshmi Kanta Maitra : Ts it not a fact that this press officer
immediately censors all news concerning these military people {

The Honourable 8ir Henry Craik : I am not aware of that.

. Pandit Lakshmi Kanta Maitra: And is it not a fact that all
information about detenus and military people is rigidly banned by the
press officer in Bengal ¥

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has answered that question.

Mr. Mohan Lal Salsena : Is the Honourable Member aware that

eomplaints were received by the convener of the committee appointed

by the Congress Party and they were taken away by the police in
Bengal 1
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The Honourable 8ir Henry Craik : Why should I be aware of that !

Mr.. Mohan Lal Baksena : Is the lionourable Member aware that
complaints were received from this very district by the convener of the
Committee appointed by the Congress Party in this Assembly, that his
papers were left in Calcutta for being verified and that these papers
were taken from the person with whom they were left and he was
arrested ?

_ The Honourable Bir Henry Craik : The I{lonourable Member was
himself, I understand, the convener. So, he can answer the first part of
that question himself. As regards the second part, all I know is this,
that the person with whom these documents were left was arrested for
connection with a terrorist conspiracy of some kind, and, in the search
n]i]? his house, certain papers were found and the police took possession of
them.

Mr. Mohan Lal 8aksena : Will they be returned to me {
Mr. President (The Honourable Sir Abdur Rahim) : Next question.

StAFF OF THE OFFICES OF THE DIRECTOR OF WAGONS INTERCHANGE AND
INDIAN RA1LwAYS CONFERENCE ASSOCIATION TRANSFERRED T0 DELHI,

48. *Mr. Amarendra Nath Chattopadhyaya : (a) Will Government
be pleased to state whether the original office of the Director of Wagons
Interchange was located in Allahabad ?

(b) If so, will Government be pleased to state if they are aware that
the removal of the said office to Delhi has proved to be convenient for
the working hands in the office ¥

(¢) Will Government be pleased to state if the office of the Indian
Railway Conference has been removed from Agra to Delhi, and if they
are aware that this has caused inconvenience to numerous working hands 1

(d) Is it a fact that the offices of the Director, Wagons Interchange
and the Indian Railway Conference, have been amalgamated and re-
named ‘ Office of the General Secretary, Indian Railways Conference
Association ' ¢ P

(¢) Will Government he pleased to state if the proposal of th
removal of the office to Delhi was made by Mr. C. V. Bliss, General Secre-
tary of the Indian Railways Conference Association, in 1930 and was
given effect to against the vote of the majority of members present, and
against vehement protests from various Railway companies ?

(f) Ts it a fact that the majority of the staff were_]ucal]y.nppointed
men, having their dwelling houses in the station of their appointment 1

(g) Will Government be pleased to state if any extra allowance has
been granted to the staff on their removal to Delhi, where thev have to
pay house-rent and other extra expenses f

(h) Will Government be pleased to state if any sort of allowance in
the shape of house allowance, inerement in pay and other necessary
expenses for removal, has been granted to this staff as is customary with
other offices ¢ .

(s) Tn it » fact that the staff is given .a meagre salary—Rs. 60 beine
the maximum !



180 LEGISLATIVE ASSEMBLY. [3rp Bep. 1935.

(4) Is it a fact that living at Delhi is more costly than at Allahabad,
and will Government be pleased to state if they are aware that in conse-
quence of this shifting and of there being no increase in their pay or ng
grant of any allowance in any shape, these poor people in the department
are hit hard !

(k) Will Government be pleased to state how many representations
were made by the aggrieved staff to the General Secretary for the redress
of their grievances and why they have not received any consideration ?

(1) Is it a fact that the officers getting fat salaries get house allow-
ance also, while clerks drawing small salaries get no such allowance ?

(m) Is it a faet that most of the clerks who have been shifted from
Allahabad and Agra are suffering from malaria and other epidemics in
Delhi, and are Government aware that this has added to their expenses
on account of extra medica] help ?

(n) Are Government aware that these clerks have to suffer from
pay-cuts which, along with their poor income, do not enable them to make
both ends meet 1

Mr. P. R. Rau: (a), (b) and (c¢). Both the offices mentioned were
transferred to Delhi in 1930. Some complaints that this transfer has
caused inconvenience to the staff have been received.

@ Yes.

(e) No. The Association decided on the transfer of headquarters
in 1927.

(f) The staff have been recruited from railways and locally at the
headquarters of the Association.

(g) Government have been informed that prior to and in view of
the proposed transfer of the headquarters of the Association from
Allahabad to Delhi the scales of pay of the staff were revised and a
considerable increase was made in the maximum rates of pay, particu-
larly in the lower grades.

(k) At the time of the transfer, an advance (recoverable in instal-
ments) of two months pay (which was extended to four months’ pay

in special cases) was granted to the staff in addition to the travelling
concessions usually admissible.

() Rs. 60 is only the maximum of the lowest grade of the subordi-
nate staff

(75 T am unable to verify these statements.

(k) I understand that since the transfer to Delhi, eleven complaints
have been received from the staff from time to time and have received
the consideration of the Association.

(1) Two of the junior officers of the Association were granted a fixed
personal allowance, '

(m) Government have no information.

(.n)'The emergency cut in pay was in'.;poaed on the staff of the
Association in the same way as on railway employees generally and
has been withdrawn similarly. b
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NoN-OBSERVANCE OF CERTAIN HoLIDAYS IN THE QFFICE OF THE INDIAN
Rainways CONFERENCE AssocLaTioN, Derml,

49. *Mr. Amarendra Nath Ohsttopadhysya: Is it a fact that
the office of the Indian Railways Conference Association, Delhi, is kept
open even on Holv and Dewals festival days of Hindus, and their religious
susceptibilities are not respected by the authorities eoncerned %

Mr, P. R. Rau: With your permission, Sir, I propose to deal with
questions Nos. 49 and 50 together. The lndian Railways Conference
Association is an autonomous body, not under the control of Govern-
ment in these matters, and the Fundamental Rules and other similar
orders relating to Government servants do not apply to them.

Pandit Lakshmi Kanta Maitra : What are the rules which govern
these railway associations in the matter of leave, and so on.

Mr. P. R. Rau : They have their own rules.

Mr N. M. Joshi : Who finances these railway conference associa-
tions 1

Mr. P. R. Rau : It is financed by contributions from the members
of the Association.

Mr. N. M. Joshi : May T ask whether the members pgy from their
personal salaries or from the different railways.

Mr. P. R. Rau : The members are the railwayvs concerned.

Mr. N. M. Joshi : May 1 ask whether Government caunot have any
control over this conference in thls matter ?

Mr. P. B. Rau: GGovernment do not propose to have any control
over the minor domestic affairs of this association.

Mr. N. M. Joshi : May T ask, when the Government of India spend
the whole amount of money for this purpose, why they should not control
the association in the matter of securing fair conditions for the
employees !

Mr. P. R. Rau : The IHonourable Member seems to be under a mis-
apprehension. This is not a branch of the Government. There are a
number of railways that are members of the association who have nothing
to do with Government.

NoN-OBsErvANCE OF FUNDAMENTAL RULEs IN THE OFFICE OF THE INDIAN
RarLwaYs CONFERENCE ASSOCIATION, DELHI,

150. *Mr. Amarendra Nath Chattopadhyaya : (a¢) Is it a fact that
Fundamental Rules are not strictly observed in the office of the Indian
Railways Conference Association, Delhi !

(b) Is it a fact that the clerks do not pet facilities for leave also ?

REMOVAL OF THE OFFICE OF THE INDIAN RAILWAYS CONFERENCE ASSOCIATION
TO ALLAHABAD.

) *H.r Amndn Nath Gl:.mopldlvm (a) Will Government
‘b pleased to state if the Railway Board propose tq purchase the Secre-

- #For apawer to this question, see answer ¢o gueation No. 49.
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tariat building at Allahabad, which will fall vacant on the removal of the
secretariat to Lucknow 1

(b) If so, will Government be pleased to state if the office of the
Railways Conference Association will be removed from Delhi to Allahabad
again !

Mr. P. R. Rau: (a) No.

(b) Does not arise.

RECRUITMENT OF TEMPORARY ASSISTANT EXEcUTIVE ENGINEERS ON THE
EasTERN BENGAL RarLway,

52. *Mr. Amarendra Nath Chattopadhyaya : (a) Will Government
be pleased to state if it is & fact that two temporary Assistant Executive
Engineers are going to be appointed on the Eastern Bengal Railway
during the year 1935-36 ?

(b) If so, will Government be pleased to state if it is a fact that
there are a large number of Sub-Engineers on the Eastern Bengal Rail-
way, who have been acting for a long time as Sub-Divisional Officers ?

(¢) If so, will Government be pleased to state if the Eastern Bengal
Railway Administration is going to promote them to the newly created
posts of Assistant Executive Engineers, or to recruit direct from out-
siders 1

Mr. P. R. Rau: (a) The Government are not aware of such a pro-
posal.

(b) Three Sub-Engineers have officiated from time to time as Sub-
Divisional Officers.

(¢) In filling any vacancies that may occur in the Lower Gazetted
Service of the Eastern Bengal Railway, I have no doubt the Administra-
tion will consider the claims of Sub-Engineers along with those of
others.

FiLLine up oF THE PosTts oF Sun-DivisioNAL OFFICERS ON THE EASTERN
BencaL RaiLway.

53. *Mr. Amarendra Nath Chattopadhyaya: Will Government
be pleased to state if it is a fact that the cases of Sub-Engineers were not
oonsidered in filling up the posts of Sub-Divisional Officers in the Engineer-
ing Department of the Eastern Bengal Railway ! If so, why ¢

. Mr, P. R. Rau : With your permission, Sir, I propose to reply to
questions Nos. 53 and 54 together.

) Government have no information, but are making enquiries and
will lav a reply on the table in due course.

Fruine ur oF THE Posts or SuB-DivisioNAL OFFICERS ON THE EASTERN
' BeENGaL RAILway.

. t54. *Mr. Amarendra Nath Chattopadhyaya : Are Government
aware that on the Eastern Bengal Railway, men from the rank of Per-
manent Way Inspectors have been promoted to the posts of Sub-Divisional

*For answer to this question, see answer to question No, 58.
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Officer ¥ Had they any practical knowledge in roads and building
construction or had they received any education from an Engineering
College ¢ If not, why were they so promoted ?

NoN-FILLING UP OF VACANCIES IN THE ENGINEERING DEPARTMENT OF THE
EAsTERN BENGAL RArLway.

556. *Mr. Amarendra Nath Ohattopadhyaya : (¢) Will Government
be pleased to state if it is a fact that the ministerial staff of the En-
gineering Department on the Eastern Bengal Railway submitted a
representation to the Chief Engineer, Eastern Bengal Railway, complain-
ing that the existing vacancies in the Department were not filled up for
a long time ?

(b) If so, will Government be pleased to state what action has been
taken on the representation f

Mr. P. R. Rau: («) Yes.
(b) The vacancies have been filled.

VEnpING CoNTRACTS ON THE EasT INDIAN RAlLway.

56. *Mr. Amarendra Nath Chattopadhyaya : (a) Will Government
he pleased to lay on the table a statement showing the names of the
contractors who were allowed to veni all sorts of food-stuffs, stationeries,
toys and fruits, drinks and tea, and other miscellaneous articles up to the
31st March, 1934, on the East Indian Railway up to Dinapore Division
and the loopline up to Kiul ?

(b) Will Government be pleased to lay on the table the complaints
received from the passengers against supply of articles of food, drinks,
such as tea, (7) as to quality of food-stuff, or (#) quality of other things
sold at the Railway stations, (sit) prices of food-stuff and drink,
(¢v) behaviour of vendors, (v) acts of dishonesty on the part of vendors,
and (v¢) indifference on the part of contractors or any negligence on
their part for which passengers suffer !

(¢c) Will Government be pleased to lay on the table a copv of the
agreement between the Railway Company. and the contractors, who were
allowed to arrange for vending on platform up to the 31st March, 1934,
in the ahove two divisions 1

(d) Will Government be pleased to state whether it is a fact that
the contractors who were supplving food-stnff and drinks and other
articles have been given notice of the termination of their contract ¢ If

so, why 1

(e) Will Government be pleased to state if it is a faet that one,
Ballavdas Issardas. has heen given contract for vending all sorts of things
and food-stuff for Hindus and Mussalmans under the new agreement
gince 1934

() Will Government be pleased to lay on the table a true eopy of
the aforesaid agreement !
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. (g) Will Government be pleased to state if there are any complaints
against the vendors of all these things, such as food-stuffs, drink and
other articles regarding (i) price, (%) conduet of vendors, or (%) dis-
honesty on the part of vendors, under the present system of contract in
Howrah and Dinapore Divisions ¢

(h) Will Government be pleased to state if the contractors who

catered up to the 31st March, 1934, belonged to the retired Railway
Staff ¢

(¢) Will Government be pleased to state, if by giving a monopoly of
this vending on Railway platforms in the Howrah Division, t.e, up to
Jamalpore (East Indian Railway) to Ballavdas, several contractors have
been thrown out of employment ! If so, why has this been done and how

many men have been thrown out of employment and deprived of their
income ?

Mr. P. R. Rau: I assume that the Honourable Member's question
refers to the Howrah and Dinapore Divisions. If this is correct,

(@) On the Howrah Division, petty vendors were displaced in 1932
by an area contractor, i.e., Messrs. Ballavdas lssardas at stations Bandel
to Syaria, and Burdwan to Jamalpur, including the Barkarwa Bandel
loop and branches. T am placing on the table a statement showing the
names of those who held vending contracts during 1933.34.

On the Dinapore Division, petty vendors were displaced by area con-
tractors during the months of March and April, 1934, The names of
the vendors displaced are not readily available.

(b) Government regret that they cannot collect the information

required as this would involve an exhaustive investigation into past
records.

(¢) and (f). I am placing in the Library of the House a copy of the
.agreement which was being executed by petty vendors and of those
that have heen executed by Messrs. Ballavdas Issardas for contracts on

the Howrah and Dinapore Divisions, The agreements with other area
contractors were drawn up on similar lines.

(d) and (¢). The vendors who were displaced by area contractors
were given notice. It was found difficult to obtain the required standard

of cleanliness and catering with petty vendors. The number displaced
was 97,

(e) Messrs. Ballavdas Issardas have contracts for vending Hindu
food-stuffs and other articles in the Moghalsarai and Gaya areas of the
Dinapore Division and for vending Hindu and Muslim food-stuffs and
other articles at the stations referred to in my reply to part (a) of this
question, and also for a sweetmeat and tea stall at Howrah station.

(g) The Agent states that there have been some complainta.

. (h) Some of the petty vendors who were displaced were sa-railway
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Vaxping AzzawoEmusTt or Hownan Division ror 1033-34.

Name of Vendor or Contractor. Station. Articles sold.

Hindu Refreshment Room. (Pro- | Howrah .. _ Indian refreshment of all kinds for
prietor M. M, Das). : Hindus,

Mohd. Refreshment Room (Pro. Do. Indian refreshment of all kinds for
Isa Broe.) Mohammadans.

G. C. Chekrabarty. (Cancelled— | Do. Swectmoat, curd, milk, _zilabi,
Now taken over by Ballabha- gaja, balusai, ladoo, dulpuri,
das Ishwardas), cooked in oil) oheera, puri,

' ttasa, chatoo, bhuja, murki,
khaui, cigarettes.

Bnlln... bhadas Ishwardas Do. Biscuits, cake, tea, etc.

Ali Hosesin Khan Cew Do. Tea, cakes, mutton, fowl prepars-
tion, parats, pherni, bread,
butter, betel and cigarettes.

Saroda Prosad Do. CGround nuts, roasted rice, betel,

cigarettes and fana.

M/8 Dutta Broa. Do. Tea, biscuits, bread and butter.

Rahamat Khan . Do. Tea, biscuits, cakes, cigarettes,
biri and matches.

N.N.Das & Son. Do. Fruits, betel, biri, cigar, cigarettes,
matches and punkhas

Tshar Singh & Son Do. Betel, pan, cigarettes, matohes,
and fruits on phtform. lebel,
pan, cigarettes, and matches in
south concourse; tea, swests,
fruits, betel, biri, oilcooked
fuod on for shore pavement, the
cab and the Lorry stand.

Ballabbadas Ishwardas Howrah (Clerks’ | All kinds of Indian food.

Tiffin Room).

Basanta Kumar Ghose Belur . Bweets, fruits, betel, cigarettes
and matches.

K. S, Banerjee . Dankuni Betel, biri and matches.

U.N. 8antra ., . Begumpur Sweets, fruits, betel, cigarettes
and cigar.

Suadhir Ch. Paul . .+ | Manirampur Fruite, ‘betel, birl and cigsrcttes.

N. L. Modhak . Chandanpur Bweats, fruits, betel, biri, eigarctm

K. P. Modbak .. .. | Belmuri .. wmmqnmﬁ

M. N. Ghose .. .. | Mosagram | Bweeta, betel, biri, cigarettes.

5 ki P

59
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Name of Vendor or Contractor. | Station. Articles sold.
|

J. N. Shaw Berampore Tea, ooffee, fruits, betel, biri,
cigarettes, oilcooked food.

K. D. Chatterjee Sheoraphuli .. | Bweeta, tea, fruits, betel, cigarettes
and punkhas.

C. M. Banerjee . Do. Fruite, beguni, ghooghni, jbalbara,
dalpuri, bhujia (cooked in oil),
pan, biri, and cigarettes.

A.C. Dutta .. Kamarkundu Sweets, fruits, betel, cigarettes.
and matches.

K. M. Muherjee .. Do. Tea, biscuits, toasts, cigarettes and
biri.

Panchanan Das Haripal Fruits, betel, cigarettes and
matches.

8.C. Das . .. Do. Tea, breads, biscuits and cakes.

Khedan SBhaw Tarakeswal .. | Betel, cigar, cigarettes and
matches,

Badri Shaw .. .. Do. Bweets, oiloooked articles, biri,
milk, fruite and tobacco.

Dwarka . Bhadreswar Fruita, betel, cigarettes and matoh-

8.

Khuban Mistry Chandernagore Fruits, betel, cigarettes, biri and
matches, -

Aghornath Ghose Do. Fruits, betel, cigar, biri, cigarettes,
ma.tohu and punkhbas,

Jamuns Chinsurah Fruits, sweets, betel, cigarettes,
matches, cigar, golapi biri.

M/B. Ballabhadae Ishwardas .. | Bandelto Oyaria | (1) Hindu and Mohamedan Re-

both  inclusive, ent Koom at Burdwan.
Burdwan to Jamal- | (2) Tea for Hindu and Mohama-
pur both inclusive dan in the area.
including (3) Vending of Indian sweets, food-
Section and Bran- stuff and fruits over the area.
ches. (4) Bale of pan, biri and cigarettes
over the area.
| (6) Miscellaneous articles.

Pandit Lakshmi Kanta Maitra : May I ask the Honourable Member

whether the whole question of contracts has not been hanging fire for some
time past, and that the Honourable Member was put several questions
during the Delhi Session, and he promised that the whole subject of
contractors would be looked into and decided ! Is the Honourable Mem-
ber in a position to say when these old food-stuff vendors will be re-instated,
without -ealling for tenders ?

Mr. P. R Bau : As the House is aware, we had asked all the rail-
way administrations to let us have reports on the system of vending
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contractors in each ruilway together with the advice of their locai advisory
committees in this matter. I understand that the replies have siuce been
received and they consist of about 398 pages. The Railway Board are
considering the whole question now and will probably place the matter for
adviee before the Central Advisory Council for Railways 1

Pandit Lakshmi Kanta Maitra : | hope the Honourable Member
knows it as a fact (hat the Advisory Council of the East Indian Railway
has decided that the contracts should be given to the old vendors !

Mr. P. R. Ran : The views of the Advisory Committee members are
very divergent.

Pandit Lakshmi EKanta Maitra : The majority favour the re-instate-
ment of the men wi:o have been displaced t

Mr. P. R. Rau : I am afraid I cannot verify that statement.

Pandit Lakshmi Kanta Maitra : Will the Honourable Member take
pains to verify whetlier it is a fact or not that the majority of the mem-
bers of the Advisory Council of the East Indian Railway had decided that
the old contracts should be let out to the old people now displaced {

Mr. P. R. Rau : Certainly, Sir, all the views expressed by members
of tliese local Advisory Committees will be taken into consideration when
the question is heing decided.

Pandit Lakshmi Kanta Maitra: And T am sure the Honourable
Member realises that the travelling publiec as well as the contractory and
vendors are concerned in this matter, that there is a keen feeling over it,
and that the matter is not a very light one ?

Mr. P. R Rau : I quite realise, Sir, that a keen feeling exists among
the displaced vendors, but I am not aware that such a keen fealing exists
afone the travelling public. (Laughter.)

ALLEGATIONS AGAINST ONE BaLLAvDAS I8sarDAs, VENDING CONTRACTOR FOR
Ranway 8tations rroM Howran To BanpEL.

57. *Mr. Amarendra Nath Ohattopadhyays : (2) Will Government
be pleased to state whether there were any complaints against those eon-
tractors who had been supplying tea and confectionary for the past 18
yeéars to the public and passengers at stations from Howrah, East Indian
Railway, up to Bandel ¥ If not, why has the contract for the same area
now been given to one Ballavdas Issardas f

(b) Is it a fact that the old contractors, Messrs. Dutta Brothers, had
been catering tea and confectionaries all these years and had to invest
several thousand rupees in this business ?

(¢) Did they not approach the Railway authority with their petition
to the Divisional Superintendent, Howrah, on the 24th July, 1934 1t

(d) Did the Agent receive the application ¥ If so, what action did
he take thereon, and what was his reply ?

(e) Was the price of tea and confectionaries, supplied by Messrs.
Dutta Brothers, high and quality of tea and confectionaries bad ?

(f) Did Government get any complaints from the passengers or pub-
lic against Messrs. Dutta Brothers !
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(g) Is it a fact that the District Medical Officer, Gaya, after receiv-
ing several complaints against food-stuff, specimens of which were sup-
plied to him for examination by the Assistant Station Master, C. Blanchette,
on the 10th August, 1934, reported that the sweet-meats sent for examina-
tion were not fit for human consumption ?

(&) Is it not a fact that in spite of the assurance from the manager-
of the contractor, Ballavdas Issardas, sweet-meats taken for examination

on the 25th August, 1934, by the same Medical Officer, were declared to be
unfit for use ?

(4) 1s it a fact that the same Medical Officer stated that the vendors.
of Ballavdas Issardas and others’ managers were persistently ignoring the
warning of the station staffl and Medical Department, and that some sort
of adequate action is necessary to bring to their notice that this will not
be allowed to be a cause of an out-break of cholera in their colony which

had up to that time practically escaped it, vide minute gheet No. 1f|(Lab.)|
2 of the 28th February, 1935 1

(3} Will' Government be pleased to state whether the same Medical
Officer gave a bad report on milk supply in his minute sheet No. 1f|(Lab.)|
8 of the Tth September, 1934 ¢

(k) Will Government be pleased to state if the same Medical Officer

complained against vendors in his minute sheet No. 1f|(Iiab.)|2 of the
11th September, 1934 1

(I) Will Government be pleased to lay on the table a copy of the
complaints against the vendor of the said contractor, Ballavdas Issardas,
by the crew staff, the Government Railway Police, Gaya, as contained in
their diaries, D. S. Office and public ¢

{m) Will Government be pleased to state what steps have been taken
against the vendors and the contractor on account of such complaints 1

(n) Will Government be pleased to state what steps have heen takem
to redress the grievances and complaints regarding deterioration in
quality, and enhancement of price, of food-stuff supplied by the present
econtractor, on the complaints by Mr. R. C. Pandit, General Manager,
Bank of Behar ¢!

(o) Is it not a fact that four of the Indian Members out of the six
of the Railway Advisory Committee were of the opinion that the present
system of contract should be abolished and licence should be granted to
different vendors under different contractors, as was the arrangement
prevmualy, and that the licence for refreshments for Hindus should be
given to Hindus and for refreshments for Muslims to Muslims ¢

(p) Is it not a fact that the Railway Advisory Committee reecom-
mended that one man should not be given the licence for several stations,.
or several articles ?

(q) Will Government be pleased to state why in spite of such com-
plaints against Ballavdas and Issardas, the Railway authorities are allow-
ing their contract to continue ?

Mr. P. R. Rau: (a) The Apent states that there were frequent
complaints. Messrs. Dallavdas Issardas have, however, not heen given
the contracts for this section.
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(b) Messrs. Dutta Brothers have been contractors for tea, etc., at
Howrah station since July, 1917, and still hold the contraci. The
Administration have no information a8 regards the amount invested by
the contractors in this business.

(¢) and (d). The Agent states that there is no trace of any such
petition.

(e) The prices were fixed by the Administration who do not consider .
that they were high, and are not able to trace any complaints,

(f) No.
(9) to (k). Yes.

(I) No complaints by the crew staff can be traced, but the Agent has
sent me a copy of the correspondence with the Government Railway Police
which I can show to the Honourable Member at any time convenient to
him.

(m) No action was taken at the outset, as, in the opinion of the
Agent, it was desirable to give the Area Contractors an opportunity to
settle down to their work. It was also considered likely that most of
the complaints were being engineered at the instance of those vendors who
had been displaced. Government are informed, however, that when
complaints were substantiated, punishments were inflicted.

(n) Two complaints were made by Mr. Pandit, and in bgth cases
punishments were inflicted.

() to (g). I am placing on the table an extract from the minutes
of the discussion on this subject which took place at a meeting of the
Caleutta Advisory Cowmittee on the 24th November, 1933, where it is
stated that the meeting agreed generally with the proposed poltcy of the
adminisiration.

Single oontract for refreshments and other artioles at siations :

Maulvi Abul Kasem had complained that the system of granting the monopoly
on a division for the sale of refreshments and other articles at stations was unsatis-
factory and furthermore, it was objectionable to give the Mehammedan Refreshment
Booms to a Hindu for management. It was explained to the meeting that it waa
proposed to continue to grant extended contracts but to a much more limited extent
than has been done on the Howrah Division. It was proposed that the contruct would
be for all sales at a large station and would include an arew of say 25 to 30 miles from
this station, and stations would have separate Hindu and Mohammedan food vendors.

The Chairman further explained that the Administration was not in favour of
throwing such contracts open to tender. It was, however, agreed that applicutiona
should be ealled for by the Divisional Buperintendent so as to ensure that all suitable
contractors were given the opportunity of being able to apply for such contracts. The
meeting agreed generally with the proposed policy of the Administration.

Prof. N. G. Ranga : When reviewing this whole question of the
sule of food-stuffs, will Government consider the advisability of selling
these food-stuffs through their own railway authorities ?

Mr. P. E. Rau : I do not think, Bir, that that is really a thing which:
will be financially in the interests of the railways.
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Sup-LETTING OF VENDING CONTRACTS ON THE EasT INDIAN RAILway.

58. *Mr. Amarendra Nath OChattopadhyaya : (a) Is it a fact that
it is stated in the agreement of the vending contract for food and other
stuff at Railway stations that the contractors cannot sublet their contracts !
If so, will Government be pleased to state if the following persons are sub-
contractors at the .stations standing against their names :

Station. Contractors.

Moghalsarai Mangal Chand, Hanuman,
Mangroo, Mahadeo ;

Buxar Thakon, Chauroo, Babuameah,
Chakan ;

Behea .. Dasrath ;

Arragh Dhopuaran ;

Dinapore Mangal, Bansi and others ;

Patna Junction

Dhoonmoon, Nathuni, Mangal,
Yusuf, Habib Omar Meah ;

Kiul Baijnath, Ghasita, Girdhari, Jugal,
Faudar Rosan ;

Jhajha Baijnath Shew ;

Jehanabad Khedaran and others ;

Gaya Lahori, Somaroo and others ;

Palmergunge Bishnu ;

Rafigunge Dewa ; and

Rasaram Liughunandan ¥

(b) Was Mr. Pandey’s contract cancelled on.the grounds of giving
sub-contract at Kiul Junction in the Dinapore Division, East Indian Rail-
way, on the report of Mr. Stoon, D. 1., in 1930 ?

(e¢) Is it a fact that previously a contractor’s term could be termi-
nated at a month’s notice, and that it requires six months’ notice at pre-
sent 1 [t so, will Government state the reasons for this privilege ¢

(d) Is giving sub-contract a condition for the termination of con-
tract ¢ If so, is it not necessary that the agreement of the contractor.
who has given sub-contract, should be terminated without any notice !

(e) Is it not a fact that sub-letting by the contractor Ballavdas
Issardas, has been proved beyond any shadow of doubt ¢ Tf so, do Gov-
ernment propose to take immediate steps to terminate the contract of
Ballavdas Issardas and revert to the former practice in the matter of
giving out contracts ?

(f) Will Government be pleased to lay on the table the opinions and
statements of the Agent of the East Indian Railway on the petitions made
by the old contractors and on complaints made by the passengers and also
by the public and the Medical Officers ?

(g) Will Government be pleased to state who was Mr. Marriot who
made all these new arrangements for contracts !
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(h) Is it a fact that he is going to be the Divisional Superintendent
at Allahabad and, simultaneously with his appointment at Allahabad, it
is rumoured that the same policy of giving out contracts monopoly is in
contemplation ! If so, do Government propose to take steps to stop such

an evil process !

Mr. P. R. Rau : (a) The reply to the first part is in the affirmative.
As regards the second part, enquiries are being made.

() Yes, on the report of a Transportation Inspector in 1927.

(¢) Yes, as it is considered desirable where considerable capital is
involved and elaborate arrangements made at a large number of stations
that the contractors should have . reasonable notice to enable them to
liquidate their stock-in-trade, fittings, ete.

(d) The reply to the first portion is in the affirmative. .Asg regarde
the second, discretion vests in the Administration.

(e¢) The Administration state that they have no evidence to show
that Messrs. Ballavdas Issardas have sub-let their contract. Prices are
fixed in consultation with the loeal civil authorities. Government see
no reason to interfere with the Administration’s diseretion in this
matter,

(f) Government are not prepared to call for opinions or statements
recorded on their office files by administrative officers on railways.

() and (h). Mr. Marriot was formerly Divisional Superintendent
at Dinapore and is now Divisional Superintendent at Allahabad. Gov-
ernment have no knowledge of the rumour referred to.

Prof. N. G. Ranga : Have Government made experiments anywhcre
on their railways to ascertain whether it is not in the financial iutercsts
of the railways that a departmental supply of food-stuffs should be
made ?

Mr. P. R. Raun : Sir, the business of the railways is transport, and
not providing refreshments. (Laughter.)

Prof. N. G. Ranga : Sir, is it not part of that transport business
that a supply of food-stuffs also should be made 1

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.
The Honourable Memher cannot discuss the details of the railway
administration.

SETTING UP OF COMMITTEES TO WATCH THE FLUCTUATIONS IN THE PRICES OF
ArTICLES OF Foop AND PuRrIiTY OF THEM ON RaiLway STATIONS.

59. *Mr. Amarendra Nath Chattopadhyaya: Are Government
prepared to set up different committees of five or seven members consist-
ing of local public and the Railway Station Masters, Superintendents and
Medical Advisers, at all big stations to constantly watch the fluctuations in
the prices of the articles and purity thereof, and see that the individual
contractors do not create difficulties in the supply of food, drink and

other articles to the passengers 1

Mr. P. R Rau : The suggestion is under consideration.
L16SLAD '
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FactiiTins 61vEN 70 THE NEw VENDING CONTRACTORS AT RAILWAY STATIONS
oN THE East INDIAN RalLwAy.

60. *Mr. Amarendra Nath Chattopadhyaya : (¢) Is it a faot that
new vending contractors at railway stations on the East Indian Railway
axre given passes of all classes, while old contractors were never allowed any
such concession ¢ If so, why ?

(b) What is the amount the new contractors pay to the Railway on
account of the contract 7 Is it higher than the old rate ?

(¢) Is it a fact that the new contractors have not got to pay any
freight on their luggage of food-stuffs carried from station to statiom ¥
1f so, why ?

~(d) Will Government be pleased to state the difference in incomes
derived under the new system of contracts and the old system ?

(e) Is it a fact that the new contract agreement has expired on the
31st March, 1935 1 Do Government propose to diseontinue it ¥ If not,
dre Govérmment prepared to terminate the contract by a month’s notice
and invite fresh tenders of the old contractors and start again the old
system 1

Mr. P. R. Rau: (a) The Agent explains that Area Contractors are
given passes, as they have to supervise catering arrangements at a num-
ber of stations within the areas allotted to them.

(b) Government are informed that no licence fee is paid, hut if
hawkers are employed hawking fees, which vary at different places, are
paid.

(r) A certain number of passes are allowed for the carriage of bona
fide provisions within a specified weight limit. I am obtaining from the
Agent, East Indian Railway, particulars of what these limits are, and
am enquiring why it has been considered desirable to issue sucli passes.

() The information is being obtained.

(e) Contracts were entered into on different dates for a period of
one year, and a2uiomatically continue thereafter subject to six months
notice of termination. The Agent, East Indian Railway, states that the
present arrangement bas not been a failure and he does not propose to
alter it at present.

TraNSFER OF OFFICES OF THE DIRECTOR OF WAGONS INTERCHANGE AND THE
InpIAN RaiLways CONFRRENCE ASSOCIATION TO DELHI.

61. *Mr. Amarendra Nath Chattopadhyaya : (a) Is it not a fact
that the office of the Direclor of Wagons Tnterchange was located at
Allahabad, as it was considered to be a central place and close to the
cplliery areas, apart from the consideration that the office of the Indien
Railways Conference Association was already there ?

(b) Is it not the fact that the Agent, Bengal Nagpur Railway, as
well as certain Mining Associations of Bengal, put in a vehement protest
against the move of the Indian Railways Conference Association office
from Allahabad to Delhi, on the ground that they will be adversely
affected by this move, and the Railway Board also discouraged the meve
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for the reason that, Delhi, being a thickly populated and expensive place,
the staff will badly suffer for want of housing accommodation {

(¢) Is it a fact that the United Provinces Secretariat is to be trans-
ferred from Allahabad to Lucknow shortly  If so, will there be accom-
modation available at Allahabad for Indian Railways Conference .Asso-
ciation in the Secretariat building * Tf so, will Government please state
whether they have considered the question that the Indian Railways
Conferenne Association office may be sent back to Allahabad, instead of
erecting a new building for the office and quarters for the staff in Delhi,
and thus eflfecting a great saving {

Mr. P. R. Rau: (a) When the office was originally created, it was
decided, on the recommmendation of the Indian Railway Conference
Association that the headquarters should be at the headquarters of the
Assoeiation,

(b) The Agent, Bengal Nagpur Railway, and the Bengal Chamber
of Commerce advocated the transfer of the office of the Director of
Wagen Interchange to Caleutta. They opposed the transfer of the office
to Delhi, but not for the reasons suggested.

(¢) The guestion of the location of the headquarters of the Assoeia-
tion is one for the Association itself to decide, and Governmeur see no
reason to interfere. The fact that there may be accommodation available
at Allahabad cannol be the sole consideration.

PAY oF THE STAFF IN THE OFFICE or THE INDIAN RalLways CONFERENCE
ASSUCIATION,

G2. *Mr. Amarendra Nath OChattopadhyaya : Is it ua fact that
in the office of the Indian Railways Conference Association, Delhi, there
is one subordinate who is getting Re. 600 and that nearly 70 per cent. of
the staff get a meagre salary of Rs. 60 each 1

Mr. P. R. Rau : Government are informed that the Office Superin-
tendent is in receipt of a salary of Rs. 600 per mensem.

Fifty-eight per cent. of the staff are in the grade of Rs. 39—3—60
and 25 per cent. are in the grade of Rs, 65—5—100.

Pay oF THE STAFF IN THE OFFICE OF THE INDIAN RalLways Conmnmc_m
ABSSOCIATION,

63. *Mr. Amarendra Nath Chattopadhyaya : (a) Is it a fact that
in the office of the Indian Railways Conference Association, Delhi, clerks

with ten to twelve years’ service at their credit are getting only Rs. 60 and
have been blocked at the same pay for several years !

(b) Is it also a fact that there actually exist vacancies in the upper
grades of that office ! If so, what is the reason for the blockade men-
tioned in part (a) above ?

Mr. P. R. Rau: (a) Yes. This is inevitable as in a small offlce
¢hances for promotion do not ociur often.

(b) Govermmnent are informed that the clerks in the grade
Rs. 39—3—60 are doing work for which the maximum pay is Rs. 60 per
mensem and that the vacancies in the Ra. 65—5—100 grade cannot he

L168LAD 2
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filled until the work of the office justifies the filling of the more »espon-
gible posts.

Mr. V. V. @iri: Sir, would Government recommend special
allowances being grunted for those who are blocked im the grades !

Mr. P. BR. Rau : Government do not consider that this is a time for
the grant of special allowances.

PERSONAL ALLOWANCE GIVEN TO THE OFFICERS OE THE OFFICE OF THE INDIAN
RaiLwavs CONFERENCE ASSOCIATION,

64. *Mr. Amarendra Nath Chattopadhyaya : Will Governmeat
please state why officers of the office of the Indian Railways Conference
Association ure paid house allowance, in the shape of personal allowance,
and why poor clerks are not paid the allowance ¥

Mr. P. B. Rau : The officers have been given an allowance to
compensate them for the higher rents for accommodation prevailing at
Delhi. Their pay wes not revised when the office was moved to Delhi,
Government understund that no allowance is granted to clerks because
of the fact that prior to and in view of the proposed transfer of the Head-
quarters of the Association from Allahabad to Delhi, the scales of pay
of the subordinate staft were revised and a considerable inerease was
made in the maximum rates of pay, particularly in the lower grades.
('lerks belonging to the local railway offices draw no house allowance.

8TAFF oF THE OFFICE OF THE INDIAN RAlLways CONFERENCE ASSOCIATION,
Devm.

65. *Mr. Amarendra Nath Chattopadhyaya : Will Government
be pleased to lay on the table a list of subordinate staff of the headyuarters
office of the Indian Railways Conference Association at Delhi showing
their grades, present pay and date of appointment ?

Mr. P. R. Ran: A copy of the seniority list of the staff has been
kept in the Library of the Ilouse.

STAFF oF THE OQFFICE OF THE INDIAN RarLways CONFERENCE ASSOCIATION,
DEeLEL

66. *Mr. Amarendra Nath Chattopadhyaya : Will Government
be pleased to lay on the table a list, certified by the District Medical
Officer, North Western Railway, Delhi, of the staff of the office of the
Indian Railways Conference Association, Delhi, who have been suffering
from malaria and other epidemic diseases ever sinee their transfer to
Delhi ¢

Mr. P. R. Ran : No, Sir, Government do not consider that such
statistics ara worth the labour and expense involved in colleeting and pub-
lishing them in the debates of this House.

TRANSFER OF TRE QFrIcE OF THE INDTAN Ra1LwAYR CONFERENCE ASSOCIATION
70 DELHI.

67. *Mr. Amarendra Nath Chattopadhvaya : Will Government
be pleused to state why the Indian Railways Conference Association was
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moved: from Allahabad to Delhi, and in what respect the Association has
benefited since its transfer to Delhi !

Mr. P. R. Rau : The office of the Association was moved for
adwinistrative convenience. Agents of Railways have frequently to visit
Delhi, as the hendqnarters of Government and the Railway Board, and
consequently the General Secretary of the Association, if located at Delhi,
is able to keep in closer personal touch with the railways. Considerable
saving of expendilure was also anticipated by having the Director of
Wagon Interchange in close touch with the Clearing Accounts Office.

GRIEVANCES OF THE STAFF OF THE INDIAN RAILWAYS CONFERENCE
AsgociaTioN, DELHI

68. *Mr. Amarendra Nath Ohattopadhyaya: Is it a fact that
out of 32 per cent. of the staff of the Indian Railways Conference Asso-
ciation, Delhi, oecupying Government quarters, the majority is paying
scheduled rent which almost comes to 20 per cent. of their salaries 1 If
80, will the Member in charge of Railways be pleased to state if any
grievance in any shape from any of the staff had been put in § If so,
was any action taken to redress the grievance !

Mr. P. R. Rau : Government are informed that 32 per ceni. of the
staff of the Indian Railways Conference Association are occupying Gov-
ernment. quarters and are paying under ordinary rules the scheduled rent
which ranges from 1.8 to 12.5 per cent. of their salaries. Representations
have been madc that the rent chargeable should be limited to 10 per cent.
of payv as for Government servants but this recommendation was not
accepted as the stall are not Government servants,

NoN-GRANT oF TRANSFER CONCESSIONS TO THE STAFF OF THE INDIAN
RAanLways CONFERENCE ASSOCLATION.

69. *Mr. Amarendra Nath Chattopadhyaya : Is it a fact that
the staff of the Railway Clearing Accounts Office were granted two ad-
vance increments, plus two months’ salary as bonus (t.e., establishment
breaking charges) and also expenses for shifting their luggage and family
on their transfer from Lahore to Delhi ¥ If so, why were the same pri-
vileges not given to the staff of the Indian Railways Conference Associa-
tion, in spite of their repeated request for the same, in view of change
of province and increased expenses caused by their transfer f

Mr. P. R. Rau : The reply to the first part of the question is in the
negative. An advance of two months pay and travelling allownnce were
granted to the stail’ of the Railway Clearing Accounts Office. A personal
pay of len per cent. to be absorbed in future increments was alsn allowed
to those whn elected the Clearing Accounts Offiee scales of payv. (Govern-
ment understand that the staff of the Indian Railways Conference Associa-
tion were also granted an advanee of two months pay generally, and four
months pay in special cases. They were granted, in addition, the usual

travelling concessions,

NoN-RevisioN oF THE Pay oF T1'E INDIAN Ramnways CONFERENCE
ABSSOCIATION STAFF.

70. *Mr. Amarendra Nath Ohattopadhyaya : [s it n fact that
the grades of subordinate staff of Railway Clearing Aecounts Office and
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Divisional Superintendents’ Office, Delhi, have recently been revised and
raised from Rs. 60 to Rs. 90 with effect from lst January, 1935, but

nothing has been done in the case of the Indian Railways Conference Asso-
ciation staff !

Mr. P. R. Rau : The Railway Clearing Accounts Office, classes II[I
and II of clerks on scales Rs. 40—4—80 and Rs. 60—5—80, respectively,
were amalgamated into a single class on a scale of Rs. 40—4—80—5—90
with an Efficiency Bar at Rs. 80. I am not aware of any recent change
in seales of pay in the office of the Divisional Superintendent,

GRANT OF CERTAIN FAcmiries To THE INDIAy Ramnwavs CoNFERENCE
ABSOCIATION STAFP.

71. *Mr. Amarendra Nath Chattopadhyaya : Is it a fact that
the majority of the staff of the Indian Railways Conference Association
have to take loan after loan to mcet their hardships caused by the move
of this office, as well as due to the emergeney cut being enforced soon after
their transfer to Delhi ¥ If so, are Government prepared to waive the
recovery of the money advanced to them under ‘‘ relaxed rules ’’, which
thay had to borrow during their hardships and emergency cut peried,
and compensate those who had not taken a loan to that extent in order
to reduce their losses to a certain extent ? If not, why not ?

Mr. P. R. Rau : Government understand that loans from baiances
at theic eredit in the Provident Fund have heen granted from time to
time. Waiving weenvery of these amounts will not help the staff in any
way. the amounts reeovered are eredited to their aceounts.

SALARIES OF THE INDIAN RatLwavys CONFERENCE ASSOCIATION STAFF,

72. *Mr, Amarendra Nath Chattopadhyaya : (q¢) Is it a fact that
prior to the move of the Indian Railways Conference Association from
Allahabad to Delhi the majority of the staff were getting a poor salary,
Rs, 52 being the maximum, and it was raised to Rs. 60 by annual incre-
wents of Rs. 2 to 3 in view of this move ¢

(b) 1s it a fact that lacs of rupees are sanctioned every year for
the establishment expenditure of the Indian Railways Conference Associa-
tion, but only a meagre portion of the amount goes towards the salaries
of the poor clerks, and the rest goes towards the salaries and travelling
allowance of the officers 1

Mr. P. R. Rau : (a) I would invite the Honourable Member’s atten-
tion to the reply which I gave to part (g) of question No. 48. (overn-
ment are informed that prior to the move of the Indian Railways Con-
ferenen Association from Allahabad to Delhi there were five grades in the
lowest eadre of the three branches of the Association’s office as nnder :

Rs. 44-—4—52.
/-—4 06,
42 4-.50.
34—3—40—4—44,
20— 4--38

and these were amalgamated into one grade, viz., 39—-83—60.
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(b) The total expenditure in 1934-35 on establishmenis was sbout
Rs. 5,68,000 ot which about Rs. 1,02,000 was on officers,

Seth Govind Das : Do Government publish the detailed accounts of
this Department every year {

Mr. P. R. Rau: Government do not publish the detailed account,
because it is not a Government Department.

APPLICATION OF FUNDAMENTAL RULES T0O THE INDIAN RaiLwaYs CONFERENCE
ASSOCIATION STAFF.

73. *Mr. Amarendra Nath Ohattopadhyaya: Is it a fact that
Fundamental Rules are not applied to the staff of the Indian Railways
Conference Association, Delhi, where it is considered that their application
would be beneficial to them, i.e., in the matter of officiating allowance, etc. 1

Mr. P. R. Rau: As I have explained to an earlier question, the
Fundamental Rules are not applicable as the staff of the Association
are not Government servants.

APPLICATION 0OF FunpaMENTAL RuLes To thk INDiaN Rainways CONFERENCE
ASSOCIATION STAFF.

74. *Mr, Amarendra Nath Chattopadhyaya : Is it a fact that
the office of the Indian Railways Conference Association is not considered
to be a Government Department ¥ 1f so, why were the staff subjected to
emergency cut and why were the Fundamental Rules applied in the matter
of travelling allowance, ete. !

Mr. P. R. Rau : I have alrcady explained that the emergency cut in
puay was mude applicable to the staff of the Association in the sume way
&s to railway employees generally. It is open to the Association to
adopt rules on the same lines as Government rules.

Mr. V. V. Giri : Will Government recommend to the Association to
restore the wage cut f

Mr. P. R. Rau : It has been restored.

Mr. N. M. Joshi : In view of the fact that most of the money
required for this Conference comes from, what I may call, State Rail-
ways, why should not Government treat this body as a Government
body ? May T know what are the reasons for treating this body us &
private body 1

Mr. P. R. Rau: It is not a Government body, because quite a
number of the members of the Association belong to private railways
with which Government have no concern. Secondly, my Honourable
friend must be aware that even the State-owned but Company-managed
Railways have got their own rules with regard to leave and travelling
allowances and Government do not interfere with them.

Mr. N. M. Joshi : Is it not a fact that the Government of India have
got some control over the servants even of the State Railways which

are managed by Companies ?
Mr. P. R. Rau : Government determine the maxima.
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ExTRA-DEPARTMENTAL PosTAL OFFICIALS.

75. *Mr. Amarendra Nath OChattopadhyaya : With reference to
paragraph 34 of the Annual Report of the Indian Posts and Telegraphs
Department, will (Fovernment be pleased to state how many of the 241
postal officials were extra-departmental {

The Honourable Mr, D. G. Mitchell : I presume that the Honourable
Member iy referring to the Annual Report for the year 1933-34. Of the
241 postal officials involved, 84 were extra-departmental agents.

8avings BANK AccoUNTs AND GOVERNMENT FEQURITIES HELD IN CUSTODY OF
THE ACCOUNTANT (RENERAL, P0OST3 AND TELEGRAPHS.

76. *Mr, Amarendra Nath Chattopadhyaya : (a¢) Will Government
be pleased to lay on the table a statement showing, (¢) the number of
active Savings Bank Accounts as stood on the 31st March, 1931 and on
the 31st March, 1934, (i) the value of Government securities held in
custody of the Accountant (Gencral, Posts and Telegraphs, on behalf of the
depositors on the 31st March, 1931, and on the 31st March, 1934, and
(#4) the percentage of increase between the figures for the years 1930-31
and 1933-34 §

(b) What amount was credited to the postal side as cost of main-
tenance of the Savings Banks and Government security work in the years
1930-31 and 1933-34, separately ?

{¢) On what calculation have these figures been based 1

The Honourable Mr. D. G. Mitchell : (¢) A statewent giving the
informat:cn required by the Honourable Member is laid on the table.

(b) The credits afforded to the Posts and Telegraphs Department
on account of the cost of management of Post Office Savings Bank and
Government security work in 1930-31 and 1933-34 were Rs. 40,61,165 and
Rs. 53,72,536, respectively.

(¢) The attention of the Honourable Member is drawn to the reply
given to part (a) of starred question No. 776 put by Mr. S. C. Mitra in
the Legislative Assembly on the 20th March, 1933, '

Statement,
l | Value of Government
' Securities held
No. of Active | in custody of
savings | Accountant General,
Bank accounts. | Posts and Telegraphs,
| on behalf of
l Savings Bank
i Rs.
|
On the 31st March, 1831 .. 2,478,000 | 5,78,43,000
On the 31st March, 193¢ .. . 3,080,000 | 13,39,88,000
Percentage of increase . . 2408 " 131-64
|
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INaDEQUACY OF S8ELECTION GRADE Posts IN THE CaLcuTTA GENERAL PosT
OFFICE.

77. *Mr. Amarendra Nath Chattopadhyaya: (a¢) Is it a fact that
on the 10th March, 1934, the late Director General of Posts and 'I'elegraphs
gave an assurance that he would consider the question of inadequacey of
selection grade posts at Calcutta ?

(b) Will Government be pleased to state whether they have eon-
sidered the question ? If so, have they since arrived at any decision ?

(¢) 1s it a fact that in the Report on Time Test, Mr. G. V. Bewoor,
C.LE., 1.C.S. the present Director General, Posts and Telegraphs, men-
tioned that 1 Supervisors were justified for the Money Order Department
and six Supervisors for the Savings Bank Department of the Calcutts
General Post Office

(d) Ir it a faet that since then the number of clerks in those two
departments has increased, but the number of Hupelustm-. ias not been
increased, as mentioned in part (e) ?

{e) Are Government prepared to consider the question of increasing
the number of selection grade posts in these two departments ?

The Honourable Mr. D, G. Mitchell : (¢) The facl is not exactly as
stated by the Honourable Member. The statement made by the late
Director General was as follows : ‘‘ The principal point made by my
Honourable friend, Mr. Mitra, regarding the disparity between Bombay
and Caleutta (with regard to selection grade posts) is Deing examined
although 1 do not necessarily admit that there must be an oquality "’

(1) The question has been examined and some additional supervisory
posts have already been sanctioned in Calcutta. Further examination of
the question is still going on, and the Postmuster General, Bombay, has
been asked to justify the number of selection grade posts in Bombay.

(¢) Yes, on the basis of the statistics of work then performed in those
departments.

(d) The number of clerks in the wmoney order department has
increased from 61 to 69 and in the savings bank department from 23 to
34. The supervisory staff in the savings bank department has been in-
ereased by two supervisors and it has been decided to increase the strength
of the supervisory staff in the money order department hy the creation of
two supervisors’ posts.

(e) In view of the reply given to purt (d), Government do not
consider that there is at premsent uny necessity for increasing the mumber
of selection grade posts in the two departments.

BELECTION GRADE POsTS IN cERTAIN Postar CIrecLES.

7. *Mr. Amarendra Nath OChattopadhyaya :(a) Will Government
be pleased tv lay on the table a statement giving the following informa-
tion :

(¢) the number of selection grade posts of officials in the grade
of Rs. 250—350 in Bombay, Bombay' Cirele (excluding
Bombay), Calcutta, and Bengal and Assam Circle (excluding
(alcutta), separately ;
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(#) the number of selection grade posts in the grade of Ry, 160—
250 (including Inspectors of Post Offices) in Bombay, Bombay
Circle (excluding Bombay), Calcutta, and Bengal and Assam
Cirele (excluding Caleutta), separately ; and
(#) the number of upper division time scale clerks in Bombay,
Bombay Circle (excluding Bombay), Caleutta, and Bengal
und Assam Circle (excluding Calcutta) ?
(b) Is it u fact that for the purpose of promotion in the grade of
Rs. 250-350, all oficials in the grade of Rs. 160—250 (inciuding the
Inspectors) ure treated as one unit {

(¢) Is it o fact that the Inspectors who are promoted to the grade of
Rs. 160~ -250 after completing eight to ten years of service, are always at
un advantage ¢

(@) Is it a fact that in Calcutta and Bombay most of the vacancies
in the grade of Rs. 250—350 have been filled up by the officials working
outside those cities ?

(e) If the answer to part (d) be in the negative, will Government
be pleased to lay on the table a statement showing the number of officials
promoted to the grade of Rs. 250 to 350, either as officiating or as
permanent, in the years 1933-34 and up to 28th February, 1935, in the
year 1934.35, in Bombay and Caleutta, separately, as well as the position
they held before-their promotion in the grade ?

(f) Are Government aware of the fact that the officials working
in Caleutta lhave got practically mo chance to get promotion to the
grade of Rs. 250-—-350, even in Calcutta ¢

(y) 1f the answer to part (f) be in the negative, will Government
be pleased 1o stat: how many officials in the grade of Rs. 160--250
working in Calecutta and muffasil are likely to get promotion to the
grade of Rs. 2500—350 during the next two years !

() Is it a fact that about a year ago, officials of the Bombay
Gencral Post Office submitted a representation to the Director General,
requesting him tc treat Bombay as a self-contained unil for the purpose
of promotion in the grade of Rs. 250—350 ¢

(1) If the reply to part (h) be in the affirmative, will Government
be pleased to state whether they have since arrived at any decision %

(j) Are Government prepared to comsider the hardships of the
officials working in Bombay and Calcutta in this respect !

(k) If not, will Government be pleased to state why a section of
employees shonld get advantage over others in the matter of promotion

The Honourable Mr. D, G. Mitchell : (a) A statement is laid on the
table,

(b) and (c). Yes.

(d) Recently this has been so.

(e) Does not arise.

(f) The facts dre not as stated by the Honourable Member.

(9) Government are unable to give any estimate, as promotions must
depend on the number of vacancies that may oeceur.
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(k) Yes.
. (¢) The representations were rejected by the Direstor General in
June, 1934.

(s) and (k). Promotions to the grade of Rs. 250—350 are made by
selection from the combined list of senior officials in the grade of Rs. 160—
250 whether working in a Presideney town or in the mofussil, and Gov-
ernment do not admit that the officials in Calcutta and Bombay have been
put to any hardship,

Statement.
Number of posts in the
grade of Rs. 260—350.

{(a) (f) Bombay .. .. .. ]
Bombay Circle (excluding Bombay) 11
Calcutta .. . .. . 16
Bengal and Assam Circle (excluding Calentta) s 14

Number of posts in the

grade of Ra. 160—280
(including Inspectors
of post offioces).

(#%) Bombay . . . . .. 63
Bombay Circle (¢excluding Bombay) . .. 120
Calcutta . . . .. . 70
Bengal and Assam Circle (excluding Calcutta) ' 149

Number of npper division

time-soale olerks.

(#45) Bombay .. .. .. .. . 866
Bombay Circle (excluding Bombay) . . 1,728
Calcutta .. .. .. .. 1,385
Bengal and Assam Circle (excluding Calcutta . 2,684

SUPERVISORS AND CLERKS IN THE AMHERST STREET Post Orrick, CaLcuTTa.

7. *Mr. Amarendra Nath Ohattopadhyaya : (2) Will Government
be pleased to lay on the table a statement showing the number of (s)
supervisors and (i) clerks, working in the Amherst Street Post Office,
Calcutta ¥

() Is it a fact that there is no other supervisor, except the Deputy
Sub-Postmaster, who is required to look into the working of all branches
of the office ¥

{¢) Is it a fact that according to the standard laid down by Govern-
ment, one additional supervisor is justified to look into the working of
the Registration, Parcel, and Sorting Branches of the offiea ?

() If the reply to part (b) be in the negative, will Government be
pleased to state who is required to supervise the work of those branches ?

The Honourable Mr. D. G. Mitchell : (¢) () and (ii). There are two
whole time supervisors, viz., the sub-postmaster and the deputy sub-
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pustmaster and one part time supervisor, viz, the head clerk. The
aumber of clerke excluding the head clerk is 22.

«b) and (e¢). No.
(d) The deputy sub-postmaster and the head clerk of the office.

Exrport Dury oN Raw Jutk.

80. *Mr. Amarendra Nath Ohattopadhyaya : () Has Government’s
attention been drawn to the fact that the export duty on raw jute and
manufactures, sinee the depression of the jute trade comraenced in 1930,
has been very high according to the calculation of Mr. N. C. Choudhury,
late of Provincial Agricultural Services of Bengal and Bihar and Orissa,
in his well-known work ‘‘ Jute and Substitutes ’’ 7

(b) Is it a fact that the export duty on raw jute is about three
annas per rupee, and one and a half annas on hessian, equivalent to
twenty per cent. on raw jute and ten per cent. nm hessian ?

(¢) Is it not a fact that prior to 1930, the duty was about one anna
per rupee on raw jute and nine pies on Liessian when the prices of raw
Jute and manufactures were much higher ?

(d) Are Government prepared to reduce the duty to about five per
cent. of the value of the exports of hoth raw jute and manufactures, in
order to relieve both the rasyafs and the manufacturers f

(e) Will Government be pleased to state if the rates of railway
freight on raw jute for carrying it from districts to Calcutia are different
on ditferent Railways, Bengal-Nagpur Railway and East [ndian Railway
charging 0.1 pie per maund per mile, in wagon loads, while the Eastern
Bengal Railway charges at 042 pie per maund per mile, usually, al-
though the Eastern Bengal Railway carries the largest quantity of jute
to the extent of 90 per cent. ?

(f) Do Government propose to spend a considerable portion of the
duty on jute for direct benefit of the cultivators of Bengal, ¢.g., on
improvements of traffic and opening of golas or marts at different centres
for selling jute and other commercial crops ?

(g) Ts it a fact that the I. G, S. N. and R. S8, N, Companies charge
steamer freights for carrying jute to Calcutta from different places at
the same rate of Rc. 1-14-10 per bale of 34 maunds each, coming to about
Rs. 15 per ton, disiance from Serajganj to Caleutta being 544 miles, from
Narainganj 492 miles, from Chandpur 455 miles, and from Madaripur
415 miles ?

(k) Do Government propose inducing the Railways and the Steamer
Companies concerned to reduce the fares on this most important com-
mercial crop of the Bengal Province ¢

(i) Are Government prepared to appoint a committee to suggest
improvements in the dying country boat traffic system (vide page 145,
“ Jute and Substitutes ’’) ?

The Honourable S8ir Muhammad Zafrullah Khan : (a) Government
have seen the reference quoted by the Honourable Meraber.

(») and (¢). The export duties on raw jute and hessians are specifie
duties based on weight and the ad valorem incidence of the duties has
naturally varied with changes in prices.
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(d) No. The financial position does not permit of the duty being
reduced at this stage.

(¢) The rate for wagon loads over the Bengal Nagpur Railway is
0.42 pie per maund per mile for jute, pressed, and 0.62 pie per maund
per mile for jute, unpressed ; whereas on the East Indian Railway the
scale is on a telescopic basis as follows :

Miles. Pie per maund per mile.
First 100 .. 0.38
+ 101 — 300 . . 0.22
-+ 301 — 600 0.13
Over 600 . . .. 0.11

On the Eastern Bengal Railway the maximum rate permissible is
0.83 pie per maund per mile but a large number of special rates are quoted
for traffic to Calecutta on a lower basis than the maximum permissible.

(f) Haulf the export duty on jute is handed over to the jute growing
provinces and it is for them to consider the point.

(g) No.

(k) No.

(1) Honourable Member will appreciate that if there is a reduction
in the steamer fares, as suggested by him, it is likely to press hardly on
the country boats themselves. No Committee has been suggested at page
145 of the publication referred to by him and in any case Government do
not propose 10 appoint any Committee.

WILLINGDON BRIDGE OF THE CALCUTTA CHORD RatLway,

81. *Mr. Amarendra Nath Ohattopadhyaya: Will Government
please state the amount of tolls collected for the year 1934, over the road
traffic on the Willinzdon Bridge of the Calcutta Chord Railway and the
number of vehicles and pedestrians which passed over this bridge !

Mr. P. R. Rau: ] am endeavouring to ascertain if the information
is readily available ; if it is, T shall place it on the table of the House on
receipt.

OrENING OF THE CAaLcurta CHORD RAILWAY FoR REGULAR TRAIN TRAFFIC.

82. *Mr. Amarendra Nath Chattopadhyava : (@) Will Government
please state when the Caleutta Chord Railway will be opened for the regular

train traffic, both for passenger and goods { .
(b) What is the cause of this unusual delay when the bridge over the
river Honghly and the line have long been completed 1

(¢) Are Government aware that this delav has caused heavy loss, as
there is no return yet on the huge capital outlay on the project ?

(@)} Is the line open to goods traffic ¥ 1If so, is it a regular tra.l'ﬂﬂ,
or only a few {raine pass as a trial 1
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(e) Are goods booked from stations on the Burdwan-Howrah Chord
gection of the East Indian Railway for Caleutta stations on the Kastern
Bengal Railway, sent through this Calcutta Chord route, or are they still
sent by the roundabout route, e.g., via Burdwan, Bandel and Naihati ?

(f* How is it that goods booked from these stations take more than
two to three weeks to reach Calcutta stations, though the distance is less
than 50 railes ¢

(g) Do Government propose to enquire into ths matter and ask the
Railways concerned to expedite that traffic

Mr. P. R. Rau: (a) and (b). The Calcutta Chord Railway was
opened to gouods traffic on the 1st February, 1932 ; hut as the passenger
iraffic existing at present can be handled without passing over the (hord
line there isx no intention at present of opening the line tn passenger
traffic.

(¢) No.

{d) Yes : the average number of trains run daily in cach direction
is nine during the busy season and six during the slack season.

(¢) This traffic is sent via Howrah, Bandel and Naihati, as this
routing is found to be more economical, the traffic being comparatively
small. To arrange for its carriage over the Caleutta Chord Railway
would necessitate interfering with the loads of through trains running
from or to Burdwan over the Calcutta Chord Railway.

(f) The East Indian Railway Administration deny the allegation
1hat goods take so long a time in tramsit.

(9) Does not arise.

ABSENCE OF OVERBRIDGES AND RA1skED PLATFORMS ON THE BurpwaN-HowrAH
Section or THE EAST INDIAN RAIlLway!

83. *Mr. Amarendra Nath Ohattopadhyaya : (1) Are Government
aware of the dangerous conditions of the stations on the Burdwan-Howrah
gection of the East Indian Railway, as there are no raised platforms and
over-bridges in these sections ?

(b) Ts it not a fact that every year several accidents take place on
this section of the line for the absence of these over-bridges and ramt}d
platforms ¢

(¢) Is it not a fact that most of these stations are entitled to have
these necessities in e¢onsideration of the passenger as well as goods traffie
they have !

(4) Do Gevernment propose to take up these works ?

Mr. P. R. Rau : (¢) Government do not conasider that the absenee

of a high level platform can he described as
12 Noox. r~aultint in the stations being in a dangerous
condition.

(b) No.

(¢) Not in preference to other stations. The volume of passengers
deslt with at a station is always taken into sccount in considering where
such facilities should first be provided.
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(d) There is already a raised platform and over-bridge at Dankuni
and the East Indian Railway are providing platforms at Begumpur and
Kamarkundu and over-bridges at Chandanpur and Jaugram this year.

SHORT NOTICE QUESTIONS AND ANSWERS.

ITALo-ABYSSINTAN DisPUTE.

Mr. 8. S8atyamurti : Will Government be pleased to state :
{«) whether they are being kept informed from time to time, as
the British Dominions are, about the developments in the
Italo-Abyssinian dispute, and the attitude of Great Britain

towards the same ;

(b) whether the despateh of Indian troops to Ethiopia was on the
initiative of the Government of India, or under orders from
the British Government, or on their suggestion ;

(¢) what the cost of sending these Indian troops is, and who is
bearing the same ;

(d) what are the purposes for which the Indian soldiers are being
sent, and for what period ; and

{e¢) whether Government will be consulted before Britain tukes any
decisive step in this matter ?

Mr. J. G. Acheson : (g) Yes.

(b) The initiative in the discumsions regarding the protection of
[udians in Abyssinia, the outcome of which was to strengthen the Legation
Guard at Addis Ababa, was naturally taken by the Government of India.
There is ol course no question of the detachment being sent under orders
fiom His Majesty’s Government.

(¢) The cost of the voyage from India to Jibuti in French Svwmaliland
will be about Ris. 20,000 and the pay and allowances of the troops approxi-
mately Rs. 13,000 a month. I regret that it is not possible at such short
notice to give details of further incidental expenditure. His Majesty's
Government have agreed to pay the entire cost.

(d) As stated in the communigué issued by the Government of
India on the 22nd August, the object of the sending of this detachment
is to facilitate the protection of British and Indian subjects of ITis
Majesty in Abyssinia in the event of an emergency. The reinforcement
will remain as long as is necessitated by the situation.

(e) Government of India will naturally be consulted regarding any
fu:thqr_meusures affecting the safety of British Indian subjects in
Abyssinia, a matter which is engaging their close and constant attention.

Mr. Satyamurti : With reference to part (a), may 1 know what
is the latest information in the possession of the Government of India, as
regards the stage of the dispute and the attitude of Great Britain 1

Mr.J. G. Acheson : I think this supplementary question substantially
repeats the portion of the original question which has already heen lis-
allowed by the Honourable the President, if I remember correctly.
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Mr. President (The Honourable Sir Abdur Rahim) : What is the
question ¢

Mr 8. Batyamurti ;: I understood the Honourable Member to say
“ yes” in veply to part (a) of my question. My supplementary ques-
tion is, if the Government of India are being kept informed, from time
to time, as the British Dominions are, about the developments in the
Italo-Abyssinian dispute and the attitude of Great Britain towards the
same, what is the latest information in the possession of the Government
on this matter, if they are being consulted

Mr. President (The Honourable Sir Abdur Rahim) : Do Govern-
ment choose to answer this supplementary question 1

Mr. J. G. Acheson : T think perhaps the Honourable the President
has not heard my objection. My objection was that this supplementary
guestion of the Honourable Member substantially repeats the portion
of the original question to which I took objection on the ground that it
aflected the relations between His Majesty’s Government and a Foreign
State, and that objection was upheld by the Honourable the President.

Mr. President (The Honourable Sir Abdur Rahim) : Does the Chair
take it that the Honourable Member does not wish to answer the
supplementary guestion because it affects foreign rclations {

Mr. J. G. Acheson : Yes, Sir,

Mr. 8. 8atyamurti : With regard to the reply to part (3), do I
understund the Honourable Member to say—I am sorry I did not hear
him quite plainly—that the entire action was taken on the sole responsi-
bility of the Government of India and not under the orders of the Gov-
erument of Great Britain 1

or. J. G. Acheson : I think I had better repeat the answer i gave
to part (b). I said :

** The initiative in the discussions regarding the protection of Tndinns in Abyssinia,
the outcome of which was to strengthem the Legation Guard at Addis Ababa was
naturally taken by the Guvernment of India, There is of course no question of the
detuchment being sent under orders from His Majesty’s Government, '’

Mr. S. Satyamurti : With regard to part (d), may I know if the
Governmeni of India do not consider the possibility of acts of hostility
being precipitated, by the presence of these troops when they are sent
there ?

An Honourable Member : By whom !
Mr. 8. Batyamurti : Either by Italy or by Abyssinia 1
Mr. J. G. Acheson : We do not consider there is any such possibility.

Mr. 8. S8atyamurti : Are not Government aware that certain Indians
have alreadyx been arrested by the Italian Government in Eretria !

Mr. J. G. Acheson : I have seen notices in the Press to that effect,
but there is no official confirmation.

Mr. M. Ananthasayanam Ayyangar : How many Indians are tlnc«re in
Addis Ababa for whose protection these troops are sent 1

Mr. J. G. Acheson : Approximately one thousand.
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Mr. M. Ananthasayanam Annngsr Is it consistent with their pro-
tection to send so many troops
+ Mr. J. G. Acheson : I thought the Honourable Member wanted to
know how many Indian subjects there are in Abyssinia. The answer to
that is one thousand.

Mr. 8. Satyamurti : May I know if, apart from the safety of Indians
involved for which these troops have been sent, this Government will be
agonsulted by Great Britain if she decides to declare War !

Mr. J. G. Acheson : I objeet to this supplementary question on the
same ground on which I objected to his previous question.

Mr. M. Ananthagayanam Ayyangar : What is the number of
Britishers there for whose safety the regiment is sent from here {

Mr. J. G. Acheson : The number of Britishers is approximately about
1,600 out of whom one thousand are Indians.

PosiTion oN THE NorTH-WEST FRONTIER.

Mr. 8. Batyamurti : (a) Will Government be pleased to state the
latest position on the North-West Frontier {

(b) How long this year have British and Indian troops been engaged
in what may be termed guerilla warfare with the Frontier tribes ?

(¢) What has been the cost on the whole, in money and in men f

(d) What are the reasons why this miniature warfare is going on !

(e) What is the policy of Government towards the frontier tribes.

Mr. J, G. Acheson : (a) The position is that a lashkaer of Mohmands,
which had attucked the Peshawar District and the Gandab Road, has
been repelled from administered territory and the neighbourhood of the
road by combined land and air operations. A column of troops has
advanced intc 1he (iandab valley and has effected repairs to the road
which had been daumaged by the tribesmen. Tribal lashkars, though
repelled from the neighbourhood of the border, are still in being and
have as yet shown no disposition to come in for settlement.

On another part of the Frontier on the border of the Hazara District
there has been an incursion by armed tribesmen who have attacked and
murdered villagers in the administered territory. Troops have been
moved up from Abbottabad, and repelled the attack.

(b) In the earlier part of this year operations took place in the
Agra salient for a period of two months. The present operations on the
Mohmand border have hitherto lasted only a little over fortnight, and
on tlie Huzara border less than a week.

(¢) The cost of the current operations is not yet known. The cost
of the Loe Agra operations, so far as is known at present, and including
the cost of a motor road from Kot to Loe Agra, is 3} lakhs.

The total casualties to date in all operations on the Frontier this
year are :

Died of wounds. Wounded.
Loe Agra .
Gandab Valley to date

1
Total 1

| =] o of
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These figures include Mr. Best, the Political Agent, Malakand, who
was killed during the Loe Agra operations,

(d) The reason for the operations on the Mohmand horder is that
in defiance of Government’s agreement with the Mohmands of 1933 a
tribal lashkar attacked and broke up the Gandab Road, and sent gangs
to fire on constabulary posts in the Peshawar District. The main objeet
of the lashkar, which was led by the eldest son of the Haji of Turangzai,
was to bring pressure to bear on Government to releass ccrtain tribal
hostages heid as security for the presence of a number of outlaws and
murderers taking sanctuary with the Safi tribe. The Hazara rising is
communsl in ipspiration.

(e) The Honourable Member is referred to the reply given to
question No. 880 put by Mr. M. Maswood Ahmad on the 12th September,
1933. .

Mr, 8. Batyamurti : With reference to the answer to clause (¢), may
I know if these operations include air raids, specially on women and
children in their houses, dropping bombs ?

Mr. J. G. Acheson : No, Sir.

Mr. 8. Satyamurti : With reference to the answer to clause (¢), may
I know if, since 1933, the policy has remained unchanged, and, if so,
why Government pursue this cat and mouse policy towards these Frontier
tribes ¢

Mr. J. G. Acheson : The answer to the first part of the question is
in the affirmative. As regards the second, I would point out that it
contains an innuendo.

Mr, 8. Batyamurti : May I know why Government do not ecither
make peace with these tribes, or settle with them in the manner known
to Great Brilain ?

Mr. J. Q. Acheson : Government do all in their power to make peace
with these tribes and have succeeded to a very large cxtent. The cases
referred to are isolated cases covering only a small portion of the Frontier.

STATEMENTS LAID ON THE TABLE.

Information promised sn reply to starred question No. 160 asked by My. V. V.
G'iri on the 12tk February, 1935

Re-EMPLOYMENT OF GREAT INDIAN PENINSULA Ra1LwAy STRIKERS.

The Agent, Great Indian Peninsula Railway, reports :

(a) The number of ex-strikers on the first and second waiting lists was on Ist
February, 1935, 154 and two, respectively.

(b) 2,184.

(¢) Only 7 transfers have so far been effected as from experience it is found to

be moat difficult to exchange ez-strikers re-employed on other railways with men newly

on the Great Indian Peninsula Railway during the last strike for the reasons

that men between whom the exchange is to take place must be on somewhat equal

salaries and possessing knowledge and experience to suit each other’s duties and also

as men are required to be willing to accept the posts offered as such transfers could

not be enforced upon either the ez-strikers employed on other railways or on mem
engaged on the Great Indian Peninsula Railwny.
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Lal on the 13th February, 1935.

AMOUNT GIVEN TO THE SADAR BazAr MunicIPAL COMMITTEE FROM THE CASH
. BaALANCE IN THE CANTONMENT FUND, AMBALA.

Information promssed in reply to unstarred question No. 28 asked by Mr, Sham

(a) (¢) He. B5,013-12-0 with contingent liabilities of Ba. 52,994 consisting of—

Rs. 12,828 for payment of outstanding bills in conneetion with Water Works,
. 10,615 as an advance received from Messrs, Herman and Mohatta for

the part purchase of Electric Distribution and Btores,
Bs. 11,925 contribution for the construction of the Tangri Bund,
Rs, 6,700 due .to the Military Engincer Ber\;iccs for water supply,
Ra. 3,072 due to the Military Kngineer Services for Duct water and electricity,

Ba. 258 Government share of rents from lund under the management of the
Cantonment Authority, and ’

Bs, 7,599 securities deposited by private persons for the supply of eleetrie
current.
The balance left for distribution between the two local bodies was Re. 32,019.
(#) Rs. 17,052 were paid in cash. Bills amounting to Bs. 11,312 were also paid
from the cantonment fund being part of the liabilities to which the Municipality was
ecommitted.
Ha. 3,738-12-3 were subsequently paid to the Municipality from the unspent balance
of the amount set apart for the construction of the Tangri Bund.

(4%t) The assots were divided into equal parts by a committee eonsisting of the
Executive Officer, the Becretary, Municipal Committee, and a First Class Magistrate
appointed by the Government of the Punjab with the concurrence of the Government
of India. In case of any difference of opinion either party had the option of agmll-
ing to the Commissioner, Ambala Divigion. Na appeal was made a t the division
made by the committee and the inference is that both parties were satisfled with the

decision.
(b) No. The population of the sadar bazar is 27,506 approximately and that of
the Cantonment, 18,516.

(¢) Yes. The terminal tax is divided with the concurrence of the Government of
India and the Local Government on a population basis in the proportion of 60 per eent,
to the municipality and 40 per cent. to the cantonment. The SBadar Barzar Beparation
Committee appointed by the Local Government in March, 1934, recommended that the

terminal tax should be divided equally betwcen the two bodies.

(d) No. In addition to cash the municipality also reccived more than half a lakh
of rupees in the shape of water works.

(e) No.

Information promised in reply to starred question No. 311 asked by Prof. N.G.
Ranga on the 18th Felruary, 1935.

CONTEMPLATED RETRENCHMENT IN THE MADRAS DEAD LyTTER OFFICE.

(a) to (). The proposal to retrench the clerks in question has been abandoned and
the rest of the question does not therefore arise.
L16SLAD 2
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Information promised in reply to Dr. P. N. Banevjea’s supplementary question to
starred question No. 332 asked by Sardar Sant Singh on the 20th February,
1935.

AnNvAL CosT oF EMpLOYMENT OF TROOPS IN BENGAL TO SUPPRESS THE
TERRORIST MOVEMENT,

id by the Local Government in oonnection with the acquisi-

The incidental charges
tion of land, ete., are as follows:
Year. 1932-33. 1933-34. 1934-35. 1935-36.
Re. a. p. | Rs. a. p. |Re. & p.|Rs. a p.
Compensation to Saidpur Station | 80) 0| 160 O O| 160 O O | 160 O 0
Committee for loes of grazing
rights within the station area.
Rent of land for location of [ 110 2 0| 100 0 0| 384 8 3
troops.
Compensation for occupation of 59 0 0 79 0 0
lands or private individuals.
Compensation for rights, etc. .. 1,076 9 0
Grazing rights . 7% 0 0
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Information promssed in reply : (1) to supplementaries in connection with ques-
tion No. 639 asked by Pandit Lakshmi Kanta Maitra (on behalf of Dr. Ziaud-
din Ahmad) on the 5th March, 1935, and (i) to question No. 643 asked by
Dr. Ziauddin Ahmad on the 5th March, 1935.

CoNTRACTORS AT RAILWAY SrtaTiONs IN THE DINAPORE AND HowmAH

DivsioNs.

630. The Agent, East Indian Railway, reports that enquiries have been made with
the following result :

(¢) On the Howrah Division there were allegations against the Area Contractors
having sublet the contract at two stations. The allegations were, on
enquify, found to be incorrect.

(#) On the Dinapore Division complaints were made against three Area
Contructors. The complainls against two of them were, on enquiry, found
to be incorrect. As regards the third it was aseertained that the con-
tractors had arranged for the sale of food-stuffs at certain stations
through men who were not their paid servanta, The Contractors, how-
ever, maintained that the men engaged were directly under their control,
wore their badges and uniform and that they (the Contractors) were
responsible for any irregulnrities committed. The Administration, how-
ever, did not accept this contention and instructed the Contractors to
discontinue the arrangement.

Foop-STUurF s0LD BY VENDORS ON THE EasT INDIAN Rarnwavy.

643. The Agent, East Indian Railway, states that the reply to parts (a) and (b)
of the question is in the affirmative. The matter is receiving attention.

Information promised in reply to starred questions Nos. 669 to 676 asked by Mr.
Fakir Chand on the 5th March, 1935.

ALLEGATIONS AGAINST THE PRESIDENT OF THE LAHORE CANTONMENT BoARD.

669. (a) Powers have been delegated to the Viece-Presidents of the following

eantonments under the sections mentioned against each—
Allahabad—8ections 26 and 114 (1) of the Cantonments Aect, 1924,
Dehra Dun—Bections 25, 114 (1), 162 (£), 166 (3), 207 (1) and 253.
Dinapore—Bections 162 (£) and 166 (3).
Fyzabad—Bection 22 (1) (b), 166 (), 207 (1) and 242.

Certain powers were delegated to the Vice-President at Lucknow under sectiom
22 (#), in 1927, but no such powers have been delegated since the last general election
in December, 1933. In most cantonments, even if there are no specific delegations of

, Vice-Presidents act for the Presidents during their absence and exercise all
heir powers under the Act.

(b) Yes. The power under section 22 (£) is discretion vested in the President
and the President of the Lahore Cantonment Board, considered that the Board was not
competent to pass such a resolution.

(¢) The reply to the first part is in the affirmative. As regards the second part,
the President invited the attention of the mover of the resolution to the provisions of
section 22 (2).

AOTION TAKEN BY THE ExEcUTIVE OFFICER OF THE LAHORE CANTONMENT
UNDER SECTION 26 OF THE CANTONMENTS ACT.
670. (a) 26 timea.

(b) Government have examined all the cases and find that the action in each case
was taken with the sanction of the Presidemt and was subsequently confirmed by the’
Board. They are satisfled that in each cass the aetion was justified on the grounds
mentioned in the question.
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APPOINTMENT OF CHAIRMEN OF vaRIOUS SUB-CoMMITTEES OF THE LAHORE
CanToNMENT BOARD.,

671. Yes. The President did not consider it necessary to appoint different elected
members to be Chairmen of the different committees because, under the Regulations
framed under section 44 of the -Cantonments -Act, the Vice-President being the senior
electcd member on the committees concerned, would ordinarily be the Chairman of the
committee in preference to any other elected member on the same committes,

PRESIDING GVER THE MEETINGS OF THE LAHORE CANTONMENT BoARD BY VICE-
PRESIDENT.

672, Four times.

ACTING MILITARY ()FFICERS AS PRESIDENTS OF THE LAHORE CANTONMENT
BoaRrp.

673. None.

RESIGNATION OF THE NOMINATED MEMBERS OF THE LAHORE CANTONMENT
Boarp.

674. The necessity for doing so has not arisen because the acceptance of the
resignation of a mominated member and the notification nominating another member
in his place have occurred simultuneously.

ATTENDANCE OF MEMBERS AT THE MEETINGS OoF THE LAHORE CANTONMENT
Boarbp,

675, Yes,

RESOLUTIONS I'ASSED OR REJECTED IN THB LAHORE CANTONMENT BoArD.

676. (a) and (b). Two were passed and one was rejected. All three resolutions
related to the disposal of building applications, and the regulation of building does
concern the health and welfarc of the troops.

(¢) Yea. Attention is invited to the statement laid on the table of the Legislative
Assembly on the 21st November, 1932, in reply to starred question No. B34 asked by
Birdar Sohan Bingh on the 26th Beptember, 1932, regarding the appointment of an
elected member to perform the duties of the Executive Officer, Lahore Cantonment,

Information promised in reply to Munshi Iswar Saran’s supplementary question
to starred question No. 708 asked by My. M. Asaf Ali on the 7th Morch,
1935.

INDIANS AND BrrTisaERs wiTH K1va's CoMMISSION IN THE INDIAN ArmyY.

The number of King’s Commissioned Indian Officers who have been ealled on to
retire from the service or to resign their commissions cannot exceed 12, Four of these
are old o~nsos the records of which are no longer available and the correct number may

Le onlv R
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Information promised in reply to starred questions Nos. 809 and 811 asked by
Mr. V. V. Girionthe 11th March, 1935.

SELECTION GrRADE POSTS ABOLISHED OR CONVERTED INTO TmME-Scarm
APPOINTMENTS IN THE PosT OFFIOES AND THE RarLway Mar SErvice.

809. (a) The following selection grade posts in the Post Office and Railway Mail Servios
were retrenched or converted into time scale posts during the period from the lst April 1932 to
the 81st December 1034.

Designation of Posts. Number Number
abolished. converted.
Postmasters .. .. . .e 1
Deputy Postmasters 1 93
Asgistant Postmasters 3 17
Assistant Presidency Postmasters .- 1 .
Bub-Postmasters . . . . 9 13
Deputy SBub-Postmasters 1 9
Assistant Sub-Postmasters .. . .. 4
Town Inspectors . . .. . 3 63
Inspectors of Post Offices . .. .. 26 ..
Head clerks (including Joint Head olerks) .. . 4 26
Head signallers . . I
Accountants .. .. .. . 1 3
Head Assistants . .. . 2 .
General Supervisors .. - - . 3 4
Sanitary SBuperintendents .. . .. 1
Head Record clerks . . .. - 1 3
Bub-Record clerks .. - - 1 1 .
Head Sorters .. . . . . 4 7
Inspectors Railway Mail Service .. . o 11 3
Total .. 71 248

(b) The posts which were abolished were those which on a careful examination of each case
were found to be superfluous. The conversion of posts from the selection grade to the time-scale
was carried out as justified by the application of the Bewoor Time Tests, read with the adminis-
trative instructions issued from time to time by the Director General or the Government of India
governing tho respective classes of posta.

{¢) The additional selection grade posts sanctioned and the offices to which they are attached
are given below :

Bengal and Assam Oirole, .
Caloutta General Post Office . .. 1 Inspecting Postmasber.
Dum Dum Sub Office .. . +«+ 1 Belection Grade Postmaster.
Tinsukis Bub Office . . .o De.
Patiya Sub Office . .. . Do.
Digboi Bab Office .. . . Do.

United Provinoss Oircle.

Rallway Mail Bervioe 0-8 Section .. .. 1 Belection Grade Sorter.
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Punjab and N.-W. F, Ciccle.

- Bawalpindi City o . .+ 1 Belection Grade Sub-Postmaster.
" Kassuli . .. .. 1 Belection Grade Sub-Postmaster.
Murree Y s . .. 1 Deputy SBub-Postmaster.
Railway Mail Service D-4 Bub-Division .. 1 Inspector, Railway Mail Bervice.
Bwrma Cirols.
Bamein head office .. .+ 1 Belection Grade SBupervisor.
M and Baluchisian Circle. . )
* Bukkur Head Offioe . «+ 1 Assistant Postmaster Telegraphs.
Sub-Record Office, Rohri -+ 1 sub-record clerk.
Bub-Record Office, Quetts .. 1 sub-record olerk.

8mc'rl01~: GRADE APPOINTMENTS IN THE POST OFFIOES AND THE RAILWAY
MarL BERVICE.

811. (a) The total number of selection grade appointments in the Post Office and
Railway Mail Bervice as it atood on the 31st March, 1085, was 1,450,

(b) The percentage of such appointments
(i) to the total number of clerical appointments, both in the ordinary and lower
division time-scales in the Post Office, is 5.85 ; and

(#) to the total number of sorters’ appointments, both in the ordinary and
lower division time-seales in the Railway Mail Berviee, is 4.48,

Information promised in reply to starred question No. 846 asked by Mr. Satya
Narayan Sinha on the 12th March, 1935,

ABSORPTION OF THE PERMANENT STAFF IN THE MooDY-WARD SYSTEM ON THE
EasT INDIAN RAILwaY.

(a), (b) and (d). The Agent, East Indian Railway, reports that majority of the
retrenched men have been rcem%lﬂyvd with the exception of those who refused the
offers of re-employment made to them or who were found unsuitable for re-engagement.
Government are unable to give any particular date by which they will all be absorbed.
As regards the reference to demoted staff, Government nre informed that staff, retained
in lower posts an alternative to dmcharge at the time of introduction of the Moodr
Ward Bystem on the East Indian Railway were not given any assurance that they would
he restored to their former or equivalent grades, As regards the employees who were
demoted as a mensuroe of cconomy, the Honournble Member is referred to the Railway
Board’s letter No. 1635-E.G., dated the 30th December, 1982, u copy of which is in the
Library of the House.

(e) The reply to the firat part is in the negative.

As regards the second part, the Honourable Member is referred to the regly pven
to part (d) of question No, 860 asked by Mr. Muhammad Azbar Ali on 12t .
1935,

Imumpomndmraplybwqumml\fo 852 asked by Mr. Muhammad
Adhar Ali on 12k March, 1835.

Psouonons 70 THE Posrs ™" HEADQUARTERS OFFICES OF THE TRANSPORTA-
TION AND CoMMERCIAL DEPARTMENTS.

(a) and (b). The Agent, East Indian Railway, reports that substantive promotions
to the g‘rﬂdes of Transportation nnd Commercial Tnspectors are decided at headquarters
and not in the divislonal offices. The only post to which promotion was made betwren
the 1st June, 1934, and the 31st January, 1935, was that of a Claims Inspeetor.

L168LAD x
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(0) and (d). The selection board in connection with the promotion refeired to
above was held in the headquarters office at Calcutta on the 19th September, 1084, a8d
ﬁn.mtad of the Buperintendent Btaff, the Superintendent Claims and the Bupenntendm

tes

(e) Oandidates were not called to appear before the selection board, as it was
not considered necessary.

(f) Traffic Canvassers and staff with commercial training and experience were
ible.

Information promised in reply to starred question No. 873 asked by Pandit Srs
Krishna Dutta Paliwal on the 12th March, 1935,

ALLEGATIONS AGAINST THE DIVISIONAL SUPERINTENDENT, ALLAHABAD,

(a) Government are informed that ne travélling allowance is charged in sueh
eases.

(b) The reply to the first part of the question is in the afirmative and the latter
part does not arise.

Information promwsed wn reply to starred question No. 970 asked by Mr. A, K.
Fazlul Hug on the 25th March, 1935.

FipELITY SECURITIES OF INSURANCE CoOMPANIES.

. (a) The following Imsurance Companies have been lg?roved and recognised by
the Posts and Telegraphs Department for the purpose of fidelity bonds :

(1) Clive Insurance Company, Calcutta,

(2) Guardian Assurance Company, Caleutta,

(3) National Insurance Company, Uslcutta,

(4) Norwich Union Fire Insurance Society, Caleutta,
(5) Royal Insurance Company, Calcutta,

(6) Bun Insurunce Office, Culcutta (does not now carry on fidelity bond busi-
ness ),

(7) Ocean Accident and Guarantee Corporation, Caleutta,
(8) Commercial Union Assurance Company, Calcutta,
(9) Empire of India Life Assurance Company, Bombay, and

(10) Palatine Insurance Company, Limited, Caleutta.

(b) Yes.

. (e) The reply to the first part is in the negative. The second part does mo¥
arise.
(d) Does not arise in view of the reply given at (a) above.

(e) Presumably the aoceptance of any elass of business which Insurance Conipanies
regard as sound will be an encouragement to the development of the Insuraneé
system.

Information promised tn reply to starred guestion No. 989 asked by Mr.C. N.
Muthwranga Mudaliar on the 95th March, 1935,
RYTRENOEMENT IN THE MaDmAS DEAD LETTER QFFICE.

(a) The reply to the first part of the question is in the negative. As regards
the second part no maximum outturn has been prescribed.

(b) (§) August, 1983 v . . 26,834
(i) February, 1934 .. . ‘s 25,852
(4i) Mpecial enumeration taken in July, 1934 .. 24,001
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(o) Particulars of figures under the sub-heads referred to by the Honourable
Meofaber are not available in respect of the emumeration weeks of August, 1933 and
Yebruary, 1984, As regards the spécial emumeration taken in a week of July, 1934,
the nomber of paid and unpaid unregistered articles received during the period are
0,807 amd 14,484, r ively, while the number of such articles despatched are 8,873

and 11,036, respectively.

“(d) (i) Registered articles .. . . 19,809
Registered parcels .. . . 1,371
(%) Registered articles .. .. 18,227
Registered parcels . 2,163
(iit) Registered articles ‘e . . 16,325
Registered pareels 1,618

(e) No.

(f) The staff in the Madrns Dead Leiter Office was found by actual observation
by a senior aud experienced officer of the Department to be excessive, a fuct which was
confirmed by statistics obtained by epecial enumeration of the articles received and

despatched.

(g) and (h). No. Government are satisfled that the retrenchments, whicl: have
already been eurried out, are fully justified.

Information promssed in reply to starred question No. 1043, asked by Mr. N, M,
Joshi on the 26th March, 1935.

Box Khalasies ForR EUROPEAN AND ANGLO-INDIAN DRIVERS ON STATE RAIfF
WAYS,

On the Great Indian Peninsula and North Western Railways box klialases nro
trovidad for the carriage of boxes of all engine drivers. As already stated, on the
Sust Indian Railway coolies are provided for the carriage of boxes of drivers in grados
I and II. On the Eastern Bengal Railway box khalasies are provided for the European
nud Anglo-Indian drivers only, for the reason that the size of boxes used by the
Enropean and Anglo-Indian drivers is larger and eannot be enrried without the
asgistance of a box khalasgi. The Indian drivers carry small boxes which can easily ho
carried by hand without the assistance of Box khalasies. To obtain uniformity Rail-
way Administratious have been instrueted that there should be no racinl discrimination
jn this matter and that box khalasies shonld be provided for all drivers when the
circumstances render this necessary,

Information promised in reply to parts (b) and (c) of starred question No. 1220
asked by Mr. M. S. Aney on the 30th March, 1935, '

INCREASE IN THE QUANTITY AND VALUE OF QUININE SOLD.

(b) and (e). A statement is attached. Compared with the figures. for 1932-33
there was an increase during 1933-84 in the quantity and value oguqnﬁiine sold of
14.80 per cent. and 14.77 per cent. respectively, and not 14.98 per cent. and 17.6 per
ceut. nn ghown in the Annual Report of the Indian Poats and Telegraphs Department
for the year 1983-34. The mistake in the Anunual Report was dup to inaccurate reports
criginally furnished by certain Circles.

L168LAD =2
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Information promised in reply to supplomentaries o starred guestion No, 1322
asked by Mr. B. Saiyomurts on the 2nd April, 1935.

TREATY BETWEEN THE SULTAN OF ZANZIBAR AXD GREAT BrITAIN,

(a) In 1908 a treaty was signed abrogating the treaty of 1886 between Great
Dritain and Zangibar, .

(b) The rights of Indian settlers and other British subjects in Zanzibar were
safeguarded in certain respectas by the provisions of the Treaty between Great Britain
and Muscat of the 31st of May, 1839, Provision was also made in the Treaty for
tho reciprocal recognition of Consuls appointed lz the High Contracting Partics od a
most-favoured-nation footing. This treaty was sbrogated as regards Zanribar on the
8rd of April, 1911

(o) As this Treaty is mot now in force it would serve no useful purpose to table
it. '

Information promised in reply to parts (b) gnd (d) to (g) of starred question No.
1395 asked by Mr. D. K. Lahiri Chaudhury on the 3rd April, 1935.

TiME TEsT POR CORRESPONDENCE WORK IN FirsT CLASS HEAD PoSsT
OFFIOES.

: (b) The redu¢tion was effected on the basis of the actual reduction of work due
to fall in traffic. '

~ (d) The number of clerks who worked in the Correspondence Department of the
Oglentta Genéral Post Office in 1931-32 and the number reduced up to the 28th February,
1935, is as follows :— :

Number of elerks in the Correspondence Dopartment of the Caleutta
General Post Office on 1st April, 1831 . .. 112

Number of clerks reduced up to the 28th February, 1985 18
(of these 11 were reduced in 1932 and 7 in 1034).
(e) The facts are substantially as stated.

(f) The number of selection grade, time-scale supervisory and other clerical posts
in the Bombay General Post Office, Correspondence Department, which includes the
ofices of the two Inspecting Postmnsters, Bombay, is as follows—

(4) Belection grade posts 4
(i) Time-seale supervisory posis .. nil
(4ii) Clerks .. 26

(9) The entire question of the staff requirements of the Correspondence Depart-
mont of the Calcutta General Post Office is being closely examined by the. Postmaabor-
Goneral, Bengal, and Assam Circle, and Governmient are not yet in a position to state
what re-adjustments of staff may ultimately be found to be necessary. ’ B
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Information promssed in reply to unstarred question No. 262 asked by Mr. D. K.
Lahsrs Chaudhury on the 3rd April, 1935,

ORRTAIN INFORMATION IN RESPECT OF THE BoMBAY, CALOUTTA AND MADRAS
GENERAL PosT OFFIcES.

Bomba: Caloutta | Madras
Guneni General | General
Post Post

Office. Office. Office.

() Number of selection grade posts of Re. 350—350 8 12 5 -
(%) Number of selection grade posts of Ra. 160—250 | 40 n 0 .
{+¢) Number of time-scale uuéarvison . 12 8 2

{sv) Number of olerks (Upper Division) .. | 6@ | e83a) | 187(a)

(v) Number of clerks (Lower Division) .. 98(3) | 174() |  58(B)

(vi) Number of sorting postmen | 22 39 10
(vi¢) Number of overseers .. 12(c) 6(c) 2(e)

230 182 18

{viii) Number of postmen
7%

{iz) Number of inferior and other miscellaneouns staff 326 301

{a) Operative clerks including leave ressrves but exoluding town Inspectors and assistans -
sooountants. . .

{b) Including leave resarves.

{¢) Overseer postmen.
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Information promised i reply to unstarred question No. 297, asked by Mr. C. N.
Muthuranga Mudaliar on 3rd April, 1935.

Crosi¥g OF LEVEL CrogsINGS ON THE MADRAS AND BoUTHERN MAHRATTA
RAILWAY BETWEEN ARKANAM AND AMTATTUR.

(a) and (b). Government have made enquiries and are informed that such is mot
the case. Out of the 18 level crossings between Arkanam and Amtattur, only 5, at
which the road traflic is insufficient to justify gatemen during night hours, have their
gates kept locked by night and the keys kept by the station master who arranges for the
gates to be opened on application. Of the remainder 4 are manned both day and night
und 9 are continually open for roud traffic.

(¢) No, the eost will be prohibitive.

(d) Government are informed that every effort is being made to reduce the tiine
the gates are closed to road traffie.

Information promised in reply to part (b) of starred question No. 1482, asked
by My. Ram Narayan Singh on the 4th April, 19%5.

GRIEVANCES OF TRAVELLING T10KET ExaMINERS ON THE FasT INDIAN
Rarway.

Passes to Travelling Ticket Imspectors on the East Indian Bailway are being
iven according to the pay of the individunl concerned, On the Moradabad Division,
owever, prior to April, 1935, all Travelling Ticket Inspectors were given inter class

duty passes. The procedure has since then Deen hrought into line with that on other
Divisions.

Information promised in reply to the supplementary questions to Mr. Mohan
Lal Saksena’s starred question No. 1519, asked Mr. 8. Satyamurts
on the 5th April, 1935.

CERTAIN PARTICULAR® IN CONNBCTION WITH STATE PRISONERS AT PRESENT

CONFINED IN INDIA,
Statement of the number of detenus released under the Bengal Criminal Law Amend-
ment dct, 1930.

The latest figure of releases avnilable is that given by the Homourable Mr. R. N,
Reid in reply to a question in the Bengal Legislative Council on the 31st July, 1935,
Tu accordance with his statement ill persons were reloased from January to Jume, this
year, including those who are free to move about, but hawe to repurt -periodically to the

police.
Information promised in reply to starred question No, 1624, asked by
Mr. Ram Narayan Sinqk, on the 6th Apri, 1935. .

Post AnD TELRGRAPE OrFicEs IN THE CHOTA NAGPUR DIvIsION.

|
i Number of

r’ r
Distriots in the Chota Nagpur Divi- ' combined post | Number of ’
sion. ' and telegraph , post offices. Total.
| offices. | i
. T i ]

Hazaribagh . . . 14 38 ! 52
Renchi .. . . 11 42 ; 53
Palamau .. .. 4 ! 29 33
Manbbum .. . 7 ! 43 80
Singhbhum . o 5 | 38 | 88
’"' . ! :I.‘ n‘“' "'5’|. a ‘s 'i’ !f-:‘m I 241

! !
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Information promised sn reply to part (c) of starred question No. 1657, asked.
by Qazi. Muhummad Ahmad Kazmi on the 8th Aprd, 1935.

Harur ReMount DEPOT AT BABUGARH IN THE MEERUT DISTRICT,

(¢) Efforts have been made to procure the information but the Local Government
hare reported that it would involve a prolonged search into old records, the labour snd
©ost of which would not be commensurate with the value of the results.

MOTIONS FOR ADJOURNMENT.

DESTRUCTION OF THE SHAHIDGUNJE M0SQUE AT LAHORE.

Mr, President (The Honourable Sir Abdur Rahim) : I have received
notice of a motion for adjournment from Mr. Gauba who wants to discusa
a definite matter of wurgent public importance, namely, the facilities
afforded by the military, police and district authorities of Lahore for the
destruction of the Shahidgunje mosque under cover of the plea of the
exercise of legal rights. Does the Honourable Member want to move it §

Mr. K. L. Gauba (East Central Punjab : Muhammadan) : I will not

movedthe first motion standing in my name, but I propose to move the
second.

LACK oF DISCIPLINE IN CERTAIN SOLDIERS AT J UBBULPORE.

~ Mr. President (The Honourable Sir Abdur Rahim) : I have received
notice from Mr. Satyamurti that he proposes to move for adjournment of
the House to discuss a definite matter of urgent public importance, namely,
the lack of discipline in the King’s Regiment as evidenced by the conducy
of some soldiers of that Regiinent in the village of Benda near Jubbulpore.
I understand that a prosecution has been instituted against a certain
number of soldiers in that regiment with reference to the incident men-
tioned here. I should like to know from the Honourable Member if it
is possible to discuss the question of lack of diseipline in the regiment
without reference to the facts of this incident.

Mr. 8. Batyamurti (Madras City : Non-Muhammadan Urban) : Sir,
the only point that T want to bring before the House is the lack of disci-
pline in the regiment. 1 undertake not to discuss or bring within the scope
of my motion the actual facts which are now pending trial before the civil
Courts of the country. 1 may mention in this connection certain facts
which are admitted by Government. I will read from a communiqué
issued from Simla on the 29th August by the Government of India. They
#ay :

““ In their communiqué of the 24th July the Government of India stated that a
court of inquiry was examining the facts in the case in which it was alleged that certain
soldiers in the King's Regiment had made un attack on the village Benda in Jubbul-
pore and the result of the inquiry must be awaited. The report of the court of
inquiry has now been examined and it has been decided with the full approval of
the military authority to hand the case over to the civil Court to be dealt with.
Twentythree men of the battalion aye being placed on their trial under the Indianp

Penal Code on charges of murder and rioting and the proceedings are expected 'to:
commence immedintely,’’ o

I submit, Sir. that T am not discussing whether these particular men
who are eharged hefore His Majesty’s Courts are actually guiltv of this
offenet, and, if so, what the evidence amounts to, in respect of the actual
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offences they are alleged to have committed. The point, I am om, is that
the Government of India, on the report of the court of inquiry appointed,
I take it, by the Army Department, have decided that certain incidents took
place. (Cries of *‘ No, no ’’ from Official Benches.)

. The Honourable 8ir Henry Oratk (Home Member): They say an
inquiry should be made.

Mr. 8. Batyamurti : The report of the court of inquiry hus now
been examined by the Government of India, 1 presume, and it has been
decided, with the full approval of the military authority, to hand the case
over to the civil Court to he dealt with. What they are dealing with is
whether A or B or C is guilty of certain acts, and if so what those acts
amount to under the Indian Penal Code. I am not on that question now.
What T am on is the preceding state of affairs in the regiment which made
it possible for this incident to happen. What that incident amounts to
in law, what the regponsibility of A or B is in respect of that incident, are
maiters whieli are at the moment before a Court of law.

Mr. President (The Honourable Sir Abdur Rahim) : I understand
that the Honourable Member wishes to establish the lack of discipline by
the facts of this very incident.

Mr. 8. Batyamurti : By the fact that certain men have been found
by a court of inquiry, appointed by the Government of India, to have
been guilty of certain offences. (Cries of ‘‘ No, no '’ from Government
Benches.)  According to them, at least a prima facie case has been estab-
iished for Lhanding over these men to the civil authorities. You will notice,
Bir, that in the ruling cited by Seth Govind Das yesterday this point was
elaborately discussed ; and so long as I, and you as President, see that
matters which are actually sub judice are not actually brought under dis-
cusgion, it seems to me that it is eminently a matter to be discussed by
this House. And I will say another thing. Assuming that this trial is
over and these people are found guilty, the matter will cease {0 be urgent.
It comes to this, therefore, that when a thing like this happens we are
neither here nor there,

.An Honourable Member : You can put down a Resolution.

Mr, 8. Satyamurti : My Honourable friend knows or ought to know
that a Resolution has to go through a hurdle race.

Mr. Pregident (The Honourable Sir Abdur Rahim) : After the trial,
eannot a motion for @djourﬂment be put down ?

Mr. 8. Satyammurti : Subject to what you say, Sir, it seems to e
that they may take it up to the High Court, in which case months will
elapse, and it will cease t0 bhe a matter of urgent importance. We are
now in a cleft stick. We eannot discuss it, and T submit that the Court as
such has nothing to do with discipline in the regiment. The Court cannot
punish the regiment and eannot eensure the Government. It can only find
A or B guilty of 4ssault or manslaughter or murder and hang him. The
question which T want to bring up is the absence of discipline. I do not
want to put it forward as a matter of argument now but you will have
noticed, as any reader of mewspapers has noticed, that this thing is a
growing evil ‘everywhere. This want of discipline is becoming apparent
and these British soldiers take the law into their own hands. What 1
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want to discuss is the question of lack of discipline, which no Court can
deal with.

The Honourable Sir Nripendra Bircar (Leader of the House) : 8ir,
I oppose this motion. I need hardly remind you that in s motion like
this only one single specific matter ean be discussed and my Honourable
friend has really mentioned one single specific matter. And what is that ?
The lack of discipline in the King's Regiment as evidenced by the conduct
of certain soldiers of that regiment in the village of Benda. Therefore,
the solc specific matter is the conduct of these soldiers in the village of
Benda. . ...

Mr. President (The Honourable Sir Abdur Rahim) : Lack of dis-
cipline.

The Honourable Bir Nripendra Sircar : As evidenced by the con-
duct of some soldiers.....

Mr. President (The Honourable Sir Abdur Rahim) : He puts it on
the ground of lack of discipline.

The Honourable 8Sir Nripendra 8ircar : True : but the lack of dis-
cipline is based on the specific matter of the conduet of some of these
soldiers in the regiment in the village of Benda. He is thus including a
matter which is goiug to be discussed in a Court of law. If [ may remind
you, Sir, of a previous ruling on this matter, such a motion must be
restricted to a single specific matter of recent occurrence and must be of
an urgent nature. I read through the notice again : it says ‘‘ lack of
diseipline m the King’s Regiment as evidenced by the conduet of some
soldiers of that regiment ’’. Therefore, the conclusion that there is lack
of discipline is based on one matter only, namely, the conduct of some
soldiers of that regiment in the village of Benda. There is no other
ground for suggesting lack of discipline and there is nothing further which
can be made really the basis of this lack of diseipline.

Then 1 take another point. When you talk of lack of discipline it is
only when the case has been tried then we will know what the facts of the
sase are. Surely by using the word ‘ discipline ' mothing is advanced.
What 1 mean is this : we must take all theoretical objections : supposing
the Court finds, as a matter of fact, that there was justification for the
exercise of the right of self-defence and so on,—it may not be a fact which
may be ultimately proved—but if that is so, there will be no question of
lack of discipline. Again, supposing these soldiers were not at the time
of alleged occurrence under military orders or disciplinary orders to
remain inside the barracks or inside the cantonment : they were out, they
committed murder, they committed other offences : those are erimes for
which anybody would be punishable, irrespective of the fact whether they
are subject to military discipline er not : whether in doing that they
simply hroke the ordinary law of the land like c¢ommitting murder or
assault or so on or not has nothing to do with the question of discipline.
All these matters can be discussed really after the case has been tried.
Then, what is the urgency about this ¥ Supposing, as a matter of fact,
some nmoldiers in the regiment did behave in an improper way, where 18
the urgency 1 '
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Mr, President (The Honourable Sir Abdur Rahim) : The urgency
is stated here—lack of discipline in the regiment, so that the authorities
may {ake proper action. .

Tha Homourable 8ir Nripendra Bircar : Is it right to expect that
the authorities would take action when the matter has been taken to Court
before the lack of discipline is established ¥ Is that right or fair? I do
not deny that it is a matter of recent occurrence, but that is not enough to
carry my friend through.

Mr. President (The Honourable Sir Abdur Rahim) : The question
comes to this : whether the lack of discipline can be proved in any other
way excepting by what has occurred.

The Honourable 8ir Nripendra Bircar : The notice specifically con-
fines itself to this evidence : if he had cited no evidence whatsoever, then
I could understand—but the language is perfectly clear—* lack of dis-
cipline as evidenced by the conduct of some soldiers of the regiment ’.
That is the whole gravamen of the charge ; that is the sole foundation for
making this complaint of lack of discipline : there is no other. I submit
on this motion as drafted, knowing that the conduct of these soldiers is
now being investigated in Court, you should not allow this motion.

May I just say one word more in answer to my Honourable friend's
arguments ? If it is not urgent now, then he says this may go on for two
months and after that it may be dragged on in the High Court for a year
and then when he comes here he will be told : ** Too late ’’. Whether he
will be told that he is too late or not T do not know : that wi]l be a matter
for your ruling, if the occasion arises. But surely the whole fallacy of
that argument is as if a motion for adjournment is the only method of
rliscussing a grievance before this House. Unless you make that basic
assumption, unless you assume that there is no other way in which a thing
can he done, that argument has no force.....

Mr. President (The Honourable Sir Abdur Rahim) : What can be
done now !

The Honourable 8ir Nripendra Bircar : It may be done not now, bhat
later, by a Resolution. (Laughter from the Opposition Benches.) [ am
meeting the point that it is not urgent : supposing the matter comes up
after a year or six months.....

Mr. President (The Honourable Sir Abdur Rahim) : There may be
some other kind of remedy.

The Honourable 8ir Nripendra Bircar : My friend is assuming as if
he has no other remedy at any time..... .

Mr. Bhulabhai J. Desai (Bombay Northern Division : Non-Muham-
madan Rural) : But why ““ any time’” ¥ We want it now.

The Honourable Bir Nripendra Sircar : I am m2eting the argument
there will be no remedy later. Before I resume my seat, I will read from
page 30 of the Book of Rulings :

‘‘ The formal moving of the adjournment of the House as a tactical method of
introducing new matter into the day’s work has during the nineteenth century been
gradually but steadily discouraged by the rules of the House *’, snys Joseph lich
in his Procedure of the House of Commons.

Of course, my Honourable fricnds may say this is the 20th’ century.
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Further on, the same author says :
‘¢ By the present rules such u motion for adjournment can only be permitted in
eage of special urgency '’ ;

and I am anxious that the same principle should be established in this
House.

I submit, Sir, that if this trial goes on we shall know the facts, and
then it will be time for us as well as for the Government to decide what
should be done.

Seth Govind Das (Central Provinces Hindi Divisions : Non-Muham-
madan) : Sir, as regards the uriency of this matter, which has been
disputed, ‘I may say that 1 come Irom the place where this incident has
taken place, and I can tell you that round about the place, where the
soldiers are stationed, there are many small villages. ...,

The Honourable 8ir Nripendra 8ircar : On a point of order, Sir, is
my friend right in discussing these matters now

An Honourable Member : What is the point of order ?

The Honourable Bir Nripendra 8ircar : My Honourable friend is
referring to evidence about the conduct of these soldiers.....

Mr, President (The Honourable Sir Abdur Rahim) : I would like to
hear what the Honourable Member, Seth Govind Duas, says.

Beth Govind Das : I was pointing out, Sir, that the place where the
soldiers live is surrounded by many small villages, and, on account of
this incident, the villagers who live there are afraid of such incidents or
even more serious incidents in future ; what I want to point out, there-
fore, is that this matter is very urgent and the discussion on it might
enable the military authorities to prevent the recurrence of such offences
in the near future ; it is, therefore, & matter of very great urgency.

Mr. President (The Honourable Sir Abdur Rahim) : I have consi-
dered this matter carefully, and I think I must hold that this motion
cannot be discussed uwefully without investigating the conduet of the
soldiers of the King’'s Regiment implicated in the incidents alluded to.
The sole evidence in the notice of motion before the House, as stated here,
is the conduet of those soldiers. The llouse ecannot discuss the conduct
of those soldiers without taking into consideration the incidents of this
occurrence, and, as the whole matter iy sub judice, 1 feel that the rules
stand in the way of this motion being allowed. I, therefore, disallow this

motion,
Despatcr oF TrooPs FROM BRITISHT INDIA. To ADDIS ABBABA (ABYSBINIA).

The President (The Honourable Sir Abdur Rahim) : The next
motion is in the name of Pandit Nilakantha Das. He proposes to ask
for leave for adjournment of the House to discuss a definite matter of
urgeat publie importance as follows :

‘* The despatch of troops from British India to Addis Abbaba (Abyssinin).’’
In there any objection to this motion ?
(No objection was taken.)
Does the Honourable Member wish to move this ¢
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Pandit Nilakantha Das (Orissa Division : Non-Mithammadan) : Yes.

Mr. President (The Honourable Sir Abdur Rahim) : The motion
will be taken up at 4 o'clock. '

ELECTION OF A MEMBER TO THE STANDING FINANCE
COMMITTEE.

Mr. A H. Lloyd (Government of India : Nominated Offlial) : Sir,
in the absence of the Honourable Sir James Grigg, and, on his behalf, I
beg to make the following motion, with your permission :

*¢ That this Assembly do proceed to elect, in such method as may be approved b;
the Honourable the President, 2 member of the Stamrding Finuneo Commitiee to il
the vacancy caused by the resignation of his seat on the Assembly by Bir Leslie Sewell
Hudson.’’

Mr, President (The Honourable Sir Abdur Rahim) : The question
is :

‘‘ That this Assembly do procced to elect, in such method as may be approved by
the Honourable the President, a member of the Btanding Finance Committee to il
the vacancy caused by the resignation of his seat on the Assembly by Bir Leslie Bewell
Hudson. '’

The motion was adopted. _ .

Mr. President (The Honourable Sir Abdur Rahim) : T have to.
inform Honourable Members ‘that for the purpose of election of a.
member to the Standing Finance Committee the Notice Office: will be
open to receive nominations upto 12 Noon on Friday, the 6th September,
and the election, if necessary, will, as usual, be held in the Secretary’s
Room in the Assembly Building on Wednesday, the 11th September,
1935, between the hours of 10-80 aM. and 1 p.M. The election will be
eonducted in accordance with the principle of proportional representa
tion by means of the single transferable vote.

THE CINEMATOGRAPH (AMENDMENT) BILL.

The Honourable 8ir Henry Oraik (Home Member) : 8ir, I beg to
move :

‘¢ That the Bill further to amend the Cimematograph Aet, 1818, for a certain
purposa, as passed by the Council of Btate, be takem into consideratiom.’’

This Bill has been passed by the Council of State and we would have
proceeded with it in this House last Session had time permitted. The
Bill is designed to meet an evil which has been felt and commented on
for some years, namely, the improper and suggestive form occasionally
taken by certain cinematograph posters and advértisements. The evil
came to notice a good many years ago when the Cinematograph Com-
mittee of 1928 reported that it was desirable that it should be checked,
but the only suggestion they made to check it was that the police or the
magistracy should have statutory power to remove an objectionable
poster, and' that disobedience to any order of removal should be made
sunighable. That suggestion was considered by the Government of India,
but it was not thought very satisfactory, as it was felt that it would
fail to achieve the object desired, that is to prevent the exhibition of
objectionable posters. The bulk of the Loocal Governments who were
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gonsulted on that occasion preferred the remedy which has been em-
bodied in this Bill, namely pre-censorship. We had many protests about
cinematograph posters, and I shall quote a few of the bodies and people
who have made such protests. The Association for Moral and Social
Hygiene writing quite recently said that these posters do much harm,
and added, ‘* when we consider the standards of courtesy observed be-
tween the two sexes in households in India, it is difficult to see any reason
for the delay in prohibiting these undesirable posters, often American
in origin ’'’. Another protest was made by the All-India Women’s Con.
ference which met at Caleutta in January last year, and another one by
the National Council of Women in India, a body of which Her Highness
the Maharani of Baroda is the President, another one by the Bengal
Welfare Association, of which Sir P. C. Ray is the President, and yet
another by the Bombay Presidency Women’s Council. Finally, the
Municipal Corporation of Bombay, during the presidency of Dr.
Deshmukh, now a Member of this Assembly, wrote in October, 1934,
thus :

‘¢ It has been brought to the notice of the Corperativn that posters depicting
love scenes were cxhibited by cinematograph compunies in prominent places and that
in the opinion of the Corporation there should be censors to prevent the exhibition of
objectionable posters.’’

There were a number of other protests. I have only quoted a few of
them. A large number of representations were made to Government to
take legislative steps to cure this evil.

~ Now, Sir, the Bill which is before the House today has been pre-

pared after consulting Loecal QGovernments and also Boards of Film
Censors. Such Boards exist, I think, in five provinces, Bombay, Bengal,
Burma, the Punjab and Madras,—I think I am right in saying that.
The Bill provides that advertising matter of a pictorial nature should be
censored by the Boards of Censors. We do not propose to extend the
censorship to literary matter such as pamphlets and advertisements in
newspapers unless thiey contain pictures, because we do not think that
much harm is done by advertising matter of that kind. But posters and
pictorial advertisements are sometimes indecent. If any Honourable
Member is not prepared to accept my statement, I have had some ex-
amples of objectionable posters put up in the Library, and I think any
Honourable Member looking at these postérs will agree with me that tney
are, I <won't say, obscene in the sense that they amount to an offence
under the Penal Code, but they are I venture to hold distinetly suggestive.
and in some vases it would not be an exaggeration to deseribe them as
indecent.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions :
Non-Mubammadan Rural) : They are all foreign and not Indian.

The Honourable 8ir Henry Oraik : Most of them are foreign, but
there are some Indian too.

Broadly speaking, the provisions of the Bill are that these pictorial
advertisements must be exhibited for pre-censorship before the Board of
Censors and the penalty provided for exhibiting publicly posters which
Bave not been passed by the Censors is a fine of Ra. 500, and in oertain
cases, & recurring fine as well if the offence is repeated after warning. I
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hope that the Bill will be treated as non-controversial and that the House
will accept its principle. Since the Bill passed the Council of State in
February or March last, we have taken the opportunity of consulting
Local Governments, Boards of Censors, and through them the trade.
Certain objections have been put forward by the trade, but from a great
many of the trade bodies and corporations that we consulted no replies
have been received, thus showing that they are indifferent in the matter.
Those that have objected have had their objections considered both by the
Local Governments and by the Boards of Censors who are, of course, in
constant touch with the trade, and the Board of Censors report that the
apprehensions which the trade entertains are in fact ungrounded and that
:ittle or no inconvenience will be caused to the trade if this Bill becomes
aw.

The Honourable the Deputy President suggested that there was mno
need to apply this law to posters of Indian films. Tt would be diflicult to
distinguish between films produced in one country and films produced in
another, and although I admit that taking it by and large the Indian
posters are less objectionable than those that come from abroad, it is not
the case that we have not had any complaints about Indian films. That
was a matter specifically considered by the Board of Censors of Bengal
which is the province particularly affected, being the province where I
think most of the films produced in India are made.

That is all I have to say on the general lines of the Bill. I think the
Bill, as it passcd the Council of State, is eapable of improvement in certain
vespects. We have had certain definite suggestions made to us by one or
iwo of the provineial Boards of Censors for the modification of the Bill,
and I have myself given notice of one or two amendments to that effect.
I see that there is an amendment to my motion, for the appointment of a
Seleet Committee.  Tf that is the general wish of the House, I am quite
prepared that the Bill should go to a Select Committee, but I must warn
the House that that may possibly mean considerable delay in passing the
Bill. 1 doubt very much whether we shall have time to get it through a
Select Committee this Session in view of the pressure of business, but I
quite agree that the Bill does want amendment in its present form and I
am perfectly ready to give the House, or a Select Committee if that is the
general view, an opportunity of considering and adjudicating on such
objections as have been made by the trade to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

““ That the Bill further to amend the Cinématograph Act, 1918, for a certain
purpose, as passed by the Council of State, be taken into consideration.’’

Notice - has been given by Mr. Gadgil of an amendment which he
wishes to move.

Mr. N. V. Gadgil (Bombay Central Division : Non-Muhammadan
Raural) : 8Sir, I move :

¢ That the Bill be referred to a Belect Committee, consisting of Dr. G. V.
Deshmukh, Seth Govind Das, Mr. Bamuel Aaron, Mr. Amarendra Nath Chattopadhyays,
Mr. Muhammad Nauman, Mr. H, A. Bathar H. Eesak Bait, Bir Ghulam Hasaain
Hidayatallah; Bir Abdul Halim Ghugnavi, Mr. J. Bamsay BSecott, Mr, Pmdﬂllmn
Prashad Bingh., the Honourable the Home Member, Rao Bahadur M. O. Rajsh,
Mr, A. B, Hands, and the Mover, and that the number of members whose presence
shall be necessary to constitute a meeting of the Committee shall be six.’’
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Mr. President (The Ifonourable Sir Abdur Rahim) : Mation moved :

«« That the Bill be referred to a Select Committee, consisting of Dr. G. V.
Deshmukh, Beth Govind Das, Mr. Samuel Aaron, Mr. Amarendra Nn.!:h Chattopadhynya,
Nr. Muhammad Nauman, Mr, H, A. Sathar H. Essak 8ait, 8ir Ghulam Hussain
Hidayatallah, Bir Abdul Halim Ghuznavi, Mr. J. Ramsny Scott, Mr, Pradyumna
Prashad Singh, the Honourable the Home Member, Rao Bahadur M. C. jah,
Mr. A. 8. Hands, and the Mover, und that the number of members whose presence
shull be nceessary to constitute a meecting of the Committee shall be six.”’

1iscussion will now go on on both the original motion and the amend-
ment.

Dr. G. V. Deshmukh (Bombay City : Non-Muhammadan Urban) :
Sir, there can be no controversy over a Bill like this when we are as much
interested in regulating the exhibition of pictures as the Honourable the
Home Member. We have to remember that the object of this Act was to-
regulate the exhibition of pictures, but now I want to put before the House
the other side of the shield. Under this Bill, we cannot forget that more
and more power is being given to the so-called authority, the licensing
authority, call it the Board of Censors—more and more power is being
given, and it cannot be denied, and, I hope, it will not be denied even by
the Honourable the Home Member, that this power has not always been
cxercised with reason. Indeed, I may say that very often this power has
been exercised in an autocratic fashion, and there is a good deal of feeling
in the public against the Board of Censors. To quote an instance that
happened not so very long ago, some films were imported into this country
as educational films. Those films were passed by the International Board
as cducational films. I happened to see some correspondence on them,
and I believe T am correct when I say that in one of the letters from the
Government of India it was asked what was the meaning of educational
films ; they did not understand. If that ic the position, I say, by all
wnans give wider powers in the interests of moral hygiene if you like to
the Board of Censors, But then you must be very particular as to how
this Board of Censors is constituted. We find that, all over the country,
tho authority in many places is given to District Magistrates and Police
O licers and Police Commissioners. It seems to me that this is behaving
in a very backward fashion. After all, India is not such a country where,
partieularly in big cities like Bombay, Calcutta and Madras and other
eities, you will not get public men or public bodies to associate themselves
with the censors so that the films may be properly judged when they come
up for inspection and there would be less of feeling amongst the merchants
as well as the film importers. What I would suggest is this. I take it
that the Bill is now going to the Seleet Committee and the Home Member
has himself agreed to it. For instance, in cities like Bombay and Calcutta,
where there are public bodies like the Bombay Corporation and the Senate
of the University of Bombay, you would find many public spirited men
verfectly willing to co-operate with the work of the Police Commissioners.
In thg different cities of India, you will find the same condition of things,
and, if you associate them, there would be less of grievance and less of
heart-humir!g when a film is censored. I would like that in this business
of censorship educational institutions and public bodies should be more
and more associated. If that is taken up in the Select Committee, T think
that would be a very wise measure, and I do not suppose there wuuld: be
wuch difficulty about passing the Bill in this House.
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Mr. Abdul Matin Chaudhury (Assawn : Muhammadan) : I quite
appreciate the desire of the Government of India to safeguard the morals
of the public by prohibiting the exhibition of objectionable pusters.
Having seen the samples of the posters that have been put in the Library
and also the posters in the streets, I am not convinced that they are so
devastating in their effect on public morals as to require the enactment
of this measure. Holding as I do a rather unorthodox view regarding this
matter, I am not very nervous about the consequences of exhibition of
a certain type of posters. As to the question of what is objectionable,
opinions differ and the opinions of the highly respectable citizens who
constitute the Board of Censors are not always above criticisii. When
the tilm producers produce some film they produce also the advertising
material and naturally they take care to see that these materials are of
such a character as not to offend against the accepted noticns of
obscenily or immorality and so far as my information goes the posters
produced by the Indian producers have not been found objectionable any-
where. It is only the posters that are imported from outside to which
objection has been taken by the authorities. I do not understand why
the pqsters that can be exhibited in England and America should come
under ban in India. T think, Sir, it is too late in the day to suggest that
Eastern people will have a wrong conception of European life from the
posters that are printed in the West. Cinema has familiarised the Western
life to Kastern masses and it is generally recognised that human nature
i3 the same all the world over. I do not see any reason why if these
posters are allowed to be shown and exhibited in England and America
they should be banned in India. The Home Member referred to the
report of the Cinematograph Committee. The Committee found that there
were some tendencies to exhibit objectionable posters but they did not
recommend that the cinema producers ought to be put to the inconvenience
and trouble of submitting the posters to the Board of Censors. They
thought that it would be sufficient if the police took away the objectionable
posters. I think that no cinema producer will go to the length of spend-
ing money on printing the posters when he knows that they are likely to
be snatched away by the police when exhibited in public. I think the
recommendation of the Cinematograph Committee was quite a cautious one
and it should meet the needs of the situation. I would again say that the
Indian film producers have not been found guilty of showing objectionable
posters and why should they be penalised for the sins of the European

producers ?

The Honourable 8ir Henry Oraik : I said that there have been some
cases which have been objectionable.

Mr. Abdul Matin Chaudhury : Opinions will differ. The posters
held objectionable by Board of Censors may not really be objectionable.
As T said, my views are unorthodox in this matter. I do not consider
that the posters that I have seen on the streets are so objectionable that
they should be banned. T am glad that the Home Member has accepted
the motion for reference of the Bill to the Select Committee and I think
the matter can be thrashed out there.

Mr. Bri Prakass (Allahabad and Jhansi Divisions : Non-Muham-
madan Rural) : Mr. President, like my friend, Mr. Abdul Matin Chau-
dhury, | am opposed to this measure, but on grounds exactly opposite to
his. 1efore I proceed further, I should like very respectfully to con-
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gratulate the Honourable the Home Member for keeping his eyes and ears
open and alert at least in the matter of complaints that come on such
matters as he likes, while his eyes and ears are absolutely closed to com-
plaints of other kinds, such as those that come from Bengal. You will
remember, and I am sure many Members of this House will remember, that
Lord Irwin on one oecasion said that the Indian people get a very wrong
idea of European life owing to the cinemas. I agree with Lord irwin,
Having been myself abroad, T do not think European life is so corrupt
and so utterly bad as is depicted in the cinemas that are exhibited in
this country. DBeing a human being and not being governed by racial
considerations, I feel it as hurtful to my own self-respeet if any other
human being is traduced or libelled ; and I stand for the proper repre-
gentation of European life in my country as much as T do for the proper
representation of Indian life in countries abroad. It may perhaps satisfy
the morbid taste of some gentlemen opposite to see to it that Indian
life is {rauduced and painted in verv evil colours abroad. Tt may even
gatisfy their lust for slander, to see that Miss Mayo's seandalons book
is distribuled free of cost abroad ; but it does not satisfy me to see that
Europeans are shown in a wrong and bad light in my country. Despite
the European clothes worn by many of my countrymen in this House, T
know that their homes are not Furopean and that they do not live exactly
as Furopeans do. Ideas of decency and of morality differ in certain
aspeets, in different countries, despite all that my friend, Mr. Abdul
Matin Chaudhury, may say. 1 am not an expert on cinemas ; T am not
even an expert on the posters of cinemas. If T may confess candidly, 1
have not been to a cinema house more than twelve times in my whole
life of forty-five vears. (Liaughter.) T have not looked at many of the
posters that are exposed ; but the few posters and the few films that [ have
seen have given me the idea that the whole thing ‘is seriously corrupt.
If the Cinematograph Act itself were under consideration, T should be
the tirst to propose that all ¢inemas in this country should be abolished
(Oh | Oh!) (Hear, hear) unless decency and educational value could
be ensured in the shows together with recreative pleasantness. But we
are here limited by the terms of this Bill. I am one of those that do
not like over-loading the Statute-book. I do mnot like lots of laws which
are only honoured in the breach.....

The Honourable Bir Henry Craik : ‘“ More honoured in the breach

Mr. 8ri Prakasa : If the Honourable Member is correcting my
English, I may say that he himself is wrong. *‘ More’
is used when a comparison is made. T did not =say :
““ ;nore honoured in the breach than in the observance ’’. If I had said
that, he would have been right ; but I did not use the latter expression
at all. T simply said : ‘‘ which are only honoured in the breach ”’, T do
not know to what university my Honourable friend belongs. I supposc he
belongs to Oxford, but I belong to Cambridge (Hear, hear), and we
Cambridge men yield to no one. I was just going to say that the Indian
Penal Code and the police laws, as they exist in the country, are quite
enongh to meet the danger that the Honourable Member is afraid of.
Thevre are laws about decency, there are laws against obscenity ; and I am
sure the police is not doing its duty when it allows objectionable posters
to be exhibited in public places. If omnly the poliee authorities look inte
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the laws that they are supposed to administer, they will see to it that
these posters are abolished without the help of any additional laws. The
reason why I am opposed to this measure is that I have no faith in the
censors. As my Honourable friend, Dr. Deshmukh, has already explained,
these censors behave in a funny and autocratic manner. They don’t care
for their duty but act according to their own notions of things. Though
the llonourable the IIome Member assured the House or seemed to assure
the House that his purpose was to stop indecency and immorality, I may
assnre you, Sir, from such experienee as I have had of his Govermuent
and of himself, that all this censorship is going to be used mostly for
political purposes. (Hear, hear.) I will give you only one illustration.
The other day, in Farrnkhabad in my Province, and in my constituency,
a rcineuia company wanted to exhibit a film showing scenes from the
Bombay Congress. The District Magistrate of that place adviscd the
munager of the cinema company not to exhibit this film. We all know
what the ‘‘ advice ’’ of a Distriet Magistrate means : if that ‘‘ advice ’’
had been disregarded, the manager and his company would have gone to
pieces ! This is the way the censors work here. Sir. I have no trust in
these censors any more than I have any trust in this Government and
its personnel (Hear, hear), and, therefore, I am most anxious that there
should be no law on the subject, and no addition to the existing law.
What are these posters, after all ¥ They are only a replica, so far as
1 know, of the films that have been passed by the censors. In European
countrics they have a standard of clothing ; for instance, they see nothing
very indecent in a lady of rank and title appearing in a skirt not lower
than lier knees, but in India—we may be wrong—we regard this as in-
decent, and we think that women should be more clothed than this. 1
have no objection to European women putting on whatever clothes they
like ; they follow their own standards ; but we do not want those standards
to come here. I have seen on the few occasions that I have been in a
cinema ha!l (Laughter) the audience indulging in ribald laughter when-
ever they see some seene thrown on the sereen which would not have elicited
even a smile from a European audience. Here they feel that it is some-
thing very amusing.

1 will refer—if you will permit me to do so, Sir,—to the rather
embarrossing subjeet of kissing. (Laughter.) Now, in India, we are not
much uased to being kissed or to kissing (4 Voice : What ?) in public.
In India—I am not talking about those gentlemen who have becn aping
Buropean manners (Laughter), I am talking of the vast mass of the
peaple-—I ean tell you, Sir, that if you take a census, you will find that
about Y0 per cent of husbands have never kissed their wives (Laughter)
(Voices of ‘“ What ?’’ “* What ?'"), and certainly 99 per cent of Indian
wives have never kissed their husbands (Laughter) in public. Now,
kissing i public here is almost reserved to babies ; but in Enropean
countries public kissing is a very common thing. In England, for
instance, men and women kiss each other without creating any confusion
at railway stutions. (Laughter.) On the continent of Furope, men kiss
each other without ereating any similar confusion. If men kiss each other
in England, there would be confusion, because that is not the custom
there. Tn England. you are only authorised to kiss ladies, and if you go
beyond that, you will get into trouble. Now, whenever these films of
indiscriminate kissing are exhibited, there is always ribald laughter here
from those who are witnessing these scenes.



244 LEGISLATIVE ASSEM BLY, [3eD Sep. 1935.

An Honourable Member : They are beginning to like it.

Mr. Sri Prakasa : They are beginning to like it, and I am sorry for
them : and T wish that Government, if they mean to be a Government—
I doubt if they mean to be a Government, they only mean to be a tyrant—
if they really are a Government in any sense of the word, they will see
to it that the immoral in human nature is not encouraged.

The Honourable 8ir Henry Craik : Is kissing prohibited ?

Mr, 8ri Prakasa : I ask the Honourable Member who is pretending
to indulge in a moral lecture to this country, in the case of everything
that 4« human being does in private, why should not all that be exposed
on the screen, and why bring in this law ? Sir, I cannot understand the
Honourable Member indulging in moral lectures ; I can understand him
in the realm of politiecs. My clear submission to this House is that we
must stand against all exhibition of immorality and indecency according
to our standards and not according to the standards of Europe. I say
that the whole of the cinema censorship is wrong in principle because
persons who are in charge of censorship are themselves rather fond, as one
of my friends said, of those things which they pass as good. And what
happens in Mofussil towns * I can give many examples from my own
city of Benares. The policemen themselves are rather fond of seeing
cinemas and so are the magistrates. I know of deputy collectors phoning
to the police station, and asking the thanader to inform the neighbouring
cinema house that His Majesty the Deputy Collector with his family
wants to visit the cinema ; and seats are thereupon reserved for them
without any payment. When policemen and magistrates are allowed free
admission to cinema houses. of course, they are very chary of running
cinema men for indecency and immorality. How does the Home Member
expect that this evil of his Government will be abolished ¥ If any wrong
doing on the part of magistrates and the police are mentioned to him,
he says : ‘T have never heard abont them. All this is absolutely false
and nnrue.”’ Ile was saying the same thing when informed of the
actual happenings in Bengal. Any complaint that is made against bLis
subordinates is false and untrue ; and anything that he likes {o believe
is true.  We have seen how sensitive he was when the motion for adjourn-
ment was moved this morning. He scemed to me to be ‘reating vory
lightly the life that was taken in Jubbulpore. But when it comes to his
own subordinates and members of his own Government, he becomes awfully
sensitive. 1 shall have more to say if T get an opportunity, when his
infamous Bill r¢ Criminal Law Amendment comes before the House. But
for the present I shall be satisfied with saying that this Bill be withdrawn
and that the Home Member and his Government should instruct all sub-
ordinates throughout the country to sce that immoral and indzcent posters
are not exhibited in the publie streets. T may assure the House that there
is plenty of secope under the terms of the various existing laws, for
example, the Indian Penal Code and the Criminal Procedure Code, for
the lodéal magistracy and the local police to take action against offenders.
As T suid at the beginning, T do not want to overburder the Statute-
book. The larger the number of laws that you enact the lesser the pos-
sibility of their being followed in action. With these few words, I wish
to appeal to both sides of the House to throw out this Bill and to depend
upon the ordinary law of the land.

- 1Tha Assembly then adjourned for Lunch till Half Past Two of the
ock.
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The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

8eth Govind Das (Central Provinces Hindi Divigions : Non-Muham-
madan) : Sir, I do not want to give a silent vote on this question as I
am personally connected with this industry and I know its difficulties.
At the very outset, I want to make it clear that I am one of those who
want to censor films from a moral point of view, and the coneern with
which T am connected is floated to produce such films which are clean from
a moral point of view. But, at the same time, I do not want that such
?testlli_Ictious ghounld be imposed on this industry, which will kill the industry
itself. :

Now, Sir, according to this Bill, representation of every picture will
have to be brought before the Board of Censors. This pictorial repre-
gentation will not contain vnly big screens and posters, but even photo-
graphs and blocks, the number of which goes sometimes even to hundreds.
Sir, to bring all this material before the Censor would be not only toa
difficult a jub for these film concerns, but would be too expensive. In
different papers, when the cinema advertisements appear, those papers
also make blocks in different ways and in different combinations.
These papers are published from different parts of the country. It would
be very difficult, I should say, it would be practically impossible, for
these papers to get their blocks censored by the Board of Censors. Then,
generally, all photographs of thesc blocks are prepared from the material
of the films which are censored. I do not see the need of censoring these
things again when the film is already censored. '

When this Bill was being discussed in the Council of State, the
Honourabl: Raja Ghazanfar Ali Khan asked whether Government had
received any complaint about the advertisements concerning the filins which
were prepared in India to whiech the Honourable Mr. Hallett replied,
‘“ No, 8ir, 1 do not think we have’’. The Honourable Raja Ghazanfar
Ali Khan again asked if he would not confine this Bill to imported fihns
alone, to whieh the Honourable Mr. Hallett said, ‘‘ No, Sir ’’. T do not
understand why, when complaints are not received as far as the Indian
films are concerned, this Bill should not be restricted to the imported
films only and why should this Bill be applied to indigenous films also 1

1 do not want to take up much of the time of the House, but, before
I sit down, 1 must say one thing more, and that is that I do not think
this Bill is a safe one from the political point of view as well. Recently
a film was produced by a film concern in Bombay, namely, Ajanta, its name
was ‘“ Mazdur »’, and the story of that film was written by a famous
Hindi writer., Babu Prem Chand. This film has been banned in most of
the provinces from the political point of view. This Government calls
itself the Government of India, but there is no denying the fact that it
is not our Government, and T shall be the last person to give any more
powers in any direction in the hands of the present Government of India.
Therefore, 1 must oppose this Bill both on principle and on its merits.

Dr. F. X. DeSouza (Nominated Non-Official) : Sir, although the Bill
is being treatcd more or less as a non-controversial measure, yet I should
like to intervene in this debate for a few moments to express my gratitude
to the Honourable the Home Member for introducing this Bill, on behalf
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of the Indian Christian community which I represent in this House. No
community, Sir, views with more concern the mischief done by obnoxious
films than the Indian Christian community. Representing uas these
films profess to do the types of culture and modes of life prevailing
in Christian countries, people in the East have a tendency to regard
these films as typical of the Christian culture of the West. Therefore, we,
the Indian Christians in this country, feel as if Christianity itself was on
trial in the East. It is, however, unnecessary to inform this enlightened
House that these films are not typical of Christian culture at all. They
represent the culture which Hitler has called the Bolshevisation of culture
and are no more representative of the true Christian culture than the
Rolshevik State represents the ideals of a Christian State.

Sir, there is indeed a school of thought in this country which was re-
ferred to this morning by my Hononrable friehd, Mr. Sri Prakasa, which
regards these disgraceful cxhibitirns of European life not without some
satisfaction. They do not wholly condemn these exhibitions, because
they think that theyv tend to lower the prestige of the Western races in
the eyes of the BEastern people. [, for one, do not share these feelings.
As my Honourable friend, Mr. Sri Prakasa, expressed it this morning in
his best Cambridge manner, these films are a degradation of our common
humanity.

As T have said the measure is being treated more or less as a non-
eontroversial measure, there is general agreement about its being referred
to a Select committec. Two types of mind were brought to light in the
course of the debate this morning. One type was that of extreme conser-
vatism which regards kissing as mischievous and short skirts as a source of
great danger. There is another sehooul of thought represented by my
Honourable friend, Mr, Ahdul Matin Chaudhury, who thinks that no harm
can be done by a picture however bad it may be. ¥ shall leave these two
extremes aside and I think the general sense of the House is that the
posters which are now advertised do contain very objectionable matter,
and it is up to the Select Committee to inquire to what extent they should
be stopped.

My Honourable friend, Mr. Sri Prakasa, said, after all what is a
poster ¥ A poster is merely a replica of the film and if the film is not
eensored, why censor the poster ¥ Well, Sir, T do not agree with him nor
did the Cinema Committee which inquired into the matter in 1928. 1 will
use the words which the Cinema Committee used :

¢t Posters like other catchpenny devices are oftrn more lurid than the goods
which they advertise and at times refer to scenea which have been excised either by
the eonsor or the exhibitor himself.’’

As an instance they say that they themnselves witnessed an enlarged
poster advertised ‘‘ Kiss me Again ’’ in too sugoestive a manner but the
film jtself was absolutely harmless. True, the old proverb says that good
wine needs no bush. Apparently, according to the experience of the
Cinema Committee, a good film requires a had poster in order to make it
more alluring.

Sir, I shall not detain the Housre further except to mention one thi.l;g
smd that is that when the Select Committee comes to comsider this B
they will bear in mind one or two points referred to this morning. The
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first was the constitution of the Board of Censors about which I see there
is general dissatisfacticn in the larger cities of Bombay, Madras and Cal-
cutta. They consider that superannuated old gentlemen are not in touch
with modern ideas and they want that the Board of Censors should be
more representative by having men interested in education, social reform
and other public activities to he included in them. The second point to
which I should like to draw the attention of the Select Committee is that
more facilities should be given to producers of films than exist at present.
I understand that both in Madras and Bombay there are no decent pro-
Jection boards at all provided, and the unfortunate producer has ccnsider-
able expense in hiring a theatre from one of the cinema exhibitors and he
has to pay the taxi hire of inspeetors and ineur expense before the film is
passed. Third and last, I should also draw the attention of the Select
Committee to the fact thai the industry has now become a nalional in-
dustry. I hear that in Bombay nearly 20,000 men are employed in this
industry and therefore a national Government which this Government is
gradually becoming should feel that it is its duty to make it a national
industry by abolishing the duty on raw films, by having educational films
or patriotic films produced or in any other way that may suggest itself
to the Select Committee. 8ir, 1 support the mection.

Mr. M. Ghiasuddin (Punjab : Landholders) : Sir, I wish to draw
the attention of the House to the faet that no good can come out of this
measure unless a radical change is made in the type of persoms who are
to be appointed as film censors. Iow will anybody feel if a blind man
were made a judge of art, or a deaf person a judge of musie or a
teetotaller were made a wine taster in a hotel ¥ At present the oniy
qualification which is required of a man to be appointed as a film censor
is that he should have ultra-puritanical views and so we see some of the
best pictures being slaughtered beecause the persons so appointed have
no sense of art. I ecan illustrate g point hy quoting what hapnened
very recently in Lahore. A picture called ‘‘ The Private Life of
Henry the Eighth '’ which was exhibited hoth in Ameriea and in England
and to which the crities of hoth countries gave very fine certificates was
censored because they thought it weuld bring hatred and contempt on
the English race here. It was shown in London where it was a greaf
success and I suppose there are a few English people in London. It did
not hurt any of their snsceptibilities ; vet it was thought that this picture
would bring into hatred and contempt the English people over here. On
_the other hand, pictures which show Asiaties as villaine and Englishmen
as heroes and in which Asiaties are depicted in the worst colours are freely
exhibited without any restraint. So T wish to submit that, before this
Bill is passed into law, the Seleet Committee weuld see that provisions
are made to remove these defects.

Mr. Lalchand Navalrai (Sind : Non-Mubammadan Rural) : Sir, I
feel much concerned with this Bill. Having taken some interest in this
matter, I found that there arc some matters which must be attended to by
Government. On account of that I had communications with the Home
Member and I drew his attention to the fact that in this Bill or in some
other Bill provision should be made to checkmate the production of pictures
in India which are quictly photographed here and taken to the
other countries, developed there and exhibited to the detriment of Indian
people. On that point T had some correspondence with the Home Member
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and the House knows that at the last Session in Delhi two instances were
brought before the House to show how aitempts are heing made in that
direction by showing such films in countries outside India. I also sug-
gested some remedy for that purpose but as the Home Member then stated
that he would look into the question we waited to see what he would
actually do in that respect. I hope I have made clear to the House what
I mean. Some people come over here from America and other places and
take incorrect pictures here of things which do not sometimes even exist.
Thus many things manipulated are to the detriment of the Indian people
and the country of India. These people take such photographs round to
America and other places and exhibit them there : this is a thing that
must be stopped with a strong hand, and for that purpose I hope
that some method will be found out by the Government to check it. The
last reply that I got from the Honourable Member showed his sympathy :
it also showed that he had at his heart the question of safeguarding the
interests of India in that direction, but he was not able to find out any
remedy. He asked : ‘‘ How can we prevent it ¥ There are secret ways
of photographing and taking away these films.”’ But I submit that in
this matter if the Government have vision they will certainly find a way
out. It cannot be that a mischief like this cannot be prevented : Govern-
ment have got their own C. I, D. and their inspecting and other staff to
find out whether things are being done illegally or not. At the customs
offices and’ at the ports, inspections are always going on and so much
money is being spent on inspectors’ salaries and other precautions, and
I am sorry to say that I get this reply. However, I do not despair—
I never despair—and I hope the Government will think over this question
and the Select Committee will give attention to this question and arrive
at some method by which this evil could be checked.

Now, coming to the Bill itself, there are two motions before the
House : one is to take the Bill into consideration and the other is to refer
it to a Secleet Committee : and I think the Home Member has been wise in
accepting the motion to refer it to a Select Committee. There is no doubt
that it is not a contentious Bill ; it is also not ohjectionable if the pro-
visions are worked properly. 1 would here submit that the original Cine-
matograph Act has not been worked properly, as was pointed out by
Dr. Deshmukh : it is left in the hands of the District Magistrates, as so
many other things are left in their hands : in many instances European
District Magistrates do not know our customs and manners, our feelings
and our tastes, and they give perinission to show pictures, judging from'
the standard of their own country. I say the Censor Board should be
constituted in such a manner that it should cousist of Indian cxperts
jointly though with European experts, of persons who feel themselves
respomsible to the pecvple and who consult the views of the public and
find out what is good and what is bad.

So far as the throwing out of the Bill is concerned, 1 am sorry I cannot
join hands with my friend, Mr. Sri Prakasa. He has put his case very
well ; but does he know that the Cinematograph Aect exists today and that
this Bill is only supplementary to it, adding one or two sections to it !
If it is suggested that the original Act itself should go off and that there
shonld be no legislation in this matter at all, I for myself would not
agree to it at all. Therefore, to reject this Bill will not achieve the object
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in view. Our destinies and the destinies of the British have been mixed
together and we cannot avoid their joining us in passing legislation for
gafeguarding this country and theirs. In this matter, however, the sense
of morality itself is different, and I cannot agrec with my Honourable
friend, Mr. Abdul Matin Chaudhury, that any picture which js good in
America is good here. In fact, I do not think his own community will
accept what he says here : 1 do not know where he got those ideas from.
Is it Koranic law which tells him that an obscene picture should be
accepted in this country ¢ (Interruption.) My friend is still young and
he will revise his views later on : I know from my experience of him of
80 many years that he is open to correction and is not incorrigible,
(Laughter.) I have secn the world and I ean form my own judgment. ...

Pandit Lakshmi Kanta Maitra (Presidency Division : Non-Muham-
madan Rural) : Are you within the 90 per cent, or within the 10 per cent.

category of Mr. Sri Prakasa ¢

Mr. Lalchand Navalrai: As I say I do not agree with those who

3 Py think that this Bill should be thrown out. I do not also
agree with those who say that what is good for America

or for the British people is good for India. I say we must have a good
body of censors in India. Some people say we must do away with cinemas
altogether : if you can have Congress rule you can certainly do it : but at
present it is no use saying those things. What 1 say and emphatically say
is that precantions must be adopted for proper censorship before the Bill
passes oui of the Select Committee. The Committee should consider all
these views. If no provisions are 1o be made and no precautions taken to
get a better Board of Censors, then it is no use having this legislation. I
think this side of the House is agreed that the censorship now is not
impartial or geod. Now if you want to censor films but you do not want
to eensor posters and advertisements it will be an anomaly. It is said
there is vo such law in England ; true, but even the Royal Cinematograph
Comuission, considering the condition in India, recommended it
for India. I think they have sense enough, in faet they have
more sense than some of us have here. My Honourable friend
opposite asked how to meet the differences of opinion as to the
kind of ©posters and pictures ¥ Are there not dlﬁerences of
opinion in this House ¥ How are such differences got over ! Such differ-
ences of opinion are got over by a majority. Have a useful Board of
Censors, and if by a majority they consider that a certain film or poster i3
harmless, you can pass it, but if it is considered objectionable by the
majority, certainly don’t pass it. Therefore, T say that this is only a
supplementary Bill, and so all necessary precautions and safeguards ahnuld
be tuken to see that the Aect itself is also worked properly. We know in
India how Bills when they hecome an Act are worked, how their provisions
are carricd out in practice. The whole measure is considered very nive
by this House and it becomes an Act, and when it is sent out, how does the
Executive work it ¥ They try to whittle down everything and then tell
you that it is working very well. All I want to say js this. When the
Bill comes out of the Select Committee and again comes before this House
if necessary precautions are not takem or if certain provisions are not
embodied in it as safeguards. T for one would ask the whole House to throw

it out
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~Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittcor : Non-Muhammadan Rural) : Sir, I wish to say a few words in
respect of this Bill. Some of us on this side are sharply divided on this
Bill according to their age. Persons as they grow old find objectionable
matter in everything. I would say, Sir, that this Amending Bill is not
necessary. Instead of making the original Bill more and more useful so
that better films may be produced, and the industry as a whole is
encouraged, every kind of obstacle is sought to be placed in the way of
the further progress of this film industry. Recently, Sir, in an exhibition
which was opened by Sir M. Vishweshwarayya, he explained how this
industry is full of promise for the future and what great potentialities it
has before it. Persons of various professions are engaged in this indus-
try,——artists, play-wrights, photographers and engineers find occupation in
this industry. Again and again resolutions have been passed and repre-
sentations have been made to the Government that raw films brought into
this country might be let off easily without charging a heavy import duty.
Far from taking action in the direction suggested by the publie, unforta-
nately every kind of stringent measure is sought to be adopted with a view to
kill this infant industry. 1 would submit that if the original film itself
cannct be exhibited without its passing through a Board of Censors, there
is no need putting hefore that Board the advertising matter also velating
to that film. Whatever the advertisement may be, a person takes the
trouble of advertising a film only for the purpose of exhibiting that film.
If the filn is likely to be censored, the advertiser will not be foolish enough
to send up posters at a huge cost to advertise his film, and if it is to he
exhibited, there is absolutely nothing objectionable in allowing pictorial
representations thereof to go in advance. Already the film producers are
put to an enormous cost by way of fees for inspection and they have made
various representations to Government from time to time. Under Lhe Aet,
50 per cent, of those who are nominated on the Board of Censors are
officials and the other 50 per cent. are non-officials. Views are changing
evervduy regarding decency, and they are naturally different in different
countries. Recently, an M. L. A. was found to be an obnoxious being, not
a fit person to be admitted to society, because he had not put on western
costnme. We do not know where this will end. A kind of dress that is
usually adopted in one country may be objected to by persons in another
eountry. 1 would, therefore, say that if you select persons of the type
who recently sought to avoid or exelude an Honourable Member of this
House from a club, if such persons are put on the Board of Censors, we
do not know if this industry will be allowed to flourish in this country at
all. We are trying to be too sensitive in this matter.

With regard to sending advertising matter before the Board of
Censors, I would say there is absolutely no need for it. it is not necessary
and it puts the film producers to a very great expense.

Then, Sir, as regards the restrictions. Tn these days, we are trying to
empower the Government with certain powers which can be used adversely
to the interests of this country. ‘‘ Dandi March '’ and similar films which
are oxhibited in other countries are not allowed to be exhibited in this
conntry. This Amending Bill does not restriet the pictorial advertise-
ments to obscene pictures or pictorisl advertisements alone. Anything on
political grounds can be tabooed. You are placing once again too much
power in the hands of the Board of Censors, 50 per cent. of which is
nominated by Government. Anything, however, useful to this country,
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can be tabooed by the Board of Cemsors. I would, therefore, request
Honourable Members of this House to consider whether it is desirable
to place much more power than already exists in the hands of the Eoard
of Censors over whose nomination or appointment this House has
absolutely no control,

Theu, even after a film is produced and exhibited, there is the District
Magistrate or the local Superintendent of Police to throttle it, who says
that even if the film has passed through the fire, even if it has been passed
by the Beurd of Censors, it is objectionable so far as a small place is con-
cerned, as if the morals contained in a picture exhibitsd in a small place
differ from the morals in the presidency headquarters, so that films which
are passed by a Board of Censors as fit for a big place become absolutely
objectivnable to a small place. That is how at any stage a film which is
produced at an enormous cost is likely to be banned. Under these cireum-
stances, I suggest that this is not a measure which should receive support
frows this side of the House. However, as my friend has moved for refer-
ence to a Select Committee, 1 suggest that sufficient precautions should he
taken in the Select Committee, at least with respect to this portion of the
Amending Bill, to see that the Board of Censors consist of some representa-
tives who will be free from bias or who would not be absolutely under the
thumb of the Government,

Further, Sir, I would say that it is just and proper that film pro-
ducers should have adequate representation on such Board of C(ensors.
No doubt, this would mean a modification of the original Bill itself, Lut
at least with respect to this portion,—the preamble not having been modi-
fied,—at the Select Committee stage necessary amendments should be made
80 that suitable provisions may be incorporated in the Bill in order 1o give
proper representation to the film producers as also to the non-offieial publie
un the Beard to ensure that proper films are not unnecessarily tabooed.

Then, as regards the difficulty which my friend, Mr. Lalchand Navalrai,
raised, that films produced in this country are taken surreptitiously to
other countries where we are made a laughing stock, he was at pains to
find out a remedy, and it appears that in spite of repeated representations
the Government also expressed its inability to remedy this evil. 1 would
suggest that there ought to be an International convention that unless a
film is certified in the place of its origin, it ought not to be allowed to he
exhibitcd in another eountry. Such a convention is not hard to get, because
if other countries do not accept that convention, it is easy for us to exhibit
in our country films depicting damaging things about those countries,
Therefore all countries should be interested in bringing about that conven-
tion if it is possible. Of course, this may be a matter foreign to the seope
of the prcsent Bill and of the Select Committee, but I would suggest that
the Honcurable the Mover might bring the Bill in a modified form so that
it may (o more justice to the industry and the public at large. You will
not prevent books, you may prevent these films and advertisements. I was
really surprised when I went through the posters collected and kept in the
Library. 1 did not find much of objectionable material therein, and I
wonder how they should take objection to this when we find exhibited in
every railway station nude pictures in journals of the nude society and
sun bathing journals containing pictures of nude sun bathers. I do
not know if the Government or the Honourable Member have ever seen those
pictures. Here at least there is an attempt to cover up the coverahle
portions, but in those pictures there is absolutely no attempt to do so.
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We are unfortunately in a position in this country where we have not got
the means to cover both the waist and the upper portion of the body, and
a sun bauth is absolutely unnecessary in those circumstances. I find that
there is no censorship in the case of the nude cult and sun bathing
socioties. You do not prohibit that, and still you try to prohibit this
branch of industry in this country when it has not yet been able to raise
its head. 1t is full of promise and, therefore, let us not be too carefnl and
meticulous about this and kill the industry even in its infaney. I just want
to say one word more. My Honourable friend, Mr. Sri Prakasa, being
quite young 1 thought that he would feel like a young man. But he seems
to be a puritan from his birth, He, incidentally, said that 90 per cent. of
our people do not know what it is to kiss. I hope that he confines his
objection to kissing in public. (Laughter.)

The Homnourable 8ir Henry Craik : Most of the speeches delivered
by objectors to this Bill have dealt with the censoring, not of posters, but
of films, and that s & subject with which the Bill does not deal in any
way whatever. The Bill is wholly confined to a proposal that pictorial
posters should be pre-censored. One or two objections have been taken
on the ground that the Bill would prove 'a serious obstacle to the film
producing or film exhibiting industry, and the Honourable gentleman
opposite said that if the films themselves have to be censored, what is the
point in cepsoring the advertisements which are merely a part of the
film. That is not, strictly speaking, accurate. Advertisements very often
represent scenes that are not actually in the films themselves. 1 imagine
that most of the particularly objectionable advertisements are of that
description. Further, it was said that the Bill would put additional
expense on the industry. But there is no proposal that any additional
fee should be charged in the censoring of advertisements. Tt ix merely
proposed that the advertisements should be shown to the Board of Censors
at the same time ag the films to whieh they refer. Honestly I do not think
that it would really involve any additional expense or hindrance to the
development of the trade. However, that is a matter that ean and will
certainly bc gone into if the Select Committee is appointed.

My Honourable friend, Mr. Lalchand Navalrai, introduced quite a
different subject when he referred to the correspondence which he recently
had with myself about films manufactured in India. He asked e, so
far as I recollect the correspondence,—I have not seen it recently—he
asked me whether there was not some way in which films mannfactured
in Tudia eould be censored before they were taken out of the country.
But I ara afraid ihat is not practicable because a staff of photographers
come out here and tuke photographs, but they do not develop them in
this country and it is impossible to show them to the censor or to any one
else, even if we were nware, as we cannot always be, where they were being
made and when they were being taken out of the country.

Mr. Lalchand Navalrai : The Honourable Member will excuse me if
I interrupt him. My point was whether the Government could not have
means to find out when the productions are secretly made and taken ont
of the couniry. My corrrespondence will show that.

The Honourable Bir Henry Oraik : I am sorry I cannot hear the
Honourable Member. T will be glad to discuss this subject with him and
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to show him what the practical difficulties in the way of his suggestion
are.

Mr. Lalchand Navalrai : My Honourable friend said that when they
are secretly made and taken out they could not be censored. My point
was, and I have e¢xplained it today in my speech, that those pictures are
secretly made and taken out of India, and some method should be devised
to see that this does not happen.

The Honourable 8ir Henry Oraik : I had better have a discussion
with the Tlonoursble Member outside the House ; if he can make any prac-
ticable suggestion I will only be too glad to consider it. But it is very
diffieult to discuss it on the floor of this House by way of question and
answer, and after all, it has nothing whatever to do with the Bill now
under consideration.

I think I am right in saying that on the whole the House is sympa-
thetie to the object of this Bill, and I trust that it will agree that it should
be further considered either by Select Committee or by a Committeo
of the whole House, I do not really mind which. I do not think that the
views expressed by the Honourable Member from Benares, which seemed
to be of a very pessimistic nature, really reflect any large body of opinion
either in thiy ITouse or in the country. The Honourable Member dislikes
films altogether. Ie dislikes cinema houses, he dislikes kissing, he dis-
likes Government, he dislikes me. ... (Laughter.)

Mr. Lalochand Navalrai : He is opposed to kissing in publie, and uot
in bed.

The Honourable Sir Henry Oraik : He dislikes nearly everything.
When the Honourable Member was speaking, to me he seemed to have
the outlook of a gouty, pessimistic old gentleman of 85, and I suggest that
he should try to model his outlook on life slightly more closely on the
lines of the bright young gentleman sitting straight in front of him.
(Laughter.)

Mr. President (The Honourable Sir Abdur Rahim) : Before the
amendment is put, the Chair would mention to the House that the Mover
of the amendment wants to add the name of Babu Baijnath Bujuria to
the personnel of the Select Committee. The question is :

¢ That the name of Babu Baijnath Bajoria be added to the Select Committee.’”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim) : The ques-
tion is :

¢ That the Bill be referred to a Boleet Committee, consisting of Dr. G. V.
Deshmukh, Beth Govind Das, Mr. Samuel Asron, Mr, Amarendra Nath Chattopadhyaya,
Mr, Muhammad Nauman, Mr. H. A. Sathar H. Essak Bait, Bir Ghulam Hussain
Hidayatallah, Bir Abdul Halim Ghugnavi, Mr. J. Ramany Beott, Mr. Pradyumna
Prashad Singh, the Honournble the Home Member, Rao Bahadur M. C. Rajuh,
Mr. A. 8., Hands, Babu Baijnath Bajoria, and the Mover, and that the number of
Members whose presence shall be mecessary to constitute a meeting of the Committer
shall be six.’’

The motion was acdopted.
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8ir Girjs Shankar Bajpai (Secretary, Department of Education,
Health and Lands) : Sir, I beg to move :

‘‘ That the Bill further to amend the Aligarh Muslim University Act, 1920,

1’t'im' a certain purpose, as passed by the Council of State, be taken into considera-
on.”’

This is a very simnple measure, Sir, and I hope that it will prove to be
non-controversial. Towards the end of April, 1934, the Court of the
Aligarh Muslim University decided to recommend to the Governor General
in Council through the Board of Visitors that the Aligarh Muslim Uni-
versity Act should be amended so as to abolish the post of I’ro-Vice-
Chaneellor. They made that recommendation in pursuance of a recom-
mendation of a retrenchment committee which had been appointed earlier
suggesting that the post of Pro-Viee-Chanecellor be abolished as a nieasure
of economy. The Board of Visitors, Sir, forwarded the recommendation
of the Court to the Governor General in Council but with a wmodification
that, instead of sbolishing the post, the power shall be left to the Cuurt
either to keep the appointment or to abolish the appointment. Their point
of view, and that i also the point of view of the Government of India, is
that in the ease of a growing institution like the Aligarh Muslim Univer-
gity it is impossible to anticipate when circumstances may arise when the
appointment of a Pro-Vice-Chancellor may be necessary. After all there
is the sister university of Benares. The Aect which constituted that Uni-
versity made the appointment of Pro-Vice-Chancellor there obligatory and
from all that 1 have heard from the Viee-Chancellor and from others the
business of the University has been so pressing and the functions of the
Vice-Chaneellor especially in an ambassadorial capacity have been so
varied that they have persistently felt the need of keeping the post of
Pro-Vice-Chaneellor filled. What we felt was that rather than adopt the
restrictive recommendation of the Conrt, because it would be a restrictive
recommendation if the Court were deprived of the liberty to fill the post of
Pro-Vice-Chaneellor later on if necessary, we should so amend the Act
as to leave the Court free to appoint a Pro-Viee-Chancellor when cir-
cumstances required it and to abolish that when cireumstances recom-
mended that partienlar eourse. That is the amendment which was made
by the Bill as passed by the Council of State and that is the amendment,
fir, to which we now seek the support of this House. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

‘* That the Bill further to amend the Aligarh Muslim University Act, 1920,
for a certain purpose, as passed by the Council of Btate, be taken into considera-
tion.”’

There is an amendment of which notice has been given.

Maulana Bhaukat Ali (Cities of the United Provinces : Muham-
madan Urban) : 1 beg to propose an amendment to the Bill.

Mr. President (The Honourable Sir Abdur Rehim) : Thal is to the
second clause,

Maulana Bhaukat Ali : My amendment would read thus....

Mr, President (The Honourable Sir Abdur Rahim) : Clause 2 is not
vet before the IMouse.

( 254 )
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Mr. Muhammad Yamin Khan (Agra Divigion: Muhammadan
Rural) : We have received no notioe,

’ Mr Preqidant (The Honourable Sir Abdur Rahim) : The amendment
of which notice has been given by Maulana Shaukat Ali is only relating
to clause 2. That is not before the House. This is the motion for eon-
sideration.

Mr. Muhammad Yamin Khan : We have received no copy of the
amendment. ,

Mr. President (The IHonourable Sir Abdur Rahim) : That will be
dealt with when the time cowes.

The question is :

‘* That the Bill further to amend the Aligarh Muslim University Aet, 1920,
f_or 2 certain purpose, as passed by the Council of Btate, be taken into considera-
ion."’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim) : The question is:

‘¢ That clause 2 stand part of the Bill.”’

Notice of an amendment has been given by Maulana Shaukat Ali.

8ir Muhammad Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : 1 rise to a point of order. Is this amendment in order

according to Order 46, sub-section (1) ! Notice has not been given
within the prescribed time, and, therefore, it cannot be moved.

Mr. Prerident (The Honourable Sir Abdur Rahim) : Does the
Honourable Member wunt to move his amendment ?

Maulana 8haukat Ali : Yes, my amendment would read thus :

‘‘ In clause 2 of the Bill, for the proposcd section 41, the following be substituted :
‘ The office of the Pro-Vice-Chancellor shall be abolished *.”’ ‘

This was the recommendation made by the Court of the University.

8ir Muhammad Yakub : May I raise the point of order at this stuge?
My submission is that under Order 46, sub-section (1) notice ought to have
been given two days carlier, and, as that rule has not been compliod with,
the amendment eannol be taken up at this moment,

Mr. President (T'he Honourable Sir Abdur Rahim) : Whoen was the
notice given !

Maulana Shaunkat Ali : I admit that T gave notice of this motion
only a few hours ago. I am very sorry for this mistake, because T am a
new Member and I have been busy arranging about my accommodation
and other things. Tf you allow my amendment, it will be more acceptlable
to the Muslim ecommunity. You, Sir, can use your power in my favour,
Government can vee their power to help me. But if that power cannot
be used, then I accept the position.

Mr. President (The Honourable Sir Abdur Rahiw; : The Chair
would rule this amendment out of order. Objection has been faken that
notice was not given in time, and no justification has been made out for
not giving the notice in time.

The question is :

‘¢ That clause 2 stand part of the Bill.”’

Maulana Shaukat Ali : Then I want to oppose this Bill. I have my
reasons for opposing it. If my amendment could have been accepted, I

L16SLAD a
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am sure that it would have been in the best interests, not only of the Gov-
erument, but also of the Muslim community and of Ahgarh

8ir Girja Shankar Bajpai : I should like to suggest to my Honour-
able friend that his opposition would be more appropriate at the stage
when I move that the Bill be passed, and not at this stage.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
would like to hear what the Honourable Member has got to say.

Maulans SBhaukat Ali : Sir, I see it is very easy to try to thwart an
honest motion. I want to put up a straightforward and honest fight. If
every obstacle,~-legal or otherwise, that is put in front of me, all [ can
say today is that I will be able to meet it when I make a careful study
of the rules and regulations of this House. Today, however, on this
matter, I must ask the indulgence of the House to give me a patient
hearing. 1 am an Aligarh boy. (Laughter.) (A4 Voice : ** Boy 1'")
Yes, I am an Aligurh boy, and am proud of it. 1 am very much younger
at heart than the youngest man in this llouse. I know Aligarh well ;
I have worked for it ; and even my worst enemy cannot say that many
more people love Aligarh better than myself or better than my late
brother did to the collection of funds for the Muslim University. 1
devoted myself, and I gave up Government service and took part in
making its constitution. We took our full share and we took the greatest
interest always in every aspect of life of the Aligarh University. Now, I
want to tell you, Sir, and through you, the House, that the reason on
account of which feelings were strained between the Government amd the
Muslim people, so much so that men like me and others became rebels ana
outlaws, was on account of Government’s constant interference in the
internal affairs of Aligarh dearly loved by all. It has always heen our
plea that we Muslims were entirely responsible for the working of the
constitution. The greai founder from the very-beginning laid stress on
the point that nobody should be a Trustee except'a Muslim. On account
of our feelings of resentment against the Government interfercnee, wc
becaine rebels and outlaws. We, Muslims, know how to look after our
own interests and resent others interfering in matters concerning our-
selves. We have got enough capable men in our University Court, and
we are perfectly alive to the best interests of the University,.. ..

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
has heard the IMonovrable Member’s preliminary remarks, and it thinks
the Honourable Member must now address himself to the clause.

Maulana Shaukat Ali: I want to show why the University Court
unanimously recommended to the Government.....

8ir Muhammad Yakub : Not unanimously, by a majority of two or
three.

Maulana 8havkat Ali : ] am talking of April, 1934.

8ir Muhammad Yakub : Then also.

Maulana Bhaukat Al : The Vice-Chancellor, Sir Ross Maswood,
realising the position, proposed and the Court accepted it, that the post
of the Pro-Vice-Chanecellor should be abolished. And the Pro-Vice-
Chancellor himself, who was an English gentleman and for whom we
have the greatest respect, said with émphasig that this post was not really
needed ; that it has caused and will canse friction and differences and
intrigues. When you have got a whole-time Vice-Chancellor,—there was
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1o need for the post of the Pro-Vice-Chancellor carrying nearly Rs. 4,000 a
month. Everybody connected with the University work accepted it. The
Academic Council, consisting of responsible members of the staff, unani-
inously accepted it, and the gentleman coneerned himself, Mr. Ransbotham,
in the interests of truth, efficiency and smooth-working, said that the
post was not needed and should be abolished. Then came a communica-
tion after April, 1934, to the Government of India, giving the considered
decision of all these people who were intimately counnected with
the University. . No answer was given nor any notice taken of this
recommendation. There were reminders sent also but to no effect and
I would very mueh like the Honourable Member in charge to lay on the
table of the House all the correspondence that passed after the University
had -asked for the amendment of the Muslim University Bill, so that the
House may be able to judge and formm an opinion whether the recom-
mendation of the unanimous Court was right or wrong or whether the
Government Department concernod had treated them with due respect.
Sir, all I want is that there should be no corruption, there should be no
jobbery in our University organization. I know there had been corrup-
tion, there had been jobbery which we wanted to stop.

Here 1 have got a report in my hand which very few gentlemen in
this House have seen. There was a Vice-Chancellor, of the type of
Sahabzada Aftab Ahmed Khan,—a man who had devoted all his life to
the cause of Aligarh, and then there wus a Pro-Vice-Chanocellor, the
quarrels started between the Pro-Viee-Chancellor and the Vice-Chancelior,
which ruined the work of our University. There was indiseipline, and
every rule and reputation of the University was broken to further party
polities, so much so that there were complaints and scandalous quarrels all
round and it was openly said that money was wasted and salaries increased,
in favour of partisans, while others got into trouble because they could not
belong to a certain party and because the Pro-Vice-Chancellor thought
that he should eontrol and have power and they fought and the University
suffered. Sahabzada Aftab Ahmad Khan, the Vice-Chancellor, is dead,
but Dr. Ziauddin Ahmad, the then Pro-Vice-Chancellor, is here and he
will bear me out that there was constant friction and open quarrels.
This scandalous condition got so bad that the Government offieials com-
plained. After consultation between Rector Lord Irwin and Her
Highness the Begum of Bhopal, the Chancellor, an impartial commission
was appointcd. There were no Congress people on it nor Muslim
Nationalists were on it. The Commission had as President Sir Ibrahim
Rahimtoola. 1fe was formerly an Executive Councillor of the Bombay
Government. Later on he became the President of the Legislative Coun-
cil of Bombay, and still later he occupied the Chair that you, Sir, now
occupy, and on that Commission were Sir Philip Hartog, the educational
expert, and also Sir George Anderson, now Educational Commissioner
with the Government of India—men responsible.

Mr. Pregident (The Honourable Sir Abdur Rahim) : low is that
relevant to this clause ?

Maulana Bhaukat Al : Becauss I want to tell you that the (‘om-
missioners had to look in the quarrels between the Pro-Viee-Chanccllor and
the Viee-Chancellor. 8ir, there is a Persian proverb :

' ““ Deh Darwesh der galimey ba khwapand,
‘Do Puadshah dev aglimey na gunjond.’’
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That is ‘‘ ten Faqirs can sleep under one blanket but two Sultans
cannot be accommodated in a big Empire.”’ Sir, I want to warn my
Honourable friend of the danger and that we want to close the door for
corruption. Any partisan can come forward with canvassed votes to
have someone of his party as Pro-Vice-Chancellor to pull down the Vice-
Chancellor. I hope, Dr. Ziauddin will have no objection to it because
he will have no rival to interfere with his work ; he alone would be
responsible for the good work or the bad work, that had been done. 'There
would be no constant friction and I want to shut the door to all intrigue,—
and this impartial and powerful commission’s report supports me in every-
thing I have said. I do not want to read it all out, there is no time for it,
but I do say that the Bill should be dropped now, and later on, say in the
next Delhi Session it may be taken up, after consulting the Muslim publie.
This i3 my position. The recommendation of the Commission was that
Dr. Ziauddin Ahmad should be made to retire and give up his Aligarh
connection. He left Aligarh and after seven years he is hrought back
again by means of a miserable intrigue started in Delhi. I want to tell
the Government in clear terms, as far as Aligarh is concerned, it is very
‘clear to me. This Muslim University is very important, and is our future
hope, I do not want that the Government of India should interfere and
be connected with any underhand intrigue to rob it of its independent
character.

Mr. Muhammad Yamin Khan : Sir, it is a matter of good fortune
that I am present in this House today when this Bill comes here after
my having seen this Bill through in the Council of State. (Hear, hear.)
Sir, I am one of the few members of the Court of the Muslim University
who are the Members of this House also. I am mot going to traverse all
the ground which has been covered by my friend, Maulana Shaukat Ali.
I do not want to say what were the causes which made him a rebel or an
outlaw or how he came over to the other side, as he himself has expressed
his feelings. The question for me is what is the opinion of the Court of
the Muslim University and how far has Government acted according to
the wishes of that Court.

The Court considered this matter in April, 1934, when Sir Syed Ross
Masood was the Vice-Chancellor and at that time there were certain per-
suasions made by him and there was something in the minds of the members
of the Court which led them hurriedly to accept the recommendation
that the post of the Pro-Vice-Chancellor be abolished. But when this
proposition came again before the Court on November 25th, 1934, the
members of the Court, who were not present in the meeting of April, 1934,
and who now became aware of the previous decision, challenged that deci-
sion and they came in full strength in November, 1934, to reconsider that
decision. At that time the decision of sticking to the former resolution
of the Court was decided by 42 votes against 38. This was a very close
division and, as the Honourable Members of this House are aware, this
agitated the whole Muslim public in India. Members of the Court came
from all parts of India, such a8 Hyderabad, Madras, Peshawu:, Assan and
other far distant places in f.he country simply to give expression to their
views. The members voted in favour of the old decision simply because
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some of them did not like to go back on their former decision. I was
present throughout and I know that the opinion was closely divided. The
chief thing that prevailed in the mind of the people who had voted on the
side of 42 was this that as they had taken a decision only a few months
back, they did not like to change it. There was other side also and
members who were absent in the first meeting thought that they muat
hold that that decision was wrong and they must revise it. Besides, on
the side of 38 votes there were people who had been subscribing greatly
towards the funds of the Muslim University. Therefore, although they
were in the minority by four votes only, their views certainly carried
great weight. This opinion was forwarded to the Government of India
and I think the Government of India could not find a better solution than
to say that they left the matter entirely to the Court. 8ir, up to this
time it has been obligatory under the Act to have a Pro-Vice-Chancellor,
That post must be filled and must continue. When the decision eame up,
however, by a slight majority, it was the duty of the Government of India
to leave it aside and to give an option to the future Courts not to be
bound by a slizht majority but to revise it whenever they thought ft.
Therefore the Government of India gave this power to the Court of the
Muslim University by providing that in future the Court may fill up the
post of the Pro-Vice-Chancellor or not as it thought fit. - I think this is
the best solution which the Government of India could come to and it was.
unanimously accepted by the Council of State. I hope that under the
circumstances this House will not go beyond this because if the views of
Maulana Shaukat Ali are accepted, they would be having the views of one
party only which voted once in the strength of 42. But if the House
accepts the proposal as contained in the Bill, then it will be giving an
option to the members of the Court to have the Pro-Viee-Chancellor or
not to have the Pro-Vice-Chancellor as they deem fit in the future. If
we get a Viee-Chancellor who can run this show properly, we will cer-
tainly not require a Pro-Vice-Chancellor. But if we find ourselves in
séme difficulty in future when we have to keep a Vice-Chancellor whao
eannot perform the duties of the Pro-Vice-Chancellor as detailed in the
Muslim University Act, then certainly the Court must have an option to
appoint a Pro-Vice-Chancellor also and that is the only thing on which
‘we, the members of the Court, would like to have the vote of this House,
We will ask the House to vote simply giving an option to the future
Courts of the Muslim University and not be led by the washing of the
dirty linen which the Maulana has done in this House.

_ Maulana Bhaukat Ali : T object to the wuse of that expression.
Where can I get redress for this party intrigue ! I say abolish the post
of the Pro-Vice-Chancellor.

Mr. Mubhammed Yamin Khan : I know, 8ir, that my friend, Msaulana
Shaukat Ali, has got & very excitable temper and 1 never meant any
offence to him. What I meant to say was that the House should not be
led by anything of a controversial nature but be guided only by the desire
of the Muslim community as a whole.

Bir @irja Shankar Bajpai: Sir, my Honourable friend, the Maulana,
spoke with great feeling, and I have no doubt those feelings have been
deeply stirred, but I shall be forgiven if I do not go.into much of what he
said for the very simple reason that I submit and I submit that without
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any idea of giving him offence that much of what he said really is not
reljt:va.nt to t.ge“;%sidemtion of this clause at all. He said a great deal
about the Rahimatulla Committee. The only point with which I am
eoncerned here and with which the House is concerned today is whether
the Rahimatulla Committee had anything to say on the subject of the
abolition of the post of the Pro-Vice-Chancellor. The Rahimatulla Com-
mittee is silent on that point. Then, Sir, my Honourable friend went
on to say that there was a great deal of effort made by the Government
to interfere with the affairs of the University and he challenged me to
produce the correspondence that passed between us and the University
or rather the Vice-Chancellor on the subject of this particular amendment,
because he suspected that, if that correspondence were produced, signs of
this interference would be forthcoming. Now, Sir, as a matter of conven-
tion, we do not ordinarily place correspondence that passes between us
and other autonomous bodies on the table of the House, but I am quite
prepared to show my Honourable friend, the Maulana, the correspondence
that has passed.....

Maulana Bhaukat Ali : May I interrupt the Homourable Member
and say whether he is preparecd to give me permission to expose the
intrigue... ..

8ir Girja Shankar Bajpai : I do not give way. 1 am merely con-
cerned with the point which he made and I say that I am prepared to
show to the Maulana himself the correspondence that passed between us
and the University on the subject of this amendment and he will, I am
sure, be satisfied, being a fair-minded man, that there was absolutely no
question of interference or intrigue in regard to that matter. '

Now, Sir, my Honourable friend might say that the amendment which
we are undertaking now will give the Government directly or indirectly
authority to interfere with the Court. May I draw your attention to sub-
section (1) of section 20 of the Aligarh Muslim University Actt Sub-
gection (1) of section 20 says : .

‘' The Pro-Vice-Chancellor shall be appointed by the Court.”

We are leaving to the Court the option to appoint the Pro-Vice-
Chancellor if they wish to. We are equally leaving it to the Court not
to appoint a Pro-Vice-Chancellor if they do not want to. I would further
point out that, unlike the appointment of the Vice-Chancellor, the approval
of the Governor General in Council is not necessary to the appointment
of a Pro-Vice-Chancellor, so that this matter is entirely within the juris-
diction of the Court, and has neither directly nor indirectly anything to
do with the jurisdiction of the Governor General in Council over the
University. That, Sir, disposes of the point which he made in regard to
interference by the Governor General in Council. Then he did make a
great point of the decision taken by the Court in April, 1934, and he sought
to minimise the decisions of the Court taken in November, 1934. May I
draw your attention to.the fact that what the Court was considering in
April, 1934, was not so much the merits of option versus obligation to
appaint a Pro-Viee-Chancellor. What it. was i,nguenegd by was the recom-
meridation of the Retrenchment Committee to abolish the post of Pro-
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Vice-Chancellor as a measure of economy. The amendment that we are
proposing does not in any way fetter the discretionary power of the Court
to abolish the post of Pro-Viece-Chancellor whenever they wish to. There
is one further point with regard to the meeting of the Court in November,
1934. That meeting was not considering the question whether the power
shall be optional or not. The resolution upon which the Court divided
was this. I have got the terms of the resolution before me :

‘“1 beg to propose that the post of Pro-Vieo-Chanéellor should not be abolished
and steps should be taken to appoint a Pro-Vice-Chancellor as soon as possible.’’
That, Sir, was what the Court divided upon and not the question whether
the Governor General in Council would be acting rightly in leaving discre-
tion to the Court instead of statutorily abolishing the post of Pro-Vice-
Chancellor.

Maulana 8haukat Ali : Who proposed this resolution ?

8ir Girja Shankar Bajpai: It was proposed by Klhwaja Nizamud-
din.

Maulana Shaukat Ali ;: There you are. That makos all the differ-
ence.

8ir Qirja Shankar Bajpai : That was the deeision taken by the
Court. T think, Sir, that 1s all T have got to say in answer to the large
number of charges made of an attempt on the part of the Government to
interfere with the discretion of the Court. I submit that this particular
amendment instead of restricting the power of the Court actually enlarges
the power of the Court and is in the best interests of the University.

. Mr. President (The Honourable Sir Abdur Rahim) : The question
is

‘* That clause 2 stand part of the Bill.”’

The motion was adopted.

Clause 2 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

*‘ That clanse 1 stand part of the Bill.”’

The motion was adopted.

Clause 1 was added io the Bill,

Mr. President (The Honourable Sir Abdur Rahim) : The question

‘‘ That the Title and the Preamble stand part of the Bill.’’

The motion was adopted.

The Title and the Preamble were added to the Bill.

8ir Girja Bhankar Bajpai : Sir, | beg to move :

““ That the Bill, 2s passed by the Council of Btate, be passed.’’

©  Mr. President (The Honourable Sir Abdur Rahim) : The question

o
" ¢ That the Bill, as passed by the Council of Btate, be passed.’’

. Bir Muhammad Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : Mr. President, I have also the honour of being an old bey
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of Aligarh. I have also been a member of the Board of Trustees of the
M. A. O. College, Aligarh, since 1913. 1 am also one of the foundation
members of the Aligarh Muslim University. I was also a member of the
Committee which drafted the constitution of the Muslim University, I am
also one of those lovers of my dear alma mater who ran away from Morad-
abad to Aligarh in 1920 when a horde of rebels went to Aligarh to destroy
our mother University and wanted also to set fire to the buildings that
were in existence. Therefore, 1 can claim as much love for my alma mater
as anybody else in this House. Sir, I am very sorry, extremely sorry
indeed, that a little heat has been introduced in this purely non-contro-
versial Bill. Tt is not right to say that a particular gentleman alone has
the right to speak in the name of Muslims.....

Maulana S8haukat Ali : As if a Knight has the right to speak in the
name of the Mussalmans even when he does not know the subject and even
when he has done no service for the community.

8ir Muhammad Yakub : T do not wish to wash dirty linen in the
publie.

Maulana Bhaukat Ali : They ought to be washed in the public if
they are dirty and deserved to be cleaned.

8ir Muhammad Yakub : I am afraid that Mr. Shaukat Ali has pro-
voked me and probably I will have to say something now before the House
about this affair.

Maulana Shaukat Ali : Do so with pleasure.

Mr, President (The Honourable Sir Abdur Rahim) : The llonour-
able Member should not enter into personalities.

Sir Muhammad Yakub : Very well, Sir, T will act according to the
Persian proverb :

‘‘ Jowab Johelén Bashad Khamoshes.'’
‘¢ Silence is the proper answer to a rustie.’’

I will not produce any more heat, but I will briefly show whether the
amendment that is intended to be introduced in the Bill is for the benefit
of the institution or not. As has been pointed out, the idea of abolishing
the post of Pro-Vice-Chancellor was mooted on account of financial
stringency. We borrowed the services of a Pro-Viece-Chancellor from the
Government and we were paying him about Rs. 3,500 a month, on acecount
of pension rights and all those things. Then, Sir, we had a Registrar
whose services also were borrowed from another University and we were
paying him about Rse. 1,200 or Rs. 1,400 a month. Then we had to pay
about Ras. 2,000 a month as honorarium to our Vice-Chancellor. This was
a burden of about Rs. 7,000 a month on the exchequers of our University.
I also happen to be a Member of the Finance Committee of the Muslim
University and we found that some retrenchment was extremely necessary
in order to make the budget balance. We had deficit budgets for over
two years and therefore a Retrenchment Committee was appointed. No
doubt that Retrenchment Committee recommended that, as a measure of
retrenchment, the post of Pro-Vice-Chancellor should be &bolished. '“Now,
Sir, what I want to lay stress upon is the fact that tthe abolition of the
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post of Pro-Vice-Chancellor was recommended as a measure of retrench-
ment and not because the post was not needed. Sir, we know that the case
of denominational Universities is quite different from that of Government
Universities. The Vice-Chancellor of a Government University has nothing
to do with the public outside. Ile ecan work @s the Principal of the
Colleges. While the Vice-Chancellor of a denominational University
etands on quite a different footing. On one side, he has to deal with the
public outside, send deputations, collect money, raise subscriptions and
do a lot of thmgs On the other hand he has to manage a very big
educational institution. Now, Sir, in India there are only two denomi-
national Universities.:

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.
It being four of the Clock, the motion for adjournment will be taken up
now.

MOTION FOR ADJOURNMENT.,

Drsrarce oF Tkoors FRom BririsE INDIA To ADDIs ABBABA (ABYSSINIA).

Pandit Nilakantha Das (Orissa Division : Non-Muhammadan) :
4T Sir, I move that the Ilouse do now adjourn. My motion
o is in connection with the sending out of troops from
British India to Abyssinia. 'I'his morning, fortunately, my friend and
colleugue, Mr, Satyamurti, asked some short notice questions on the sub-
ject, and, by now, we know that the Indian Government, in their anxiety,
it appears, to prntvct the Indian nationals in Abyssinia, asked the British
Government to do their duty by sending some troops to Abyssinia. And,
as troops were hetter available in India and it was to protect the Indian
nationals, Indian troops were sent, ITis Majesty’s Government agreeing to
pay for them. There can be no objection so far as it goes. It is our duty
to protect Indian nationals, and, as it is also the duty of the Empire,
they will pay for it. But the objeat of my motion today is quite different.
My objection is based on our experience that our troops have in the past
been freguently sent out to foreign lands. Very often they were, first of
all, sent out from this land under some pretext or other, either to protect
our own financial interests, or to guard our fiscal policy or sell our opium,
and things like that. Now, undoubtedly, it appears that a war is immi-
nent, it is on the horizon. If Abyssinia can be made somehow to come
to her knees, there may not be war. That is the only chance. The high-
sounding League of Nations, we know what it is,.....

Mr. J. Q. Acheson (Foreign Becretary) : Sir, on a point of order,
the Honourable Member appears to me to be referring to a matter affect-
ing the relations of His Majesty’s Government with foreign powers.

Mr. President (The Honourable SBir Abdur Rahim) : The Chair
would warn Honourabhle Members that in this diseussion no matter should
be hrought in which is likely to affect the foreign relations of the Govern-

ment.

Pandit Nilakantha Das : I should like to clear this position that
our troops should in no way be utilised for purposes other than protecting
the mterests of Indian natlonals
H&hln:nl B8baukat Al (Gltles of the United, Provmees : Muham-
medin Urban) : And not for Abyssinia ¢
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Pandit Nilakantha Das : No. And when Abyssinia is going to be
the theatre of war most probably very soon, contingencies may arise when
our troops may be compelled to join this side or that. In that case, what
I press today is that, before any .such steps are taken, this House should

be consulted, and all the cards should be put on the table. We shall be
the judge.....

Major Nawab Ahmad Nawaz Khan (Nominated Non-Official) : {f
the House is not sitting, what then ¢

Pandit Nilakantha Das : There will be a special and emergent
meeting, for it is not such an affair where things should be done hehind
our back. In faet, my Resolution was that Indian opinion was not con-
sulted, and 1 press that Indian opinion should be consulted ; for it is
quite likely that Imperial interests may demand that our troops should be
utilised in some way, and. as it is quite evident, we may require it in some
other ways. In spite of all our European dresses and dinners and other
paraphernalia, all the words and phrases of the European constitution
sticking all around us like peaencks' feathers, we are what we are. We

are among the black and brown races, and we have heard what Mussolini
said the other day.....

Mr. J. Q. Acheson : Sir, I again rise to a point of order.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-

able Member ought to refrain from making any comments on foreign
powers,

Pandit Nilakantha Das : I am not intruding upon the foreign rela-
tiona of the Government of India or His Majesty’s Government. What I
mean to say is this. Our sympathies naturally go towards Abyssinia, and
it may be that when Italy is to be fought by people who are in charge of
our troops.....

The Honourable 8ir Nripendra Bircar (Leader of the House) : Sir,
I rise on a point of order. 'This matter was very elahorately discussed
as to what s permissible, when a similar question was raised about sending
troops to Cthina, and T would draw your attention to the ruling which was
given then. You will find it on pages 11 and 12 of the Collection of
Rulings. Mr. S. Srinivasa Iyengar sought to move the adjournment of
the Flouse in order to discuss the question whether the Government of
India were entitled to, or should send Indian troops to, China without
consulting the Indian Legislature, whereupon objection was taken by
Government that the motion could not be discussed without referring to
questions of foreign policy, and, therefore, was out of order. The Presi-
dent’s ruling was this :

‘¢ The Honourable the Home Member does mnot question that the motion now
before the House raises a definite matter or a matter of urgent public importance.
I take it, therefore, that the subject matter of the motion is a geﬂniu matter of
urgent pubMe importance. The main ground on which he objects to this motion is
that it relates to a matter affecting the relations of the British Government with
the Chinese Government. This Assembly is certainly not entitled to eritieise or
disenss the foreign poliey of the British Government or of the Government of India,
snd any motion which direetly or indirectly raises any discussion of that foreign
policy would certainly be out of order. But the Homourable Member in eharge of
this motion mrl{h:‘ndgahgo that his L:it?s?n murutri;tﬂ' thi:“::iion to a

oW, jmsue, . . . the. Govermment of - B nog e to send
ndian E.oope to China for military operations.withaout .reference to this: Assembly.’!



MOTION FOR ADJOUBNMENT, 25

And, now, I come to the important portion :

‘‘ There is, therefore, no dunger of the Assembly discussiig or criticising the
foreign policy of any Government. T fully appreciate the point of view of the Home
Member that any discussion on the subject-matter of this motion at this stage would
lead to disastrous consequences. But, as I bave already pointed out to this Assembly,
it is mot a question for the Chair to consider. The Chair is bound by the rules and
regulations, and if the motion does not raise any question of foreign policy of the
British Government or of the Government of India and merely ecalls in question the
action of the Government of India in agreeing to send Indian troops without any
reference to this Legislature, I do not see how I ean disallow it.’’

That is the ruling that has been given before, and however much one
may he sympathetic to Abyssinia, the making of such a declaration on the
floor of this House is not permissible on a motion for adjournment.

Mr, President (The Honourable Sir Abdur Rahim) : Cannot the
Honourable Member give his reasons why troops should not be sent out
of India ¢

The Honourable 8ir Nripendra 8ircar : He might as well say tha:
the British Government should fight for Abyssinia and we can then discuss
the whole foreign policy. It is for the President to draw a line, and, I
submit, my friend is dangerously near the line, if he has not already over-
stepped it. '

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member cannot be too careful not to trench upon any question which
nmay affect the foreign relations, because the situation is extremely delicate
as Honourable Members know, and nothing should be said in this House
that wonld complicote matters still further.

Mr. 8. Batyamurti (Madras City : Non-Muhammadan Urban) : We
want {o avoid wars.

Pandit Nilakantha Das : I have been all along quite careful : I
simply put some problematic propositions that some contingency might
arise where.. ...

Mr. President (The Homourable Bir Abdur Rahim) : The Chair
wants to understand what is really the object of this motion : is it to
censure the Government of India for sending troops from British India
to Addis Abbaba ¢ .

Pandit Nilakantha Das : Yes : myv motion is that they have sent
troops without consulting any public opinion in India, and 1 also make
this point.....

Mr. President (The Honourable Sir Abdur Rahim) : Then the
Honourable Member can confine his motion to the right of this H?uﬂe
to be consulted. If he does that, he can perhaps avoid all questions
relating to foreign policy.

Pandit Nilakanths Das : I am simply explaining as to why con-
sultation of the opinion of this House is necessary ; for it may be even
now that our troops may be utilised in foreign theatres of war without
our knowing it for purposes which are not eonducive to Indian interests.
That is my whole point : and T have made this point clear, I believe ; and
1 should like to hear what the Government have to say as to the attitude
of Government in this matter and the purpase for which these troops have
been sent out, and.T should like to make it clear that we would like to be
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assured that, without consulting this House, they should not be used for
purposes of war. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Motion
moved :

‘¢ That the House do now adjourn.”

Mr. G. R. P. Tottenham (Army Secretary) : Sir, I should like to
read to the House the actual terms of the notice of this adjournment
motion, which was given by the Honourable Member opposite—'* to discuss
a definite matter of urgent public importance, namely, the despatch of
troops from DBritish India to Abyssinia thereby putting a burden on
Indian revenues.....

Pandit Nilakantha Das : That is not my motion : that has not been
moved. This is the other motion,

Mr, G. R. F, Tottenham : That is the copy I received.....

Pandit Nilakantha Das: Mine is ‘‘ The despatch of troops from
British India to Addis Abbaba ’’.

Mr, G. R. F. Tottenham : I apologise. After what the Foreign
Secretary said this morning, I think I ean explain the whole position of
Government in a very few sentences. It is perfectly true that over a
year ago, speaking in this House on the Indian Navy Bill, I said that,
with the approval of the Secretary of State for India, 1 was authorised
to announce that ‘‘ it is the intention of the Government to consult the
Indian Legislature, so far as may be possible, whenever any question arises
of lending the Indian Navy to the Admiralty for operations other than in
the defence of India ’’. That undertaking applies by implication equally
to the Indian Army as well as the Indian Navy : that is to say, we are
under an obligation when any question arises of sending troops overseas
for purposes other than the defence of India, to consult the Legislature
beforehand whenever it is possible to do so. On this occasion we have
riot deviated in any way from that undertaking. The facts are simply as
follows. There are in Abyssinia about 1,600 British subjects, of whom
about 1,000 are Indians. There is already in Addis Abbaba a small lega-
tion guard of Indian soldiers, about 10 of them, who are well-known and
popular in Addis Abbuba. We had been asked through the press and by
receiving notice of a number of questions from Honourable Members
opposite what steps Government were taking to protect Indian interests
in Abyssinia. We were alvised that if we were going to take any steps
to protect Indian interests in Abyssinia we must do it at once. That was
in the month of August. In the month of August the Legislative As-
sembly was not sitting. It was therefore impossible for us to consult the
Legislature, We finally decided to send a small body of one hundred men
to reinforce the legation guard at Addis Abbaba and His Majesty’s Gov-
ernment are paying the cost of that reinforeement. I do not think it
can be maintained that the despateh of a force of 100 men means that we
in. India are maintaining an army in excess of Indian requirements, and
that is usually the argument that is brought against us when we send
troops overseas. . The number is extremely small, and if I were to venture
te embark wpon 1hat topie, I do. not think 100 men could make any ditier-
ence in any possible larger war that may supervene. Those are the plain
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facts. I admit it is perfectly open to this House to censure the Govern-
ment on those facts, but I do honestly and most respeetfully put it to them
that by censuring Government for taking this action they would merely
be culling ridicule upon their own heads.

Maulana Shaukat Ali : Sir, I have no quarrel with -the Honourable
Member who has just made the speech on behalf of the Government except
on one matter—that the number of troops he has sent is much too few.
Whatever relations we may have with foreign Governments, I say this
that, if any Indian, even one single Indian’s life is in danger at the hands
of any power, friendly or unfriendly, it is the duty of the whole of the
Indian army to go out and save that man. I do not want to make a
speech : T only want to make an announcement that if the people of
Abyssinia, who are under-dogs, are being treated disgracefully and are
to be trampled down, then it is the duty of India to send out, not one
hundred soldiers, but ten divisions, if necessary ; and if the Government
ask for money, I hope I will be one who will persuade all my friends
and the whole of India to sanction all the money and men needed to
serve this noble country. Ieaving that aside for the moment, I was just
going to say that if Captain Sher Muhammad Khan was the Field Marshal
willing to lead us, then, I, though a broken down athlete limping along,
hardly able to stand and walk, I will be very glad to offer to be a soldier
and work in that army that goes to defend the weak and the oppressed
and fight unjust people out to rob others of liberty, hearth and house.

Sardar Mangal 8ingh (East Punjab : Sikh) : 8ir, T support my
Honourable friend, Maulana Shaukat Ali, that if and when the occasion
arises to help Indian nationals in Abyssinia or to defend poor Abyssinia
against European capitalism, the Indian Army should be allowed to go
there and help those people. But this adjournment motion raises another
important point from the point of view of the Indian Army. It is
acknowledged that the Indian army is kept, tggined and maintained here
for Imperial purposes, and, from that point of view, we can, I think,
rightly and legitimately claim a proper share of expenses from the British
Government, It is trne that the expeditionary force will be financed by
the British Government. (4n Honourable Member : ‘‘ it is not an ex-
peditionary foree.”’) My point is that even in maintaining the Indian
army, the British Government should pay something to the Indian
Government........

Mr. G. B. F. Tottenham : But the British Government already pay
one and half million pounds,

Sardar Mangal Singh : That is not at all sufficient ; it is too little.
I maintain, Sir, that the British Government should pay at least one-half

of the expenditure incurred on the maintenance and the training of the
kuropean army in India......

- Mr. President (The Honourable S8ir Abdur Rahim) : That has
nothing to do with this motion. The Honourable Member must confine
himself to the motion before the House.

Sardar Huignl 8ingh : Sir, this motion has raised a point relating
to the employment of Indian army outside the frontiers of India........

Mr. President (The Honourable Sir Abdur Rahim) : Without con-
sulting ........ PO | :



268 LEGISLATIVE ASSEMBLY. [3rD SEP. 1935.

Sardar Mangal Bingh : From that point of view, Sir, I maintain
that the British Government should pay at least 50 per cent. of the
charges of the European army in India.

As regards the rights of this House, I am very glad that the
Honourable the Army Secretary has agreed to a certain extent that, when-
ever possible, the Government of India would consult the wishes of this
House, when the occasion arises, to send Indian troops outside India.
Personally, Sir, I do not feel inclined to censure the Government of India
on this account, because they have sent only 100 men to Abyssinia to pro-
tect the Indian nationals there. I hope that my Honourable friend, the
Mover, will withdraw the motion after the discussion is over. (Applause.)

. Mr. Bami Vencatachelam Chetty (Madras : Indian Commerce) :
Sir, the view that every adjournment motion is a censure motion is &
bygone view. That is not the only reason why adjournment motions are
tabled. More often adjournment motions are tabled in order to bring to
the notice of the Government the urgency, the importance and the neces-
sity of the subject-matter of the motion. 1 believe it is in that view that
my friend, Pandit Nilakantha Das, has tabled this motion. So far as the
actual action of the Government in despatching so small a number of
troops as 100 to Abyssinia is concerned, I do not think there is much
difference of opinion. I would rather like to put it this way, that it is a
matter on which we should feel satisfied that the Government took early
steps in this matter ; but, as the Honourable the Army Secretary just
mentioned, it would have been probably possible for the Government to
consult the Legislature in this matter also if it had been in Session. Of
course, it is eagy enough to say that, in the month of August, the Assembly
was not sitting, and that the Government were compelled, owing to
urgency, to send this small contingent to Abyssinia. But does he mean,
therefore, to say, Sir, that a similar situation is not still on the tapis of
the Government, that ™ere are not yet certain matters in which the
Assembly could be consulted in regard to the Italo-Abyssinian trouble ?
It may probably be said by the time when we meet next that the Assembly
was not again in Session, and, therefore, there was no opportunity to
consult the Legislature. So what the Government have promised in
spirit in regard to matters concerning the Legislature will not be given
effect to, though they may even now be in possession of information in
regard to which they can even now consult the Legislature. But it is
very diffieult for persons sitting on this side of the House to say whether
Government have got any such questions under consideration. But what
I would like to say is that the promise that has been made by the
Government today that they would consult the Legislature in respect of
the despatch of troops to other countries should be scrupulously carried
out in actual practice. The reason as to why we are anxious that the
Legislature should be consulted in regard to this matter is, even according
to Government, that India is put upon a status somewhat equal to that of
the dominions, that every other dominion Government consults its own
Legislature or its own Parliament in regard to despatch of troops for action
outside their own dominions. We expect, though it will not be incumbent
under this Constitution or under the coming Constitution for the Govern-
ment to consult the Legislature, some voluntary response in regard to this
matter and they would consult the Legislature, so that they may earry
the people with them in acts such as these involving the peace of this
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country as well. It is from that view, Sir, that I think my friend, Pandit
Nilakantha Das, has tabled this motion, and I rather think that carrying
this motion will not mean that it is a censure on the Government, but it
will only mean the urgency and necessity of consulting the Legislature in
matters like these. '

Mr. Lalchand Navalrai (Sind ;: Non-Muhammadan Rural) : Sir, I
would just like to ask a question from the Honourable the Ariny Secre-
tary. He said that, as the Assembly was not in sitting in the month of
August, the Legislature could not be consulted before the troops were
tent to Abyssinia. May 1 know from him whether he will agree to the
appointment of a Standing Committee to be associated with the Army
Department just as other Departments have, so that, in cases of such
vrgency, that Standing Committee could be summoned and consulted ?
Because, whenever things are done without consulting this House, shelter
is always taken under the plea that the Legislature was not in Session,
and so they could not consult the House. I would like to know from the
Honourable Member whether he would like to appoint a Standing Com-
mittee to advise his Departient and to consult on such matters as these
when, the Legislature is not in Session.

Mr. G. R. F. Tottenham : Sir, 1 obviously cannot answer on behalf
of the Government a question such as that put to me on the spur of the
moment, but it seems to me that there is a good deal in it. We will
certainly take the matter into consideration and see whether anything can
be done in that direction. (Applause from all sides of the House.)

Pandit Krishna Kant Malaviya (Benares and Gorakhpur Divi-
sions : Non-Muhammedan Rural) : (The Honourable Member who was
not in his own seat rose to address the House.)

Mr. Prosident (The Honourable Sir Abdur Rahim) : If the
Honourable Member wishes to address the House, he must address it from
his own place. '

Pandit Krishna Eant Malaviya: I am sorry, Sir. {(The Ionour-
able Member then took his own seat.)

Sardar Bant Bingh (West Punjab : Sikh) : May I point out, Sir,
that we on this side are labouring under a very great disadvantage in that
we are not able to follow the proceedings of the House properly as we
cannot hear what is said on that side ¥ That is why we from this side
have often to go to a place from where we could hear speeches properly.

Pandit Krishna Eant Malaviya : Sir, I entirelv agree with the
proposition laid down by my friend, Pandit Nilakantha Das, that the
House should be consulted before Indian troops are sent for action over-
‘weas. At the same time, I am not prepared to censure the Government
for having done a right thing at the proper time. I think, during the
last ten years if Government have ever acted rightly, they have done so
on this occasion. T go further and say this. I feel, Bir, like my friend,
Maulana Shaukat Ali, that the Government of India should have forced
the hands of His Majesty’s Governinent also to enter the war, instead of
wavering, and help the Abyssinian Government. It is said, Sir, that we
are the original members of the League of Nations, which T have always
ealled ** League of Robbers ', and, es such, I think we have a right to
say that we should go to war to protect a weak nation, to prevent a war
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‘qu aggression ; otherwise it is no use our being members of the League of
ations........

Mr. J. G. Acheson : I rise to a point of order. I would point out
that the Honourable Member is going beyond the scope of the motion and
discussing international poliey..........

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
M(il‘nber is speaking of the League of Nations and not about foreign
policy,

Pandit Krishna Kant Malaviya : I think, Sir, as members of the
League of Nations, which is constituted to prevent wars of aggression, we,
us representatives of the people of India, have a right to have our say.
We do feel that His Majesty’s Government is not doing what it should
do. We feel that it is only interested in the water of the Blue Nile......

Mr. J. G. Acheson: On a point of order, Sir. T apologise for
giving trouble to the Chair, but it is my duty to point out that the
Honourable Member is dealing with international affairs.

Some Honourable Members : Why not ?

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.
The Honourable Member cannot criticise the foreign policy of the British
Government or of the Government of India.

Pandit Krishna Kant Malaviya: I bow to your ruling, Sir. I
was trying to obey your orders, but let me say this much that I was not
criticising the foreign policy of His Majesty’s Government. What I
wanted to urge was that if Indian troops have to be sent there, they should
be sent to protect the interests of Abyssinia, and not merely the flow of
the Blue Nile. We are not interested in making a motor road from Lake
Tsana to Sudan. That is what we want to say. As I said, Sir, we are
not interested in the flow of Lake Tsana, we want to protect the tap, the
reservoir, the territory of Abyssinia. If we had any voice in the affairs of
our own country, if our opinion was asked as to what was the right thing
to do, we would say that our opinion is, as representatives of this country,
and a member of the League of Nations, that we want to go to help
Abyssinia and we want to go to war with Italy in order to show her that
she has no right to invade Abyssinia. I think I am expressing the opinion
of my Honourable friends present here. I request you, and through you,
the Honourable Members on the Government Benches, to communicate
to His Majesty’s Government that the opinion of the Legislature of this
country is that we want that His Majesty’s Government and the Indian
Government combined should go to help Abyssinia in her distress. We
are entitled to make this request. We, as representatives of this country,
are fully entitled to request Honourable Members sitting on the Treasury
Benches here to communicate to His Majesty’s Government ............

Mr. J. G. Acheson : Sir, once again I must rise on a point of ordér
to point out that the observations of the Honourable Member ...... ....

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
thinks the Honourable Member is not in order. He must not pursue that
line of argument.
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Pandit Krishna EKant Malaviya : But the line of ‘argument is ..

* Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member is aware that the wording of the Rules and Standing Orders is
80 wide and sweeping on that point that there is really no room for dis-
cussing any aspect of the foreign policy. .

Pandit Krishna Kant Malaviys : In our own country, we are not
entitled to express our opinions ; in our own country, we are not to say
when our troops are sent out, whether they should be sent out or not, and
for what parposes they should be used:* .-

An Honourable Member : We are a subject race.

Pandit Krishna Kant Malaviya : 1 know -that, I know that we
are a subject race, and that is why I want that Abyssinia should not be
subjugated. All the same, I would request Honourable Members to express
the opinion of this House that we do want that His Majesty's Government
should go in for war ..........

S8ome Honourable Members : Order, order.

Pandit Nilakantha Das : I have achieved my object. I have got
an assurance from the Government, and T do not want to press my
motion.
~ Mr President (The Honourable Sir Abdur Rahim) : The question
is :

‘“ That leave be granted to withdraw the motion.’’

The motion was adopted.

The motion was, by leave of the Assembly, withdrawn,

THE ALIGARII MUSLIM UNIVERSITY (AMENDMENT) BILL—
continued.

Mr, President (The Ilonourable Sir Abdur Rahim) : Discussion on
the Aligarh Muslim University Bill will now be resumed,

8ir Girja Shankar Bajpai : T do not think that it is necessary for
me to say anything more...... '

Maulana S8haukat Al : Is the debate going to be closed now !
Mr. President (The Honourable Sir Abdur Rahim) : Of course.
Msaulans Shaukat Ali : T wanted to speak........

Mr. President (The Honourable Sir Abdur Rahim) : The Cl'.lair
gave a chance to Honourable Members. if they wanted to say anvthing,
to rise in their seats, and nobody did so. Sir Girja Shankar Bajpai.

Bir Girja Shankar Bajpai : I have nothing to add to what T said
when the second clause was being discussed. Most of what my Honour-
able friend, Sir Muhammad Yakub, was saying was really, if I may
presume to say so, an elaboration of what T had said already in defenco
of the attitude of Government, and T Have nothing wmore to say. I hope
the House will pass the Bill. R ‘

L168LAD "
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_ Mr. President (The Honourable Sir Abdur Rahim) : The .guestion
is :

‘¢ That the Bill further to amend the Aligarh Muslim University Act, 1920,
for a certain purpose, as passed by the Council of Btate, be passed.’’

The motion was adopted.

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL.
AMENDMENT OF SEOTION 51,

The Honourable 8ir Henry Oraik (Home Me;nbér}: Sir, 1 move :

‘* That the Bill further to umend the Code of Civil Procedure, 1908, for certaiu
purposes (Amendment of Bection 51), be referred to a Belect Committés, consisting
of Mr. Sham Lal, Qazi Muhammad Ahmad Kazmi, Mr, M, Asaf Ali, Mr. M.
Ananthasayanam Ay)-anflnxr; Mr, Muhammad = Azhar AN, Mr. "M. Ghiasuddin,
Mr. Lalchand Navalrai, . T. Chapman-Mortimer, Oaptain Rao Bahadur Chaudhri
Lal Chand, Mr. A. G. Clow, Mr. J. M, Chatarji, and the Mover, and that the number

of members whose presence shall be necessary to constitute a meeting of the Comw-
mittee shall be five.’’

This is the Bill which seeks to abolish imprisonment for debt ex-
cept for the dishonest or recalcitrant debtor, that is, for the debtor whe
is able to pay but refuses to pay, or for the debtor who has dishonestly
soncealed or removed part of his assets. The House will remember
that towards the end of last Session I moved that this Bill should be
circulated for the purpose of eliciting public opinion. There was some
eriticism and I was pressed that the Bill should be proceeded with at
once, and in deference to that criticism I promised that I would
arrange, if possible, that circulation should be completed so that the
Bill could be taken up at the beginning of the present Session. That
circulation has been completed and the opinions received are
in the hands of Honourable Members. I do not propose to analyse the
opinions in any detail but I think I am justified in saying that they
make it clear that there is a very considerable body of opinion - in
favour of the principle of the Bill. At the same time, the opinions
received do disclose a certain amount of opposition to the principle of
the Bill and a certain amount of criticism of its details. ITowever,
they are there and T think that the opinions received undonbtedly
require the careful consideration of the Select Committee. That is all
1 have got to say. Sir, T move.

Mr, President (The Honourable 8ir Abdur Rahim) : Motion moved :

‘¢ That the Bill further to amend the Code of Civil Procedure, 1908, for certain
purposes (Amendment of Bection 51), be referred to a Belect Committee, consisting
of Mr. Sham Lal, Qazi Muhammad Ahmad Kazmi, Mr. M. Asaf Ali, Mr. M.
Ananthasayanam Ayyangar, Mr, Mubammad Azhar Ali, Mr. M, Ghiasuddin,
Mr. Lalchand Navalrai, Mr. T. Chapman-Mortimer, Captain Rao Bahadur Chaudhri
T.al Chand, Mr. A. G. Clow, Mr. J. M, Chatarji, and the Mever, and that the number
of members whose presence shall be necessary to comstitute a meeting of the Com-
mittee shall be five.’’

Mr. Sri Prakasa (Allahabad and Jhansi Divisions : Non-Muham-
madan Rural) : Mr. President, this Bill, so far as Y am able to find out,
weeks to protect debtors from being imprisoned and seeks particularly
to protect Government servants, .

‘The Honourable Sir Henry Oralk : The Honourable Member is mis-
taken. It covers all debtors.
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Mr, 8ri Prakasa : It says ‘‘ Government servants in receipt of ’’..

. The Honourable Bir Henry Oraik : The Honourable Member is.
mixing up two Bills. That provision is in a different Bill.

[At this stage, M.r President (The Honourable Sir Abdur Rahim)
vacated the Chair, which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta).]

:llr. 8ri Prakasa : It seeks to protect persons in receipt of salarios.
(Voices : ** No, no )

The Honourable 8ir Henry Craik : May I explain to the Honourable
Member ! It is rather puzzling. There are two Bills. One deals with
the attachment of salaries. This Bill does not deal with that subject
at all. This Bill merely abolishes imprisonment for debt except in
certain circumstaneces. :

Mr. 8ri Prakasa ; The Statement of Objects and Reasons says :

** This Bill is the outcome of the recommendations of the Royal Commission on
Labour in India to the effect that in the case of industrial workers in receipt of wuges
less than Hs. 100 a month ’’......

and so on.

The Honourable Bir Henry Craik : Nothing about Government
servants. ... '

Mr. 8ri Prakasa : Cannot Government employ industrial workers t

The Honourable 8ir Muhammad Zafrullah Khan (Member for Com-
merce and Railways) : Which particular clauge are you referring to !

Mr. Bri Prakasa : I am referring to the whole Bill.
The Honourable 8ir Muhammad Zafrullah Khan : It is confined to

industrial workers,

Mr. Bri Prakaga : Cannot there be industries run by GGovernment !
Of course, there are ; and will not those employed in that industry be
protected ?

The Honourable 8ir Henry Oraik : If the Honourable Member will
only read the whole of the Statement of Objects and Reasons, at the
end he will see that it refers to all judgment debtors. No distinetion is
made between Government servants and any one else. Tt merely
abolishes the system of imprisonment for debt for every kind of debtor.

Mr. 8ri Prakasa : T will confess that I was not expecting that the
Bill would come up today for discussion and, therefore, I have not
read its provisions carefully. The unfortunate withdrawal of a very
important motion for adjournment has resulted in this confusion. 1
think that has also resulted in the House being deprived of a delight.
ful speech from Maulana Shaukat Ali. In any case as the Bill is not
likely to last beyond this day, I should like to say only one thing nnd
that is that mnersonally T am against imprisonment for anything.
(Laughter.) If it were a consolidated Bill for the abolition of all im-
prisonment, I should be very glad. Most of us on this side of the
House have had experience of what prisons are and we can say that
they serve mo useful purpose. If that is so in the case of imprisonment
for what are regarded as criminal offences it stands to reason that this
it also true in the ease of eivil offences. What I am most anxieus about
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ig just this. We must not forget that to he able to borrow mengy at
an emergency is a very imporiant factor of domestic economy. Many
occasions can arise where we find ourselves suddenly in need of money
and we have not the necessary amount in our coffers. We have to go
to some one who lends that money. What I am afraid of is this, that
people, if they are deprived of the means of recovering their money,
may not lend money to persons in emergencies. That is a serious point.
It is all very nice to say that people who have no money should not spend
it or people who have no money should be in no need of. it ; but there
are occasions of ijllness ; of litigation that may be foreced upon us ; of
marriages which are rather important social funetions in Indian life ;
when money is necessary. Persons in reeeipt of wages less than
Rs. 100 a month are not likely to be able to save much against a wet
day. Therefore they need the money-lender or banker or by whatever
name you may call the person who gives them money ; and he gives
them that money in the hope that he will be able to realise it. If you
want to make this Bill effective, I think you will have to add a clause—
I do not know whether that clause is here, T am going to study it
tonight—making it a penal offence for any banker or money-lender to
refuse to lend money (Laughter) to persons who are in need of it,
begause I assure you that, however much you may dislike the money-
lender-—you apparently do not dislike those who are in charge of
Reserve Banks and Imperial Banks—he forms an important part of
village economy ; and he comes to the rescue of many unfortunate men
who are in straits. Therefore you must not have a law which wilk
make it impossible for persons in need of money in emergencies to
be able to borrow the money at all. The money-lender will say to the
man in need : ‘‘ I cannot give you money because I am not sure of getting
it back, you are not penally bound to repay it, T am not going to give
you money ''. Therefore I say, if vou are hnnmt if you are earnest,
have that add:tlnnal clause, namely that all persons who earry on the
trade of money-lending and of banking shall be obliged under
threat of imprisonment themselves to lend out money to any person
who needs the money. I think this Bill was introduced in the last
Session of the Assembly. It was at that time circulated for opinion
and a mass of opinion has been obtained wupon it. T cannot
pretend to have read all the volumes that have been sent out by
the Department to me, but T have glanced through many opinions and
I find that opinion is sharply divided. Tn any case T stand by the
opinion I originally formed. namely, that you should either allow
money-lenders and bankers some effective means of getting their money
back or you must force them to lend ont money. T ean see no other
way. It is possible that Government may have their own banks from
which wage-earners may he able to get monev. I have known of the
operations of Co-operative Societien in my own provinee. No law
applies to them and they can take hold of their debtors’ goods without
much ado. All the trouble falls on the non-official who carries on this
trade or any other trade. T do not like this one-gided procedure, and
)| persnnal’lv cannot mpnnrt this Bill unless you make adequate pro-
vigion for persons who are jn need of money and who cannot find it in
any. other way. I have no objection to ﬂnvammenf making that pro-

vision. When Government wants to colleet its own dues, which it
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calls fines, or revenue demands, it dees not eare to see’ whetlier .the' man
whose goods it is attaching is in receipt of an income of less of. mare:

than, one hundred rupees per mopth.

“The Honourable 8ir Muhammad Za.fmllah Khan : What has *‘ one
hundred rupees ’’ got to do with thig Bill 1

Mr. 8ri Prakasa: In supporting the motion to send this Bill to a
Select ‘Committee, I suggest that it should find some 'way out of the diff-
culty that I have mentioned. You will ecreate, to my mind, a great
deal. of confusion if you pass laws which are waprgctieal It is no use
having counsels of perfection and talking very big in this. House whem
the effect of the law you enact will react badly on the man and the
woman in the cottage and the factory.

Mr. T. 8. Avinashilingam Chettiar (Salem and Coimbatore exm
North Arcot : Non-Muhammadan Rural) : Sir, while accepting the
principle of this Bill, I would like to offer one or two suggestions. The
issue of a notice before arrest for civil debts is not quite new. It is pro-
vided that notice may be given to show cause why he should not be
arrested. But what this Bill seeks to do is to substitute the word *‘ shall "’
for the word ‘‘ may ’, that is, to make it compulsory that notice shall he
issied to every debtor to show cause why he should not be arrested for
the debt ; and if the civil authority is satisfied that the judgment-debtor
ig likely to abscond, or that he has alienated a certain property, then he can
be arrested and put into jail. What I would suggest is that one clause
more may be added,—that is,—'‘ provided the money was not borrowed
either for speculative purposes or for immoral purposes ’’. My reason is
that this may encourage people who have no money to borrow money and
employ it for speculative purposes, and, when the money is lost, it is the
ereditor’s money that is lost, and, when he gains, then it is for himself ;
and this he does without any loss to himself, because he cannot be put into
jail, he is a pauper and has no money, he neither absconds nor alienates.
T would, therefore, like that a clause should be added that, even when he
borrows money, it should not be utilised for purely speculative or immoral
purposes, for he can easily prove that he neither means to absecond or to
alienate property, and, in those circumstances, when he consciously borrows
money and employs it for speculative purposes, the risk is to the ereditor
and not to himself. I would therefore suggest that this provision of pro-
tecting men from arrest should be given only to bond fide debtors—people
who borrow money and invest it in proper and legitimate purposes, and
not for purposes which are either immoral or speculative. This is a pro-
vision which, I think, will be useful to the Select Committee in eonsidering
this proposal, for, Sir, it is dangerous to allow people to borrow for
speculative purposes and still not to allow them to suffer for the sins that
they commit.

Mr. B. Das : The money-lenders, when they lend, kmow the sing of
these borrowers and their sins equally.

Mr. T. B. Avinashilingam Chettiar : Sir, the consequences of such a
Bill may be that ereditors, when they find that they may be asked to lend
to people who may engage in lucrative business, but who have no stake in
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the matter, may stop such credit altogether, which is availablé to the’
ordinary merchants and traders today. 'I, therefore, would like that, along

“hlth (a) and (&) in clause 2 of this Bill, another clause should be added
thuy

‘‘ unless it is proved that it is borrowed either for speculative or for immoral pur-
poses 7', ets., ete.,

and that is the only suggestion I would like to offer to the Select Committee
in this matter.

The Assembly then adjourned till Eleven of the Clock on Wednesday;
the 4th Beptember, 1935.
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